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LOK SABHA

Thursday, December 8, 1959/
Agrahayana 12, 1881 (Saka).

The Lok Sabha met at Eleven of the
Clock.

{MR. SPEAKER in *he Chair]

ORAL ANSWERS TO QUESTIONS

Railway Fare for Air-conditioned
Class

*544. Shri Ram Krishan Gupta: wWill
the Minister of Railways be pleased
to state:

{(a) whether there is any discrimi-
nation in the Railway fare charged
for Air-conditioned class from Mem-
bers of Parliament and Government
employees who are entitled to travel
in 1st class or travelling allowance ot
1st class;

(b) if so, the reasons therefor; and

(¢c) the action Government propose
to take in the matter?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) No. The
Railways make no such discrimina-
tion,

(b) and (c). Do not arise.

Shri Ram Krishan Gupta: Is it not
a fact that the Government employees
who are entitled to travel in first
class can travel in  air-conditioned
class by paying 2 pice extra per mile?

Shrt Shahnawaz Khan: Government
aofficers have to pay exactly the same
amount which any other passenger
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has to pay to the Railway. They
have to pay the full difference.

Shri Raghunath Singh: May I know
whether the air-conditioned trains are
running at a profit or at a loss?

Mr. Speaker: We are going away
from cone thing to another.

Shri Shahnawaz Khan: We are run-
ning them at a profit. In some cases
where we find the percentage of ac-
commodation is less than 40, we dis-
continue them.

Co-operative Sugar Factory in Orissa

*545. Shri Panigrahi: Will the Minis-
ter of Community Development and
Co-operation be pleased to state:

(a) whether any progress has been
made so far in setting up the proposed
co~operative sugar factory at Aska in
Orissa;

(b) when the factory is expected to
go into production; and

(c) whether the Orissa Government
have made any representation to the
Central Government in this respect?

The Deputy Minister of Commaunity
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, Sir. The
factory is to get the plant and machi-
nery through the consortiums of sugar
plant manufacturers. It has signed
the agreement with the machinery
manufacturers on 2nd September, 1959
for the supply of machinery.

(b) During the 1861-62 crushing
season.

(¢) Two representations were re-
ceived from the Orissa Government in
respect of this factory—one for sllo-
cation of machinery and the other for
grant of Central assistance.
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As regards plant and machinery,
first priority was given to this factory
in the second batch of 7 plants to be
delivered by the consortiums. As re-
gards Central assistance, a provision
of Rs. 10 lakhs has been made in the
current years’ budget and the State
Government advised to send specific
proposals in this behalf.

Shri Panlgrahi: May I know the
year in which this sugar factory was
sanctioned and also how many co-
operative sugar factories have been
established since then?

Shri B. S, Murthy: The total target
for the Second Five Year Plan is 32
out of which 22 have been so far
lcensed. Orissa was given two but
lieence for this Aska Sugasr Factory
has been given.

Mr. Speaker: The hon. Member
wanted to know how many have been
installed?

Shri B. S, Murthy: I require notice.

Mr. Speaker: 1 thought the hon.
Minister must have all this informa-
tion.

The Minister of Community Deve-
lopment ang Co-operation (Shri Dey):
May 1 give the information? Actual-
ly, 22 licences have been issued during
the Second Five Year Plan; and there
were 168 licences issued during the
First Five Year Plan. There are now
21 factories under production. The
number of factories under erection is
6. The number of factories to obtain
machinery from consortiums is 11.

Mr. Speaker: Out of 38, 21 are now
under production.

An Hon. Member: It does not im-
prove matters in any way.

Shri Panigrahi: May I know what
amount of foreign exchange was re-
quired for this sugar factory in Orissa
and what were the difficulties in not
alloting it to this sugar factory when
this was given priority?

Shri B. 8. Marthy: Foreign exchange
for the sugar factories has been
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exhausted. Therefore, we fmve taken
to the manufacture of this Machinery

through consortiums. That is why
the delay has occurred.

Diese] and Electric Locomotives

Shri Subodh Hansda:
Shri 8. C. Samanta:

Shri Ram Krishan Gupta:
Shri 8. M. Banerjee:
Shri D. C. Sharma;

*547. { Shri Sarju Pandey:
Shrimati Mafida Ahmed:
Shri Daljit Singh:

Shri Goray:

Shri A. K. Gopalan:

Shri Kunhan:

Shrimati Renuka Ray:

l. Shri Tangamani: -

+
1’8!111 K. C. Majhi:

Will the Minister of Raillways be
pleased to refer to the reply given to
Starred Question No. 208 on the 7th
August, 1959 and state:

(a) whether Government have since
considered and scrutinised proposals
received from the three firms for the
manufacture of diesel locomotlves;

(b) whether any proposal has been
accepted;

(c) if so, the main features thereof;
and

(d) the progress made in the direc-
tion of inviting global tenders for the
supply of electric locomotives with
their  progressive manufacture at
Chittaranjan?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) Yes; proposals from each of the
three firms have been accepted.

(c) The main features involved in
each of these schemes submitted by.
the firms involve the gradual build-
up of indigenous capacity for manu-
facture of the vehicle portion and
engines in the country.
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{(d) QGlobal tenders, for the supply
and progressive manufacture of 42
Nos. 28 &V, B0 cycles AC., {freight
type locos in India in Chittaranjan
Locomotive Works, have been invited
in August last. The last date for re-
celpt of tenders is 11th January, 1960.

8hri 8. M. Banerjee: In reply to a
previous question—and now also—the
hon. Minister said that three flrms—
I believe the Telcos, the National
Engineering Industries and Texmaco—
have submitted proposals and they
have been scrutinised. May I know
whether orders are being placed on
all the 3 concerns or on a particular
eoncern and what the proposals are?

Shri Shahnawaz Khan: The orders
are being placed on all the three
firms—on Telco for metre gauge
1400 h.p.; National Engineering, 20
broad gauge, 2400 h.p.; and Texmaco,
20 broad gauge, 2600 h.p.

Shri 8. M, Banerjee: I want to
know the terms of agreement. What
are the main features of the agree-
ment and what is the cost?

Mr. Speaker: There may be many
details in the agreement. What does
he want?

Shri 8. M. Banerjee: The price.

Shri Shahnawaz Khan: We have
not worked out the exact price yet.

Shri 8. M. Banerjee: You remem-
ber, Sir, in the Telcos we are already
having arbitration. My fear is we
may not enter into an agreement
which again goes to arbitration.

Mr, Speaker: All that the hon. Mem-
ber wants is that no agreement shall
be entered into in an inchoate
manner and later on fix the price.
The price must be fixed first.

The Minister of Railways (Shri
Jagjivan Ram): I may inform the
House that we have grown wiser by
the Telco agreement; and we are not
likely to commit that mistake again.

Shri C. R. Pattabhi Raman: May 1
know the exact position regarding
metre gauge locomotives?

Shri Shahnawas Khan: I said the
Telcos would be charged with the
manufacture of 50 metre gauge
engines.

Shrl Jagjivan Ram: I may clarify
further. Though we have scrutinis-
ed the offers of these three flrms, no
firm order has yet been placed with
the firms. That is still under con-
sideration.

Mr, Speaker: Will that be done only
after the prices are fixed?

Shri Jagjivan Ram: All these details
have to be worked out before a firm
order ig placed.

Shri Goray: May I know whether
the Telcos have offered engines at the
price of Rs. 7,50,000 each and the
other two factories at Rs. 12 lakhs
and Rs. 15 lakhs?

Shri Jagjivan Ram: It is not com-
parable. I am not talking of the pre-
sent engines that Telcos are produc-
ing. The Telcos are prepared to take
the manufacture of metre gauge
engines whereas the other two firms
are to be given broad gauge. So,
the prices are not to be compared.

S8hri Goray: I am not saying that
they should be compared. I want to
know whether these figures are
correct because these have appeared
in the Press. I want to draw your
attention to this that while we are
being given this information now, all
has appeared in the Press a long time
ago and the details have come.

Shri Jagjivan Ram: That we can-
not help when we have to negotiate
with so many firms. As I have said
offers have been scrutinised; it has
been discussed with them. But the
final decision of placing orders on
them—firm orders have not yet been
formally placed—is still under the
consideration of Government.



3069 Oral Answers

Raja Mahendra Pratap: Has the
Government any proposgls to utilise
the technical institutions in India to
manufacture parts of Diesel engines
and engines in general? We have a
technical institute at Brindaban and
we can manufacture many of the
parts. The energy of our students is
wasted because they make only such
things which are never used.

Shri Jaglivan Ram: Perhaps, the
House is aware that the railways do
not manufacture all their require-
ments thems.ives. We have a cell
in the various railway administrations
to advise the indigenous manufactur-
erg and to see if the items which the
railways are importing can be pro-
duced indigenously. So, the hon.
Member may approach the railway
concerned and he will be advised of
the items that can be taken up by
his institution.

Shri D. C. Sharma: What are the
total requirements of electric loco-
motives upto the end of the Second
Five Year Plan? Will these people
be able to manufacture the required
number?

Shri Shahnawaz Khan: I shall re-
quire a separate notice.

Shri Damani: May I know the num-
ber of locomotives for which a pro-
visional order has been placed and
the price they have asked for them?
How do they comparc with our im-
ported prices?

Mr. Speaker: All that has been
answered.

Shri Shahnawaz Khan: The hon.
Minister has just now clarified that
we have not yet placed any firm
orders. These are our intentions. 1
would also like to add that the Telcos
originally offered to manufacture the
vehicle portion as well as the diesel
engine postion in collaboration with
two different firms from Germany-—
Krass Mafle for the vehicle portion
and Daimler Benz for the engine
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portion. They have withdrawh their
offer regarding the engine portion.

Shri Hem Barua: On a previous
occasion it was said that Telco,
Texmaco and National Engineering
Industries have secured foreign colla-
boration? May I know what is the
percentage of this foreign collabora-
tion and what are the foreign countr-
ies that are involved in ‘thiz deal?

Shri Shahnawaz Khan: The foreign
exchange involved in the beginning
would be something like 80 per cent.
but gradually it will be brought down
10 20 per cent. by the end of the Plan
period. The countries concerned are
Germany, America (Alco’s) and
Holland. There is one firm from
Austria and another firm Davie
Paxman of the United Klngdom., ~

Shri Goray: I would like to know
whether Chittaranjan has made a
success and if so why is it that all
the three types of engines have been
entrusted to the private sector and
not to be public sector?

Shri Jagjivan Ram: Perhaps, on a
former occasion I informed the House
that the idea was to undertake the
manufacture of electric loco-motives
in Chittaranjan so that Chittaranjan
will have the steamn locomotives and
electric locomotives and to give the
diesel to the private sector where the
diese]l engines can be utilised for pur-
poses other than the railways also.
That was the main reason for that.

Saw Mill in Andaman Islands

Shri g‘ C. Samanta:
Shri Subodh Hansda:
Pandit D. N. Tiwary:

*548, / Shri A. K. Gopalan:
Shri Vasudevan Nair:
Shri Amjad Ali:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is any proposal
to close down the Circular Saw Mill
in the Andaman Islands;
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(b) it so, how many persons are

likely to be rendered unemployed

thereby;

(c) what steps are being taken to
avert the loss that wag incurred; and

(d) whether it is a fact that there
is no market for Andaman teak in the
world?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes, Sir, in due
course.

(b) Nil.

(c) There is no loss involved.

(d) No. Andaman teak has not been
put in the market as yet.

Shri S. C. Samanta: May I know
whether it is a fact that unsold timber
is deteriorating at Chatam mill under
the Sun and rain as there is no over-
head protection?

Dr. P. S. Deshmukh: There are a
number of problems connected with
the exploitation of timber from Anda-
mans and what my hon. friend has
stated may be a fact. There is ‘he
difficulty of transport, of finding pro-
per people and so on. I propose to
place a note on the Table of the
House a little laler because many hon.
Members are concerned about what
we are doing in the Andamans and 1
want to give exhaustive information
about it.

Shri §. C. Samanta: May I know
who is the technical head of this saw
mill and also whether he is a techni-
cally qualified man?

Dr. P. S. Deshmukh: I am afraid I
will have to ask for notice.

Shri Amjad All: May I know whe-
ther the transport bottleneck is the
only impediment for finding out the
market for the Andaman teak?

Dr. P. 8, Deshmukh: Coupled with
some other handicaps, this is one
of the main handicaps.
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Shri 8. C. Samanta: With reference
to Part A of my question, the hon.
Minister has said that in course of
time it may be closed down. May I
know whether the relevant informat-
ion for the loss of the mill will be
placed on the Table of the House?

Dr. P. S. Deshmukh: As I said, the
mill is not actually working since 1957.
Therefore, no question of loss arises.
We have not completely dismantled
this mill because occasionally, when
there is a crisis or when there is more
demand and so on, one mill ecannot
cope with the work and then we may
be able to utilise it. Since the mill is
closed, no question of loss arises. It
is obsolete and out of date and un-
economic to work it. But it may
become economical and possible to usge
it only when the mill which is work-
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ing properly is not in a position to
meet the demand.

Shri Thirumala Rao: I wanted an
explanation about the no-loss-no-pro-
fit. What is the amount of outlay on
this mill so far and what is the amount
realised by the working of this mill?

Dr. P. S. Deshmukh: I would re-
quire notice for this. This is a very
old saw mill. It is obsolete and not
very useful.

Shri Kamal Singh: There are many
varieties of very ornamental iimber
in the Andaman islands. May 1
know why steps are not being taken
to popularise the use of this timber
in the Indian markets?

Dr. P. 8. Deshmukh: I think we
have taken steps—may not be very
satisfactory—to popularise this tim-
ber.

Shri 8. C. Samanta: Is there no staff
for maintaining this mill?

Dr, P. 8. Deshmukh: No, Sir. Since
this is closed, there is no staff for
maintenance.

Dry Freeze B.C.G. Vaccine

4
rShri 8, C. Samanta:
*549, { Shri Subodh Hansda:
| 8hri R. C. Ma}hi:

Will the Minister of Health be
pleased to state:

(a) whether there is any proposal
to manufacture dry freeze B.C.G.
Vaccine in our country;

(b) it so, the steps taken in this
regard; and

(¢) when it is expected to start its
manufacture?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) The required information is
given in the statement below.
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{c) The manufacture of Dry Freexze
B.C.G. Vaccine is expected to be start-
ed by the middle of 18680.

STATEMINT

(i) The primary drying unit for the
manufacture of Dry Freeze B.C.G.
Vaccine has been purchased and in-
stalled at the B.C.G. Vaccine Labora-
tory, Guindy, Madras.

(ii) The Secondary Drying Unit has
also been received.

(iii) The hard glass ampoules for
filling dry freeze B.C.G. Vaccine are
being procured from Japan.

S8hri 8, C. Samanta: May 1 know
the amount of vaccine that it at pPe-
sent imported for internal consump-
tion?

Shri Karmarkar: I speak subject to
correction but I am not aware of any
vaccine being imported for internal
consumption. The idea of the dry
freeze is that it enables it to maintain
its potency for a longer time and it
can be used in the far interior areas.
The vaccine i{s being manufactured at
Guindy and I think we export some
vaccine.

Shri 8. C. Samanta: May I know
whether the estimated amount of Rs.
38 lakhs is going to be spent within a
specified period?

Shri Karmarkar: I have no infor-
mation on the subject but the expendi-
ture that has already been incurred
in the purchase and installation of a
primary drying unit is Rs. 1,35,400.

Shri Hem Barua: May I know whe-~
ther this dry freeze B.C.G. vaccine is
expected to counteract the unnatural
action of the type that was discovered
in case of five students at Daltanganj?

Shri Karmarkar: No, Sir. As I said
earlier, the dry freeze vaccine can re-
tain its potency for a iong time. The
present liguid vaccine cannot last for
a long time. If vaccination has to
take place in the interlor areas it can
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only be done through the use of dry
freesze vaccine because it can retain
its potency for a longer time. That
is the purpose of manufacturing this
dry freeze vaccine. It has nothing
to do with toxic results or anything
of that sort; any vaccine can become
toxic.

Nationalisation of Sugar Industry

Shri jl'-;aris\la Chandra
Mathur:
*550. Shri S. M. Banerjee:
[ Shri Panigrahi:

Will the Minister of Food and Agri-
culture be pleased to state!

(a) whether Government have con-
sidered the necessity and propriety of
Nationalising Sugar Industry;

(b) whether Government of U.P.
is taking any steps in that direction;
and

(c) if so, whether it is with the con-
currence of the Central Government?

The Deputy Minister of Food and
Agrieulture (Shri A. M. Thomas): (a)
Government do not consider it neces-
sary or desirable to nationalise the
sugar industry. Which industries
should be in the public sector and
which should be Jeft for private enter-
prise was examined carefully in
framing the Industrial Policy Resolu-
tion of 19856, according to which the
sugar industry should be left to the
private sector.

{b) The control of sugar industry
vests in the Central Government
under the Industries (Development
and Regulation) Act, 1951. The Gov-
ernment of India are not aware that
the Uttar Pradesh Government are
considering any proposal for the
nationalisation of the sugar industry.
All that appears to have happened is
that at the suggestion of one member
it was agreed at a meeting of the
Uttar Pradesh Planning Board that
the question might be examined by a
committee. The committee has how-
ever not yet been appointed.

(c) Does not arise.

Shrl Harish Chandra Mathur: May
I take it that the State Governments
are not independent to take any
action in this direction without the
concurrence of the Central Govern-
ment and that such a committee will
serve no purpose if at all it is to be
appointed?

Shri A. M. Thomas: No, Sir; as I
have already said in my main answer,
the control of sugar industry vests
with the Central Government under
the enactment of 1951, and according
to the Industrial Policy Resolution of
1856 also the Central Government has
certainly to he consulted.

Shri Harish Chandra Mathur: In
view of the hon. Minister’s conclusions
that the scarcity in sugar market was
only an artificial one created by the
trade and manufacturing side, may I
know what steps they propose to take
for equitable distribution and to avoid
such artificial scarcities being created?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): It is not ex-
actly true that there was no shortage.
There was a slight shortage; we have
said it from time to time. But, so far
as the distribution of sugar is con-
cerned, it is entirely the responsibility
of the States; they can do it in the
best manner they can.

Shri Joachim Alva: May I know
why Government did not, in the first
instance, take over control of export
of sugar merely by handing it over to
the State Trading Corporation? That
would have removed some of the
evils of black-marketing.

Shri A. M. Thomas: As I have al-
ready stated on scveral occasions in
this House, we do not intend to export
any further quantity of sugar. What-
ever we have exported has been done
under the direction of the Central
Government and it was entrusted with
the export agency, namely, the Indian
Sugar Mills Asscciation. In the first
place, the State Trading Corporation
was not prepared to undertake this
task. -
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Sardar Igbal Singh: May I know
whether the Government has con-
gidered, if it cannot nationalise this
already established sugar industry,

the question of giving future licences
only to co-operative factories?

Shri S. K. Patil: No. Of course, the
policy decision, as my hon. colieague
has exp . ained it, has been taken; but
nothing is final in this world, and if at
any time it becomes necessary to re-
vise that decision surely it can be
done. But, for the time being that is
the policy of the Government of
India.
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Shri Braj Raj Singh: The hon.
Minister stated that the proposal for
the nationalisation of the industry has
not at all been considered due to the
policy decision taken earlier. May I
know whether the Government has
any plan to enact a law by which
these sugar factories may be given
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over to the co-opseratives of the cane
growers if the co-operatives of the
cane growers so desire?

Shri A. M. Thomas: It is well known
that the expansion of the industry is
now sought to be done mainly
through the co-operative sector by the
co-operatives formed by the sugar.
cane growers, and a major portion of
the capital will be provided by the
Central Government and the State
Government,

Shri Braj Raj Singh: My question
wag about the existing sugar factories.

Mr. Speaker: He wants to know, so
far as the existing factories are con-
cerned, even if they are not to be
nationalised, whether there is any pro-
posal for their being given over to co-
operatives of sugarcane growers.

Shri A. M. Thomas: If it can be
done voluntarily as has been done in
the case of one factory in Andhra
Pradesh, we have no objection, but
the Government has no intention to
convert the existing undertakings into
co-operative sugar factories.

Shri §S. M. Banerjee: The hon.
Minister said, in view of the Indus-
trial Policy enunciated by the Gov-
ernment of India in 1956 there is no
question of nationalising the sugar in-
dustry. May I know whether, in view
of the fact that we require large re-~
sources for the Third Five Year Plan
the Government will reconsider this
decision and nationalise the sugar
industry whereby it can get fabulous
profits through distribution?

“Shri S. K. Patil: Government do
not think that it will add to the re-
sources of the Plan.

Some hon. Members rose—

Mr. Speaker: Order, order. We are
going too far away from the scope of
the Question Hour. Matters of policy
ought not to be discussed here. It
is unfortunate that I allowed such
questions.
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Shrl 8. M. Banerjee: This question
actually arose when a Memberf of the
Assembly, Shri Genda Singh, moved
a non-official resolution in the Utiar
Pradesh Assembly in reply to which
the Chief Minister of Uttar Pradesh
appointed a committee.

Mr. Speaker: All that may be true,
but this is not the occasion for all
that. A policy has already been
adopted by the Government. Ques-
tions ought not to be put as to whe-
ther they are going to change it. As
a matter of fact, if they have got
suficient material that the Govern-
ment is considering the question, it can
be asked at what stage the matter is.
No question for the purpose of induc-
ing the Government to change its
policy can be put during the Question
Hour.

Shri Braj Raj Singh: The Govern-
ment’s policy is to develop co-opera-
tive societies,

Mr. Speaker: I am not shutting out
all possibilities. Hon. Members are
in the sovereign Parliament. They
can do anything they like, bui not
during the Question Hour. They can
move resolutions, bring in bills and
do so many other things.

Sbhri Panigrahi: May I know whe-
ther in view of the pursuance of the
Industrial Policy of the Government
of India the Government propose to
give more licences to sugar factories
in the south then in the north?

Shri 8. K. Patll: Yes; we have been
giving and we shall give them more.
Shri Panigrahi rose—

Mr. Speaker: Order, order. No
more questions about south and north.

Shri Pamigrahi: The sugar content
of sugarcane produced in the south is
more than that produced in the north.

Myr. Speaker: Next Question,

Purchase of Rice from Burma

{ Sardl.-l*-lqbal Singh:
Shri Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:
Shri A. M. Tariq:
Shrik Shree Narayan Das:
Dr. Ram Subhag Singh:
Shri N. R. Muniswamy;
“551. { Shri Ramakrishna Reddy:
Shri Hem Barua:
Shri Amjad Ali:
Shri Rameshwar Tantia:
Shri Muhammed Elias:
Shri A. K. Gopalan:
Shri Kunhan:
_ Shri P. C. Boroosh:

Will the Minister of Food and Agri-
culture be pleased to state the result
of trade talks held during the last
week of September, 1959 between
India and Burma for purchase of
rice?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): A
copy of the ‘Press Note’ issued after
the conclusion of the negotiations and
gtving the result of the talks is placed
on the Table of the Sabha. I[See Ap-
pendix II, annexure No. 50].

Sardar Igbal Singh: May I know
what steps have been taken so far to
conclude the long-term agreement
with Burma with regard to rice?

The Minister of Food and Agricul-
ture (Shri 8. K. Patil): We have been
trying to do that, but surely it does
take time because the present agree-
ment has to run for some time more
before it comes to an end; surely we
shall think of it.

Sardar Igbal Singh: We are fo pur-
chase 3,50,000 tons according to the
old agreement and we are purchasing
1,50,000 tons more. May I know what
will be the price difference between
these two agreements, and if there is
any difference may 1 know the reasons
for it?

Shri A. M. Thomas: The price will
be £ 32 per ton.
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Mr. Speaker: He wants to know the
difference between the two.

Shri A. M. Thomas: The price fixed
for the purchase of 3% lakh tons was
£ 33 and for this one it is £ 82 per
ton,

Shrimati Ila Palchoudhuri: May I
know how much of this rice would be
arranged to be carried by Indian ships
and how much would be the freight
involved in carrying 1,50,000 tons in
1959 and 3,50,000 tons in 1960?

Shrl A. M. Thomas: I cannot give
the break-up at present. Our
attempt is always to use Indian ships
.as far as possible, but that is not
possible on all occasions.

Shri Tyagi: Taking into account the
rates at which we purchase rice from
other countries, countries other than
Burma, may 1 know how much is the
loss that we incur every year in our
deal with Burma?

Shri A. M. Thomas: We are not pur-
chasing any rice from any other
country now, except that we are go-
ing to have another 1,50,000 tons from
America under P.L. 480.

Shri Tyagi: My enquiry was about
the loss that we incur in this deal
because the price we pay to Burma is
exceptionally high. 1 want to know
the difference between the average
price and the price that we pay to
Burma.

Shri A. M. Thomas: The rice which
we import from Burma is sold
through fair-price shops at the rate of
Rs. 16 a maund.

Shri Tyagi: I am not talking about
the selling price, 1 am talking about
the price at which we buy.

With regard to buying, the landed
cost will be about Rs. 18 to Rs. 19
per maund.

Mr. Speaker: That is not what he
wants. In view of the other rice-
growing areas in the world, the hon.
Member wants to know the price at
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which the quantity of rice is pur-
chased.

Shri 8. K. Patil: In the first place,
it is not possible to buy rice any-
where and everywhere. So far as
the figures are concerned, in respect
of the difference in price between the
American rice that we take and the
Egyptian rice—apart from the possi-
bility of taking rice from Egypt or any-
where—we shall give the information
later. We have not got just now the
difference in price.
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Shri Ajit Singh Sarhadi: While
considering the desirability of having
a long term agreement about the im-
port of rice—over and above 350,000
tons for long period for what period
do the Government envisage for de-
pendence on rice from Burma instead
of having self-sufficiency?

Shri S K. Patil: India is not the only
market for Burma. Burma sells rice
to half a dozen countries, and there-
fore, they always weigh what is bene-
ficial for them. Of course, it is our
desire that some long term agreement
should be arrived at. We have made
such a request. That is being con-
sidered. We shall do our best to see
that a long term agreement is made.

Shri Ajit Singh Sarhadi: What period
does the Government envisage for our
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country becoming self-sufficient in
this matter?

Shri 8. K. Patil: That is also an-
other consideration. But when we
talk of a longer period, it is not
Jonger than five years.

Shri Hem Barua: May 1 know whe-
ther it is a fact that another five
year agreement between the two coun-
tries is being signed and, if so, whe-
ther the terms and conditions are the
same as are obtaining in the five year
agreement that is still under oper-
ation? Further, in regard to the pur-
chase of 150,000 tons, may 1 know
whether it is going to be in Indian
currency or whether any foreign ex-
<change is involved? At the same
time, may I know whether Burma
is going to make purchases of com-
modities from this country in view of
this rice deal?

Shri A. M. Thomas: With regard to
the second agreement my senior col-
league has already answered. It is
only under consideration. It is only at
the proposal stage. With regard to the
incurring of foreign exchange in con-
nection with the supplementary
agreement entered into for the import
of one lakh odd tons, the idea is that
we will not incur any additional
foreign exchange. We will take into
account the average of imports of
Burma from India. If anything is
done in addition, it is for that that we
purchase rice.

Shri Hem Barma: Is it in Indian
currency?

Shri A. M. Thomas: It would be in
Indian currency in the sense that we
will be paying in our own goods.
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Shrimati Ila Palchoudhuri: It iz said
in the statement that the cabins have
not been built because the workers do
not have proper accommodation and
food. Will the department of tourism
see to it that the workers do have
accommodation and food so that these
log cabing can be built?

Shri Raj} Bahador: Many of these
log cabins are proposed to be situated
at places which are snow-bound for a
number of months during the yesr.
At those places It is not possible for
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us to provide the necessary accom-

modation at that time, and that is

why it has been stated in the state-
ment that certain facilities and ameni-
ties necessary for the workers are not
possible to be provided there.
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Shri C. R. Pattabhi Raman: . Con-
aidering the number of pilgrims com-
ing to these parts from all over India,
are attempts being made to have at
least more dharmasalas on the way
to Badri, Kedar and Gangotri?

Shri Raj Bahadur: I did not catch the
question.

Mr. Speaker: Are attempts being
made to have more dharmasalas, etc?

Shri Raj Bahadur: Exactly.

Shri Thirumala Rao: Has the Minis-
ter visited Bardinath once at least?

Shri Raj Bahadur: I have visited
Badrinath once. Apart from that,
keeping in view the large number of
people coming from all parts of the
country to Badrinath for yatra, we
have provided log cabins. There is
provision for the construction of rest
houses also in the Kailas-Manasarowar
route, at Darachula, Khela, Sirka,
Jipti, Malpa, Garbyang, Gunji and
Kala Pani, etc. There is provision
of Rs. 2'72 lakhs in Part I of the Plan
for the construction of rest houses at
these places.
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Shri Raj Bahadur: Confronted with
these complaints, I and another U.P,
Minister undertook the trip and tried
to attend to these complaints. We
have already made a grant of about
Rs. 35 lakhs for the improvement of
certain Sections of the road to Badri-
nath. We have made another grant
now of about Rs. 8 lakhs for the fur-
ther improvement of certain other
sections which happen to be very
dangerous and difficult portions on the
route. I think many of the difficult
precipices and bunds of the route will
be improved and the gradient of the
road will also be improved.

¥z nifasr TR, 3T ATHG W
TR F ArTT H FF A g ?

Shri Raj Bahadur: I think so far as
Gangotri and Yamunotri are concern-
ed, we have not done much about
that particular route. It is more diffi-
cut than the Badrinath route. I have
not seen that.

& Wio ®To &ML : 39T 33 &
AT & "oy WraAreay &1 ft w9
ghgamy fpar ar w@r & 7

st Trw wgvye  WoA FT agaeqr
A EFAITTFE & |

¥ Mfar oy agT g aET §

oft W g ;AT gl W oA
Fax § AT gUa W, T9 gAY ¥ &7
IAT 2T & ' vk w1 wadr o
it &Y § 7T 33 gu.a W 57 & Wik
IR I fa § fF d gr aw @ )
o o e ¥ <k & 1 W & wraw
w3ar g B ag 3& Ak ¥ e sgaewn
HT R |

off wew TR ;. WA wefT Y &
agamar 5 9 fasw 9fi & fag
zq A 97 AT gaafw @ F 0 F
ST 9rgat g 5 ¥ar Sawt fasame @
f& IUT N3AW HT T §F Gy 4=
<fey ®71 AF ITANT FT ganfT sy a7
#1d 3T ¥ WA FQ@T gt ? Wi
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w7 N Faadiy Naar § 9 §9H &
fait sy ¢ WY afy Faafy @ 92 fa=<
fErraT g ?

ot aw wnye - gt T g
fawar &7 graeT & 9g T9Q AeC § £
€A T TR & A1 w47 @ A7 8 )
ga¥ wiaforr oY ff gaw 3o W
TTHTT HT M A AT & g IadT 49T
FT & & | Sfra g g ¥ A
5 HT &g W WG @AT Afgd fF
g7 eqrAl ¥ a1 ¥ ¥ € 9 £ [
T g5 & AR & AW T AT A F
HTOT HTH ALT Y THAT |

Shri Kamal 8ingh: Apart from the
shortage of rest house accommodation
on the route to Badrinath, is the hon.
Minister aware that there is really a
shortage of rest house accommodation
in Badrinath itself and whether any
steps have been taken to relieve that
shortage?

Shri Raj Bahadur: We are very well
aware that there is very acute short-
age of rest houses. We are also aware
that a large number of educated
people go there, not only for pil-
grimage but also for sight-seeing.
Tourists go there for seeing the
Himalayas and so on. That is why
we are anxious to expedite the ex-
pansion and improvement of rest
house accommodation on these ruotes
as quickly as possible.

Mr. Speaker: He wants to know
about Badrinath itself.

Shri Raj Bahadur: So far as the
routes are concerned, the rest house
accommodation is very insufficient and
we are trying our best in collabora-
tion with the U.P. Government to im-
prove things. So far as Badrinath
itself is concerned, the Badrinath
town is administered by the Badrinath
Temple Trust and the secretary looks
after everything. The U.P. Govern-
ment are very well aware of the con-
ditions there and they will try to im-
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prove it; enenﬁally it lies wltb.tn
their jurisdiction.

Export of Locomotives, Wagons and
Coaches

Shri :‘ﬁt Singh Sarhadi:
*553. { Shrimati Parvathi Krishnan:
| 8hri Nagl Reddy:
| Shri Wardor:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 518 on the 17tk
August, 1959 and state:

(a) whether any avenue of export
of locomotives, wagons and coaches
has since been found to earn foreign
exchange; and

(b) if so, where and to what~ex-
tent?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Not so
far.

(b) Does not arise.

Shri Ajit Singh Sarhadi: May I
know what specific steps have been
taken to find avenues of export?

Shri Shahnawaz Khan: We addres-
sed a questionnaire to all our mis-
sions abroad. Also, a delegation of
railway officers visited various coun-
tries in South-East Asia and they also
tried to assess various avenues of ex-
port. But so far we have not been
successful, although certain enquiries
have been made by Thailand and
Burma.

Shri Nagi Reddy: May I know whe-
ther any estimate has been maae
about the number of locomotives,
wagong and coaches that will be avatl-
able for export?

The Minister of Raillways (Bhri
Jagjivan Ram): It is not a question
of estimates being made. We have
surplus of metre-gauge wagons and
locomotives. If we can find markets,
we are in a position to manufacture
more and supply them to those marx-
ets.
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8hyl Bimal Ghese: May I know
whether the difficulties are in regard
to price or qusality or both?

Shrt Jagjivan Ram: There is no
question of difficulty about prices,
quality or both. Engquiries have been
made and we have replied to those
enquiries. As regards quality, we
know that our locomotives are second
to none. Regarding price, it will
create additional employment opportu-
nity in the country. So, I think there
should be no difficulty about the

price factor.

Shri Harish Chandra Mathur: Is the
haon. Minister aware that even in the
cdountry, certain pressing demands for
fresh train services have been refused
due to lack of locomotives and
coaches?

8hri Jagjivan Ram: Yes; it is a
fact that we have shortage of coaches.
But here we are talking about wagons
and locomotives. We have a very
acute shortage of coaches at present.
Even if locomotives are available, if
coaches are not available, new train
services cannot be run.

Shri Hem Barua: On a previous oc-
casion, it was said that possibilities of
export are being explored with the
Ministry of Commerce and Industry.
May I know what has happened to
that?

Shri Shahnawaz Khan: The position
is the same. We continue to explore
all possible avenues.

Shri Damani: May I know whether
any country has approached us for
importing our wagons and locomo-
tives?

Shri Shahnawaz Khan: I am afraid
the hon. Member has not listened to
my previous rTeply attentively. I
saild, Burma and Thailand had made
enquiries.

Rail Concession for Members of Btate
Legislatures
3554, 8hri Shree Narayan Das: Wil
the Minister of Railways be pleased
to state:

(a) whether any and if so, which
of the States have so far decided upon
or have under consideration any pro-
posal to bear expenses of railway
fares for the journey of the Members
of Legislatures undertaken to fami-
liarise themselves with various na-
tion-building schemes in  different
parts of the country;

(b) whether such States have urged
upon the Central Government to grant
some concessions for such journeys
performed by the Legislators;

(¢) if so, the nature of concessions
sought; and

(d) the decision of Government in
this regard?

The Deputy Minister of Ratlways
(Shri Shahnawaz Khan): (a) and (b).
No request has been received from
any State Govt. regarding rail conces-
sion for their Legislators to wvisit
various national projects. It is
also not known whether the State
Govts. have under contemplation any
such proposal. A request for rail con-
cession to a party of Legislators of
Bombay State was, however, received
from one of the legislators on behalf
of himself and some of his colleagues.

(c) Return journey tickets on
payment of single journey fares.

(d) It was decided to allow the
members of all State Legislatures to
travel in I, II or III class on payment
of 3-4th of the normal Tariff fare,
when they travel in parties of not
less than 20, for visiting places of
national importance, subject to the
condition that the concession is avail-
ed of by a State Legislator only once
in & year.

Shri Shree Narayan Das: May I
know whether the Government are
aware that the West Bengal! Legis-
lative Assembly has passed a resolu-
tion to this effect and whether it any
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approach is mede on behalt of the
Swate Government, Government would
be in a position fo consider it?

Sbri Shahnawsaz Khan: UP. and
West Bengal State Gavernments have
asked the Railway Ministry to provide
free travel facilities to the legislators
in their provinces, ag is being done for
the M.P.s. We have explained the posi-

tion that it i3 not the Railway Minis-

try that does that, because we recover
in full the amount from the Parlia-
ment Secretariat. We have suggested
to the State Governments a certain
method of coupons, whereby they can
issue coupon-books and they can use
the coupons, so that the Railway
Ministry may be in a position to re-
cover the tare irom the State Govern-
ments. If they are agreeable to this, I
am sure there will be no difficulty
from our side.

Shri Shree Narayan Das: Since the
Lok Sabha Secretariat has to pay a
certain amount for the journeys by
Members of Parliament, what is the
formula that has been evolved? Or, is
any effort being made to evolve g
formula to calculate the amount that
should be charged for travel by Mem-
bers of Parliament?

Mr. Speaker: He said, the full
amount is recovered from the Parlia-
ment Secretariat.

Shri Shree Narayan Das: It is not
certain that the journeys performed by
Members of Parliament are recorded.
The vouchers given to Members of
Parliament will have to be submitted
to the clerk in charge at the gate, but
they are not submitted. I want to
know the present basis and whether
any formula is evolved 1o ascertain
the amount to be taken from the Lok
Sabha Secretariat.

The Minister of Rallways (Shri
Jagjivan Ram): That is exactly the
point why Governments of U.P. and
West Bengal have approached the
Railway Ministry that free travel taci-
lities on the lines given to Members
of Parliament may be provided to the
members of the State Legislatures. We

DECEMBER 3, 1959

Oral Answers 3004

have suggested to them that it be-
comes very embarrassing for the rail-
way Staff when an hon. Member of
this House does not himself give the
coupon. In the case of State Legisla-
tures also, if the memhers do not give
the coupons, the railway will lose
revenue, a8 we are doing here in some
cases, because there is no formula on
the basis of which the amount is real-
ised from the Lok Sabha Secretariat.
My estimate is that we are losing
some amount on this score. 6o, we
have suggested to the State Govern~
ments that it will be desirable if the
members of the State Legislatures are
given coupons, When at a particular
station they produce that coupon
they will be given the ticket to the
destination, @mnd the amount will be
collected on the basis of this coupom
from the State Government conger-
ned.

Mr. Speaker: I would only suggest
that for one year the hon. TRajlway
Minister may direct all his officials to
strictly watch and then get coupons.
1f they do not give the coupons, they
must be charged twice per year. And
if that is done, the same amount, the
average, may be recovered for four
years. Later on that will be con-
venient.

Shri Jagjivan Ram: 1 am grateful
to you for that suggestion, because it
becomes a very delicate point........

Mr. Speaker: For one year I am
prepared to issue bulletin after bul-
letin to hon. Members that they ought
not to fall foul on the railway staff
or the executive staff. It is their
fauly if they do not give it. Insist
on it for a year, and the other years
we will proceed on the basis of a
Iumpsum.

Shri Sonavane: May I know whe-
ther the State Government have re-
plied to the suggestion made by the
Railway Ministry?

Shri Jagjivan Ram: The matter is
under examination by the Rallway
Ministry and the Governments of
Uttar Pradesh and West Bengal.
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- Ghrt 8. €. Balakrishnan: May I
know whether the coupon book given
to the State Legislature members is
only for the areas within the State
concerned or for the whole of India?

Shri Jagiivan Ram: The suggestion
from the State Government is for
areas within the jurisdiction of the
State concerned.

8hri Bimal Ghose: The West Bengal
Government have given certain cou-
pons to the members of their Legis-
lature. Who will bear the cost? Will
it be the West Bengal Government or
the Railways?

S8hri Jagjivan Ram: We do not bear
any part of the cost in the cases of
the Members of the Lok Sabha or the
Rajya Sabha, and we are not called
upon to bear any part of the cost in
the case of the Members of the State
Legislature.

Shri Bimal Ghose: The Deputy Min-
ister has stated that certain assistance
will be given.

Shri Jagjivan Ram: When the Le-
gislators, in a batch of 20 visit some
places of national importance or new
projects, once a year, certain conces-
sion will be given.

oft a7 R« : foaq w@2za & gwae
Fgaargse &, v agi 9 Wt g qAH-
#17 w3 ¥ gaedi w # g9 w7 #E
e § 7

oft st v Ay AT @
WA FATET AT I FAT A(Ld, g9 N
TE 1
Shri Sarendranath Dwivedy: The
hon. Deputy Minister said that if a
group of Members of the State Legis-
lature vigit some places, some conces-
sion will be given. Can the number
be reduced to five, or the scheme

extended to mdxvxdual members of the
State Assembly?

Shri Shahnawazs Khan: No. Now
the minimum number is 20. There is
no intention of reducing that number.

388 (Ai) L8D.~2

Mr. Bpesker: I am afraid then hon.
Members will take only their family
members.

Anti-Sea Erosion Work in Kerala

*555. Shri Kodiyan: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether it is a fact that the
anti-sea erosion work in Kerala has
been stopped due to lack of funds; and

(b) if so, what action has been taken
by the Government to continue the
work and complete it as scheduled?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b). Does not arise.

Shri Kodiyan: What is the total
amount so far spent on this work
and how much of this amount has
been given to the State by the Cen-
tre?

Shri Hathi: The total provision for
the Second Plan is Rs. 185 lakhs, out
of which Rs. 81'66 lakhs have been
spent up to 1958-59.

Shri Kodiyan My question has not
been answered. What amount has been
given by the Central Government to
the Kerala State for this work?

Shri Hathi: As 1 said, Rs. 185 lakhs
have been provided and Rs. 81:68
lakhs have been given.

Mr, Speaker: By the Centre?

Shri Hathi: Yes. It is adjusted with
the actual expenditure. So, this
amount has been paid.

Shri Maniyangadan;: Am I fo un-
derstand that the work is going on?

Shri Hathi: Ves.

Shri V. Eacharan: What is the total
cost of the scheme?

Shri Hathi: It is rather a huge
amount—Rs. 268 crores. For 200 miles
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work has to be done. For the Sef:oud
Plan Rs. 185 lakhg have been provided.

8hrl Maniyangadan: Between Cochin
and Alleppy there is a amall area
called Chellanam, where for a distance
of 1} miles no work has been taken
up. In other portions also no work is
being done.

Shri Hathi: It would not perhaps
be possible to give the details of each
particular place—whether it is done or
not done. The information so far re-
ceived is that against a target of 19
miles about 10} miles have been com-
pleted.

8hri Kodiyan: In view of the limi-
ied resources of the State, and also
in view of the magnitude and urgency
of this problem may I know whether
Government are giving any special
consideration to this problem so that
this question can be tackled at least
during the Third Plan period?

Shri Hathi: It cannot be completed
within the flve year period. It will take
a longer time for its implementation.
In 1856-57 they could spend only Rs.
8 lakhs. For 1957-58 the figure was
Rs. 28 lakhs; for 1958-59 Rs. 45 lakhs.
This year there is a provision of Rs.
54 lakhs. Next year, again, it will be
Rs. 50 lakhs.

Shri Joachim Alva: Apart from
sanctioning the money for this kind of
work, has Government taken a serious
view of this problem of sea erosion.
In Bombay the problem has assumed
such a grave proportion that they had
to take some emergency steps. What
steps are the Government taking in
the matter now?

Shri Hathi: The Kerala Govern-
ment has prepared a detailed scheme
for this and that is why this has been
included in the Second Plan,

Shri P. K, Deo: May I know whe-
ther cement tetrapods are used for
his work es iz done in the Marine
Drive in Bombay?
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Shri Hathi: I do not know what is
being done in Kerala.

Shri Kodiyan: May I know . . .

Mr. Speaker: I have allowed a num-
ber of questions. I am sorry, I cam-
not allow more.

Cowdung Gas Plants

*556. Shri Jhulan Sinha: Wil1 the
Minister of Food and Agriculture be
pleased to state:

(a) the present position with regard
to the utilisation of cowdung gas plant
for production of power leaving the
manurial quality and quantity of
cowdung unaffected; and

(b) the extent to which the instal-
lation of the plant has been taken up
by the people for the purpose for
which it is intended?

The Deputy Minister of Agricuiture
(8hri M. V. Krishnappa): (a) and (b).
A statement is laid on the Table of
the Sabha. {See Appendix II, anne-
xure No. 52].

Shri Jhulan Sinha: In part (b) of
the statement it is stated:

“About 15 plants are known to
have been installed by the
farmers themselves according
to the design sent from the
Indian Agricultural Research
Institute.”

In view of the extreme necessity for
conservation of cow dung for manu-
rial purposes and in view also of the
fact that this plant was invented &
number of years ago, is the Govern-
ment satisfied with the progress made
so far by the installation of these 1%
plants round about Delhi? Will they
be sufficient to meet the needs of the:
country?

Shri M. V. Krishnappa: The whole
scheme of cow dung gas was in the
stage of experiments all these years,
and s0 we had to instal these plan
roung sbout the Puse Institwute in the
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villages, Now it has geached a com-
mercial stage, and so the Community
Development Ministry want to instal
it all over India. In each block they
want to instal a gas plant. The Com-
merce and Industry Ministry and also
various other non-official bodies have
taken to it. It will take some time
to collect figures for the whole of
India. The progress is satisfactory.

Shri Panigrahi: May I know from
the Minister for Community Develop-
ment in how many development blocks
this has been taken up so far?

Shri M. V. Krishnappa: We have
written to the Community Develop-
ment Ministry and they have stated
that in most of the States they have
decideq to have it. They are col-
lecting figures, and as soon as we get
them we will place them on the Table
of the House,

Shri Hem Barua: The statement
says that about 30 demonstration plants
have been installed in villages round
about Delhi and in other parts of the
eountry. May I know whether Gov-
ernment have by now assessed the
popularity of these demonstration
plants?

Shri M. V. Krishnappa: They are
very popular. We are getting on an
average per month 150 enquiries from
all over the country. We are installing
these in all the exhibitions. Farmers,
are seeing them and they want to
make use of them.

Telephone Connections

11:
o559, Shri Amjad A
Shri B. C. Mullick:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Gov-
ernment is proposing to double the
number of telephonic connections by
tntroducing ‘Party line circuit’ system
at an early date;

(b) £ so, when this system
will be introduced in Delhi;

(c) the time it will take to be com-
pleted; and

(d) whether this system will be
introduced in other cities?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a).
The party-line system enables two
subscribers to be connected to one
number provided that they can agree
to use the line one at a time.

(b) It is at present in an experi-
mental stage and for the time being
Delhi is one of the flelds of experi-
ment.

(c) Does not arise.

(d) Yes if the experiment is suc-
cessful and conditions in the localities
are suitable.

Shrl Amjad Ali: May we have an
idea of how the party-line is going to
work?

Dr, P. Subbarayan: Party-line ser-
vice means two telephones on the
same line. Both people cannot use it
at the same time. If one uses it, the
other cannot use. It is so phased that
both can use it as time is available.

Shri Amjad All: With the same set
of receivers?

Dr, P. Subbarayan: Not the same
set of receivers. Each has a receiver
of hus own,

Shri Prabhat Kar: In case one man
is speaking, may I know whether the
other person also on the same line
will be able to hear the talk that is
going on between the other persons?

Dr. P. Subbarayan: I am afraid that
cannot happen.

Mr. Speaker: The Question-hour is
over.
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WRITTEN ANSWERS TO
QUESTIONS

Alr-conditioned Vestibuled Trains

546, Pandit D. N. Tiwari:
Shri M. L. Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that air-
conditioned vestibuled bi-weekly
trains are becoming less popular and
are drawing less number of passengers
than before;

(b) whether any investigation has
been made into its eauses; and

. (¢) the steps taken to minimise the
Josses?

The Deputy Minister of Rallways
(S8hri Shahnawaz Khan): (a). No.

(b) and (c). Do not arise.
AT @ TR AT A 9T g
*yyy. ot @ TdT ;AT oW
AT R faqray, eue & garifsa ww
&7 3038 F IATF g¥aH 7 gg aq
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Kurduwadi-Miraj-Latur Railway
Line

Shri T. B, Vittal Rao:
LShd Tangamani:

*558.

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 440 on the 18th
February, 1859 and state:

(a) whether a decision has since
been taken regarding the conversion
of Kurduwadi-Miraj-Latur N. G.
Section;

(b) if so, whether it will be B, G.
or M. G.; and

(c) when the work of conversion
will actually commence? -

The Deputy Minister of Rallways
(Shri §. V. Ramaswamy): (a). No
Sir. A decision can be taken only after
the Survey Reports are received and
examined by the Railway Board.

(b) and (c). Do not arise.
Loss of Foodgrains

*560. Shri Pangarkar: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) the estimated annual loss of
food-grains on account of wastage and
dampness in Central godowns; and

(b) whether there is any scheme to
remove the dampness in godowns?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a).
The losses recorded during last 5 years
in Central Government godowns, as &
result of dryage, pest infestations, and
wastage caused by dampness were a8
under:

1954 PN 0-15 per cent.
1855 e 0.28 per cent
1956 0.13 per cent
1057 ..., 0.03 .per ceant .
1958 ° ....  0.028 per cent
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(b) Godowns constructed by Gov-
ernment are damp-proof. In godowns
smken on rent, special precautions are
taken, such as provision of wooden
dunnage, or extra layers of mat dun-~
mage, so as to avoid damage due to
dampness.

Speed of Trains
*581. Shrimatl Ha Palchoudhuri:
Will the Minister of Railways be

pleased fo state:

(8) Whether itis a fact that al-
though there are greater facilities of
double tracks on trunk routes, fewer
halts, more rolling stock, larger staff,
improvement in signalling and better
type of locomotives than was the
case about twenty years ago, generally
speaking, the average speed of the
fast deily yailway trains has gone
down considerably;

(b) it so, the reasons therefor; and

(c) the steps taken or proposed to
be taken to improve the situation?

The Deputy Minister of Railwaya
(Shri Shahnawax Khan): (a)  Yes,
Sir. The average speed of many
Mail/Express traing running on the
trunk routes has slightly decreased in
1959 as compared with that prior to
1939. However, in the case of some
Mail/Express trains, the present aver-
age speed is higher than that prior to
1939.

(b) Provision of more time for
temporary engineering restrictions and
the increased number of trains due to
heavy freight traffic.

(e) It will be feasible to improve
the overall speed of Mail/Express
trains only when the time provided
for temporary engineering restrictions
can be substantially reduced and ade-
quate line capacity is developed to al-
low scope for running trains to faster
schedules. The necessary engineering
works are being expedited without
causing undue delay or diglocation of
traffic.

Hire Charge for Scooters in Delhl

*582, Shrli Amjad All: Wil the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether scooter drivers in Delhi
charge rates according to their owa
calculations;

(b) whether it is a fact that most

of the scooters ply without meters;
and

(¢) if so, the steps taken to have
the meters flxed?

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). A
statement giving the information re-
quired is given below.

STATEMENT

(a) and (b). Complaints have been
reeived that some of the drivers of
scooter-rickshaws refuse to carry
passengers at the rates of hire ap-
proved by the State Transport Autho-
rity, Delhi, and that some of the
scooter-rickshaws run even when their
milo-meters are not in order.

(c) A provision is being made by
the Delhi Administration in the Delhi
Motor Vehicles Rules, 1840, to the
effect that no scooter rickshaw shall
be used in a public place unless it is
fitted with a milo-meter or a fare-
meter which is in proper working
order. When this rule is enforced, the
defaulters will be liable to prosecution

Viking Alrcrafts

*563. Shri Mobammed Imam: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) how many Viking aircrafts were
purch.ased by the Indian Airlines Cor-
poration since 1952 to the end of 1958;

(b) the amount incurred on them;

(c) the reason for not putting them
into service; and

(d) the loss incurred?
The Deputy Minister of Olvil Avia-

‘tion (Shri Mohluddin): (a) and (b).
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12 Viking aircraft with spare engines
were acquired by the Indian Airlines
Corporation from the ex-Airlines on
nationalization of the air transport
industry in 1958, for which the ex-
Airlines were paid a compensation of
Rs. 81'42 lakhs.

(c) On introduction of Viscount air-
craft on the trunk routes, the Viking
aircraft were gradually withdrawn
from service during the period
October, 1957—April, 18568. It is not
considered economical to operate these
aircraft at present as it would involve
certain expensive mandatory modi-
fications.

(d) The position will be known
only when all the Vikings have been
disposed of.

Departmental Catering

Shri V. P. Nayar:
*564. Shri Warior:
Shri Kodiyan:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 640 on the 21st
August, 1959 and state:

(a) whether a copy of the report of
the Officer on Special Duty appointed
to enquire into the working of the
Departmental Catering on Railways
will be laid on the Table;

(b) the steps since taken so far by
the Government of India to improve
the condition of catering on Railways;
and

(c) whether it is proposed to appoint
a whole-time special officer for im-
proving the catering service?

The Deputy Minister of Raillways
(Shri Shahnawaz Khan): (a) to (c¢).
A statement is laid on the Table of
the Sabha. {See Appendix II,
annexure No. 58.)

Kalinga Airlines
*56S. Shrimati Remu Chakravartiy:

Will the Minister of Transport and
Osmmunicaiions be pleased to refer to
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the reply given to Starred Question
No. 1332 on the 10th September, 1959
and state:

(a) what are the findings of the
enquiry made into the crash of air-
craft VT-DGP of Kalinga Airlines on
the 3rd August, 1959; and

(b) whether it has been established
that certain irregularities and viola-
tions of Indian Aircraft rules had
taken place?

The Deputy Minister of Civll
Aviation (Shrl Mohiuddin): (a) and
(b). The Accident Investigation
report has been received and is under
examination of Government.

Mechanised Farm by West Germany

*566. Shri 8. M. Banerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether West German Govern-
ment has offered to set up in India a
number of fully mechanised farms;
and

(b) it so, the reaction of the Gov-
ernment thereto?

The Deputy Minister of Agricultare
(Shri M. V. Krishnappa): (a) No such
offer has been received.

(b) Does not arise.
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Stady of C.D. System in Yugoslavia

*568. Shri Arjun Singh Bhadauria:
Will the Minister of Community Deve-
lopment and Co-operation be pleased
to state:

(a) whether any team has recently
been sent to Yugoslavia to study the
Community Development system
there; and

(b) if g0, who are its members?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Two teams have
been sent to Yugoslavia to study Co-
operative Farming and Marketing and
Local Self-Government respectively.

(b) A list of members is placed on
the Table of the House. [See Appen-
dix II, annxeure No. 55.]

Fire in the Froantier Malil

.59, J Shri Jadhav: -
3 Shri B. C. Mullick:

Will the Minister of Railways be
pleased to refer to the reply given teo
Starred Question No. 1840 on the 15th
April, 1959 and state:

(a) whether the investigation by the
Raeilway Police and the Committee of
Railway Officials about the fire in a



3109 Written Answers

bogie of Frontier Mail has since been
completed;

(b) the result of the inquiry; and

(c) the action taken against the
persons responsible for it?

The Deputy Minister of Rallways
(Shri 8. V., Ramaswamy): (a) Yes.

(b) and (c). The fire was accidental
and no foul play was suspected.

Retrenchment of Bhakra Workers

rShri Ram Krishan Gupta:
570 Shri §. M. Banerjee:
* Y Shri Panigrahl:
Shrt Amjad Al:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 665 on
the 21st August, 1959 and state:

(a) the number of workers retrench-
ed during 1959 from Bhakra Nangal
Project who have since been offered
alternative employment; and

(b) the number of those who are
yet to be provided with jobs?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) 929.

(b) 97.

Buildings for C.H.S. Dispensaries

(" Shri Subodh Hansda:
*571. { Shri 8. C. Samanta:
[ Shri R. C. Majhi:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 493 on the 17th
August, 1959 and state:

(a) whether there is any pro~
gramme for construction of speclal
buildings for housing dispensaries
under the Contributory Health Service
“Scheme in Dethi;
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(b) if so, the number of dispensarieg
to be so housed; and

(c) at what places?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) and (c). It is proposed to con-
struct buildings for the dispensaries at
the following places:—

(i) Lajpat Nagar,

(ii) Chandni Chowk,
(iii) Moti Bagh 1.

(iv) Pandara Road, and

(v) Laxmibai Nagar (East Vinay
Nagar).

Khajuriaghat-Siliguri Line

o572, S Shri S. C. Samanta:
'\.Shri Subodh Hansda:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 672 on the 21st
August, 1959 and state:

-

(a) whether the field investigations
of the proposed Khajuriaghat-Siliguri
line have since been completed;

(b) if so, what is the estimated cost;
and

(c) when the actual work will com-
mence?

The Depuaty Minister of Railways
(Shri S. V. Ramaswamy): (2a) Yes,
Sir.

(b) Approximately Rs. 1583 crores.

(c¢) The work has already com-~
menced.

Vanaspati

Shri Harish Chandra
*573. Mathur:
Shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to lay a statement
showing:

(a) the rated capacity for produc-
tion of Vanaspati and the out put dur-
ing each of the last five years; 2
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(b) whether there is any demand
from the Industry for expansion; and

(c) if so, what is Government’s
resetion to it?

»f/The Deputy Minister of Food and
"Agricuiture (Shri A. M. Thomas): (a)
A statement showing the rated capa-
city of the Vanaspati Industry and
the production of Vanaspati during
each of the last five years is given
‘below.

(b) No, Sir.

(¢) Does not arise.

Statement

(1000 tony)
Year Rated capacity Production
1954-55 5:3°6 2255
1955-56 533°6 2756
1956-57 53376 2638
1957-58 533°6 300°%
1958-59 5336 2991

C.H.S, Scheme Delhi

- Shri Shree Narayan Das:
* Dr. Ram Subhag Singh:
‘Will the Minister of Health be

pleased to state:

(a) whether the Contributory Health
Service Scheme in Delhi is proposed
to be extended to cover the staff of
the local administration and their
families;

(b) if so, the present stage of the
scheme;

(¢) whether the financial aspect of
of the question has been considered;
and

(d) if so, the extent to which the
Central Government would contribute
to the scheme?

The Minister of Health (Shri Kar-
markar): (a) The proposal for the
extension of the Contributory Health
Service Scheme to the erployees of

S NS S v o R B R e

the Delhi Administration has been .
under consideration. The proposal
has, however, been deferred for the
present till the services to the exist-
ing population covered under the
Scheme are further improved.

(b) to (d). Do not arise,
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Training Facilities for Nigerian
Students

*576. Shrimati Ila Palchoudhuri:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway Board have agreed to provide
facilities for training in techanical
and civil engineering to a number of
Nigerian students;

(b) if so, the number of students
who will be trained; and

(c) the conditions wunder which
they will be allowed to be trained?

The Deputy Minister of Railways
(Shri Shahnaway Khan): (a) Yes.

(b) 4 each in Mechanical and Civil
Engineering.

(c) The Nigerian Railway Corpora-
tion will pay travelling, maintenance

TR g SN L SRR A s
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and  training expenses for their
nominees.

Compensation Scheme for Traffic
Accidents in Delhi

Shri B, C. Mullick:
*57%. Shri Subiman Ghose:
| Shri Wadiwa:

Will the Minister of Transport and
Communications be pleased to refer
to the replies given to Starred Ques-
tions Nos. 2243 on the 6th May, 1959
and 935 on the 29th August, 1959 and
state:

(a) what percentage of traffic
accidents cases in Delhi during the
last two financial years have since
been paid compensation; and

(b) what firm steps Government
propose to take to ensure that ade-
quate compensation to all traffic
.accident victims is paid under this
scheme by all offenders concerned?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) 7'3 per cent.

(b) The Motor Accidents Claims
Tribunals set up under Section 110(1)
of the Motor Vehicles Act, 1939, have
all the powers and functions of a Civil
Court. All cases for compensation
arising out of the use of motor vehicleg
in Delhi are, therefore, decided by the
Motor Accidents Claims Tribunal omn
merits and in accordance with the pro-
cedure laid down in the Act and the
rules framed thereunder.

Western Yamuna Canal in Delht

Shri Ram Krishan Gupta:
+578. { Shri D, C. Sharma:
{Shr' { arju Pandey:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 206 om
the 7th August, 1959 and state:

(a) whether the project report on
the Western Yamuna Canal in Delki

DECEMBER 3, 1069

Written Answers 34

has since been received in the Central
Water and Power Commission for
technical scrutiny; and

(b) it so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise.

Chiplima Power House

[ Shri Subodh Hansda:
*579. { Shri S. C. Samanta:
{ Shri R. C. Majhi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the construction of the
Chiplima Power House Project has
been completed;

(b) if so, whether it has started
generating Power; and

(c) what will ‘'be the approximate
amount of power that will be generat-
ed by this project?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise,

(c) 72,000 KW.

Balari Bar Experiments

Shri S. C. Samanta:
| Shri Subodh Hansda:
Shri Ram Krishan Gupta:
*580. { Shri Sadhan Gupta:
Shri Muhammed Elias:
| Shrimati Renu
|| Chakravartty:

Will the Minister of Transport and
Commaunications be pleased to refer
to the reply given to Starred Questiom
No. 634 on the 2lst August, 1959 and
state:

(a) whether the results of the meodel
experiments of the Balari Bar on the



3115 Written Answers AGRAMAYANA 12, 1881 (SAKA) Written Answers 3116

river Hooghly conducted by the Cen-
tral Water Power Research BStation
Poona have been received by Govern-
ment; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir. The
model experiments are still in pro-
gress.

(b) Does not arise.

Manufacture of Tokens for Making
Telephone Calls

837. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question No.
937 on the 17th August, 1959 and state
whether the proposal for manufacture
of tokens for making telephone calls
has since been settled in consultation
with the Ministry of Finance?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): The
matter is still under reference with
the Ministry of Finance.

Primary Health Centres in Punjab

838. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1231 on the 21st August,
1950 and state the names of the places
where eight primary health centres in
the Punjab will be opened?

The Minister of Health (Shri Kar-
markar): The matter regarding the
location of the eighth Primary Health
Units|Rural Health Centres to be
opened in the State of Punjab during
1959-60 ig still under the consideration
of the State Government.

Telephone Connections in Charkhi
Dadrt

839. Shri Ram Krisham Gupta: Will
the Minister of Transpert and Comn-
munieations be pleased to state:

(a) how many persons have applied
for telephone connections in Charkhi
Dadri (Punjab) till October, 1959;

(b) how many of them have been
provided with telephones so far;

(¢) how many applications are still
pending; and

(d) the date by which all of them
will be provided telephone connec-
tions?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
Fiftyone.

(b) Twenty-three.
(c) Twentyeight.

(d) Action is being taken to replace
the existing 25 line exchange by a 100
line one and it will be possible te
give the other connections as soon as
this is done.

P. & T. Boards and Committees for
Bombay State

840. Shrt Pangarkar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of Committees and
Boards formed by the Posts and Tele-
graphs Department in Bombay State
during the years 1957-58 and 1958-58;
and

(b) the constitution of the Com-
mittees and Boards?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) No Committee or Advisory Board
was formed by the P. & T. Depart-
ment in Bombay State during the
year 1957-58 and 1858-59. The fol-
lowing Advisory Committees formed
prior to 1957-58 however continue to
function in that State.

(1) One Regional P. & T. Advi-
sory Committee.

(li) 6 Telephone Advisory Com-
mittees at Ahmedabad, Bom-
bay, Nagpur, Poona, Rajkot
and Surat.

(b) (i). The Regional P. & T. Adwvi-

sory Committee for Bombay State is
eonstituted as wunder.
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(1) Members of Parliament Four it appears that during 19858-89,
(2) Representatives of the Statz American flag ships carried 8.3 per

Government—official One cent approximately of the total im-

rcsentatives of the State
@ Rﬁp ernment —Non-official Two

4 Repmsentm\ es of Trade
and Commerce Six

Total: Thirteen

(b) As regards the Telephone Advi-
sory Committee, there are Six Com-
mittees in Bombay.

A statement showing their location
and membership is laid on the Table
of the House. [See Appendix II,
annexure No. 56.]

P. & T. Quarters at Aurangabad

841. Shri Pangarkar: Will the
Minister of Transport and Communi-
cation be pleased to state:

(a) whether there is any proposal
for the construction of gquarters for
Post and Telegraph employees at
Aurangabad during 1959-60;

(b) if so, the number proposed to
be constructed; and

(¢) the amount likely to be spent
on the same?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) There is no such proposal during
1959-60.

(b) Does not arise.

(c) Does not arise.

Cargo Handled by American Shipping
Services

842 Shri Pangarkar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) what percentage of total Indian
import and export cargo was handled
by the American shipping services
during the year 1958-59; and

(b) the amount of freight paid to
American shipping services for the
carriage of cargoes in that year?

The Minister of State in the
Ministry of Transport and Com-
munications (Shri Raj Bahadur):
(a) From figures collected from the
major ports and certain minor pouts

ports and exports of the country.

(b) According to the Reserve Bank
of India a sum of Rs. 1,60,81,749/- was
collected in India as freight by Ame-
rican shipping and air services during
the year 1838-59. Separate figure of
freight collected in India by Ameri-
can shipping services is not available.
Nor is information available of
freight collected abroad in foreigan
currency by American steamship/
airline Companies on goods shipped
to India on CIF basis and shipped
from India on FOB basis,

Tobacco

843, Shri Ramji Verma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that exist-
ing grades of Indian tobacco do not
appeal to German taste; and

(b) whether any steps are being
taken by the Government of India to
improve the quality of tobacco to
suit the German taste on the advice
of German experts, who came here in
September, 1959?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) It is not cor-
rect to say that the existing grades of
Indian tobacco do not appeal to the
German taste. But according to the
German Expert, it is understood that
medium quality grades of Indian
tobacco of Virginia variety would be
more suitable to German taste,

(b) The Government at the
moment are awaiting the results of
Mr. Kuenkel’'s experiments and the
possible reaction of the German
manufacturers to the tobacco that is
being grown on a larger scale this
year. Whatever measures are neces-
sary will be taken by the Govern-
ment to explore the German market
and without prejudice to the current
Agmark standards, which are well
known and accepted in other inter-
national markets.
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Peraliment on N.EF. Rallway

844. Shrimati Mafida Ahmed: Will
the Minister of Raflways be pleased
to state:

(a) whether nine wagons of a goods
train were derailed in a tunnel on
the Lumding Badarpur branch Iine
of the North Eastern Frontier Rail-
way on the 7th November, 19859;

(b) if so, the details of the acci-
dent; and

(¢) the extent of damage to rail-
way track, property and goods?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) eand
(b). Yes. On 7th November, 1959 at
about 17,15 hours while No. 842 Down
Goods was on run between Mailong-
disa and Harangajao stations on the
Lumding Badarpur branch of N.F.
Railway, nine wagons of the train de-
railed inside a tunnel at mile No. 81
blocking the main running line. There
were no casualties on account of the
accident.

(c) Rs. 1,300 approximately.

Selection Posts on Railways

845. Shri Siddiah: Will the Minister
of Railways be pleased to refer to the
reply given to the Unstarred Ques-
tion No. 88 on the 4th August, 1959
and state:

(a) the number of selection posts
vacant in each Railway as on lIst
July, 1959;

(b) the progress since made in fill-
ing up the vacancies; and

{c¢) the number of Scheduled Cast-
es and Scheduled Tribes candidsates
who have been promoted to fill up
those vacancies (cadrewise) so far?

The Deputy Minister of Rallways
48hri Shahnawas Khkan): (a) A
statement is . laid on the Table,

(b) and (c). Information is being
collected and will be laid on the
Table of the Sabha.

STATEMENT
Railways No. of No. of
selection  selection
posts Posts
actually  which had

lying been pro-
vacant as visionally

on filled by
1-7-1959 sujtable

unselected
persons as
on
1-7-1959
Central . . 25 264
Eastern . . 188 298
Northern . . 109 8oo
North-Eastern . 48 150
Northeast-Frontier 36 21
Southern . . 79 424
South-Eastern . 108 310
Western . . .. 254
593 2521

Typhoid

846. Shri D, C. Sharma: Will the
Minjster of Health be pleased o
state:

(a) whether Government of India
have prepared any comprehensive
scheme to combat typhoid; and

(b) if so, the nature of the scheme?

The Minister of Health (Shri Kar-
markar): (a) No,

(b) Does not arise.
Export of Rice from Panjab

847. Shri D. €. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

. {a) the actual quantity of rice ex-
ported from Punjab during the months
of September, October and November,
1959; and
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(b) the names of the States and
the quantity exported to each State?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). The following quantities
of rice were exported from Punjab
on Government account during the
months of September, October and
November, 1858:—

(In tons)

September . . . . 579
October . . 5,755
November (up to 24th) . . 11,482
TorAL: . 17,816

The names of the States to which
this rice was exported, and the quan-
tity exported to each, are mentioned
below:—

State Quantity in Tons
Jammu and Kashmir . . 7,576
Bombay, . . . . . 8,658
Uttar Pradesh . . . 22
‘West Bengal| . . . 264
Delhiw . . . . . 1,127
Himachal Pradesh . . . 169

Figures of export of rice on trade
account to the Union territories of
Delhi and Himachal Pradesh which
are included in the same rice zone as
Punjab are not available.

Lac Production

848, Shri D, C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there has been decline
in the production of lac during the
year 1959-60 as compared with pro-
duction of lac during the year 1058-
89; and

(b) it so, the reasons therefor?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) No.

(b) Does not wrise.
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Milk Pewder Factories

849. Shri D. C, Sharma: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 1245 on the
21st August, 1959 and state:

(a) the progress made so far in the
establishment of Milk-Powder ¥ac-
tories; and

(b) when they are likely to slart
functioning?

The Deputy Minister of Agricui-
ture (Shri M. V. Krishnappa): (a)
and (b): The Joint F.A.O.—UNICEF
Team, whose recommendations were
detailed in the reply to the Unstarr-
ed Question No. 1245, did not pecom-
mend the establishment of milk pow-
der factories but the setting up of
milk supply schemes. On the Lasis
of this recommendation, an al/nca-
tion of $590,000 (Rs. 28.10 lakhs) has
been made for the dairy project for
Bangalore by the UNICEF.

The Bangalore Dairy Project has
been taken up by the Mysore Gov-
ernment and it is likely to come into
Commission in 1961-62,

Motor Accidents in Himachal Pradesh

850. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the average number of persons
who die in motor truck accidents
every month in the Union Territory
of Himachal Pradesh;

(b) the flgures relating to last six
months;

(c) the number of cyclists amongst
those who died in such accidents; and

(d) the measures taken or proposed
to be taken to prevent such accidents
in future?

The Minister of State in the Minh-
try of Tranwport and Cesmnunioations
(Shri Baj Bakadar): (a) Only six per~
sons died in motor truck aceidents i
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Wimachal Pradesh from Navember,

1938 to October, 1958, (%) wav wg o= g & awanT

o)

Month Number of
deaths in truck
accidents
May, 1959
June, 1959 : . . X
July, 1959

August, 1959
September, 1959

October, 1959 . ..
ToTAL . X
(¢) Nil,
(d) The following steps have been
taken to prevent road accidents in

Himachal Pradesh:—

(1) The surface and the gradient
of the roads are being im-
proved. The roads are being
widened, wherever neces-
sary, and parapets are also
being put up.

(2) All public service vehicles
are required to be examined
and declared fit by the In-
spection Board twice annual-
ly, under Section 38 of the
Motor Vehicles Aét, 1939,

(8) Maximum laden weight ana
seating capacity have been
fixed and driving of a pub-
lic service vehicle by a per-
son having taken ligquor or
any intoxicant has been pro-
hibited,

(4) Steps have been taken to im-
prove maintenance, servicing
and repairs of all nationalised
transport vehicle; which are
plying on the roads in Hima-
chal Pradesh.
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Wild Life in Orissa

. 852. Shri Panigrahi: Will the Minis-
ter of Food and Agriculture be pleas-
ed to refer to the reply given to Un-
starred Question No. 1749 on the 23th
August, 1959 and state whether Gov-
ernment has been able to know the
way in which the financial assistance
given to Orissa for starting National
Parks and Game Sanctuaries has
been utilised by the Governmen: of
Orissa?

The Minister of Agriculture (Dr.
P. S. Deshmukh): Information is
being collected from the State Gov-
ernment and will be laid on the Table
©f the Sabha when received.

Expert Committee on Co-operative
Credit

Shri Ram Krishan Gupta:
Sardar Igbal Singh:
Shri A, M. Tariq*
858 J Shrli Ajit Singh Sarhadl:
. ) Shri R. C. Majhi:

Shri Subodh Hansda:

| Shri Oza:

| Shri Damani:

Will the Minister of Community
Development and Co-operation be
rleased to state:

(a) whether the Expert Commiitee
-on Co-operative Credit has submitted
its report;

(b) it so, the main recommends-
tions thereof; and

{c) the nature of steps taken to
implement them?

The Deputy Minister of Commun-
ity Development and Co-operation
(8hri B. 8. Murthy): (a) No, Sir.

(b) and (c). Do not arise,
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Mental Health Services

Shri Ram Krishan Gupta:.
854. Shri Warior:
Shri D. C. Sharma:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 646 on the
12th August, 1959 and state:

(a) whether the Central Council of
Health has considered the proposal to
establish a Central Council of Mental
Health with a view to develop ment-
al health education in the country
and for co-ordination of various acti-
vities of State Governments in the
fleld of mental health services; and

(b) if so, the result thereof?

The Minister of Health (Shri Kar-
markar): (a) and (b). The matter
will be placed before the next meet-
ing of the Central Council of Health.

Price of Sugar

Shri Ram Krishan Gupta:
855, Shri Khushwaqt Rai:
[ Shri D. C. Sharma:

Will the Minister of Food and Agri-
culture be pleased to refer to the re-
ply given to Unstarred  Question
No. 816 on the 17th August, 1959 and
state:

(a) whether Government have
since received report from the Tariff
Commission regarding price of sugar;
and

(b) it so, the main recommenda-
tions contained therein?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) Yes, Sir.

(b) The report is under exarmina-
tion of the Government, A copy of
it will be placed on the Table of the
House when the recommendations o
the Commission have been examinec
and decisions ‘talren.
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Medel Town Plamning Legisiation

Shri Ram Krishan Gupta:
¢ Shrl D, C. Sharma:

Will the Minister of Health
be pleased to refer to the
reply given to Unstarred Ques-
tion No. 1224 on the 21st August,
1958 and state the further progress
made in the finalisation of Model
“Town Planhing’ legislation?

The Minister of Health (Shri Kar-
markar): The comments received
from the State Governments on the
draft Model Town Planning legisla-
tion are being examined by the Cen-
tral Regional and Urban Planning
Organisation with a view to prepar-
ing a revised draft. The revised
draft will be circulated to the State
Governments for enacting  suitable
legislations in their respective juris-
dictions with such modifications as
they might consider necessary.

Shipping Repair Facilities

Shri Ram Krishan Gupta:
Shri R. C. Majhi:
857. { Shri Subodh Hansda:
LShrl Narayanankutty
Menon:

‘Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1198 on the 21st August,
1959 and state:

(a) whether Government have since
considered the report submitted by
the Committee appointed to investi-
gate into the existing shipping repair
facilities; and

(b) if so, the result thereof?

The Mindster of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) and
(b). The recommendations of the
Committee are still under considera-
tion of Government.

West German Agricultural Delega-

tion

858, { Shri Ram Krishan Gupta:

Shxi N. R. Maniswamy:

Will the Minister of Food and Agri-
Cultute be pleased to - refer

288 (Ai) L.S.D—3.

to the reply given to Un-
starred Question No. 2247 on
the 7th September, 1959 and state:

(a) whether Government have
since examined the reports received
from the West German Agricultural
Delegation which visited this country
with a view to assisting India’s agri-
cultural development; and

(b) if so, with what results?

The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): (a)
and (b). The reports are still undst
examination of the Government of
India,

National Harbour Board

Shri Subodh Hansda:
859, Shri S, C. Samanta:
| Shri R. C. Majhi:

Will the Minister of Transport and
Communications be pleased to state:

(a) what are the main recommen-
dations of the Nagional Harbour
Board which met at Madras on the
30th October, 1958;

(b) whether all the recommeénda-
tions were accepted by Government,
and

(c) if so, which of them have been
implemented uptil now?

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) to (c).
A statement giving the main recom-
mendations and the present position
regarding their implementation is
laid on the Table. [See Appendix II,
annexure No. 57.]

Delay in Payments to Contractors

860. Shri Surendranath Dwlvedy:
Will the Minister of Rallways be
pleased to state:

(a) whether any complaints Have
been received from the  conhtractors
that delay in payments has adversely
affected furthér construction work on
the Western Railway;
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(b) the number of works complet-
ed during the years 1981 to 1958 and
the number of cases where payments
have not been made so far;

(c) whether tenders are invited on
yearly basis for maintenance wcerks
and the month of the year in which
such tenders are called for;

(d) whether it is fact that tender
for Zone No. 4 of Bulsar Sub-division
of Bombay Division of the Western
Railway had been invited four times;
and

(e) if so, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No
cemplaints have been received from
the contractors to the effect that de-
lay in payment has adversely affect-
ed further construction works on the
Western Railway.

(b) Number of works completed on
the Western Railway during the
years 1951 to 1958 is 19,358. Payments
in 150 cases have not been made
mainly because of failure on the
part of contractors in not completing
the work as per Railway’s specifica~
t¥ions or because of extravagant
claims made by the contractors. De-
lay is due to the time taken in exam-
ining and finalising such claims.

{c) For maintenance works, (en-
ders are invited on yearly baviy.
Tender notices are generally issued
in the month of February or March
every year.

(d) 1t is true that tenders for Zone
No. 4 of Bulsar Sub-Dlvision of the
Bombay Division of the  Western
Railway were invited four times.

(e) This was done with a view to
obtain more favourable rates as ten-
ders received previously were very
high, when compared with the ac-
cepted tender rates for the years
1956-57, 1957-58 and 1958-59,

DECEMBER 3, 1959

Written Asswers . 1330

Metalled Reoad for Buddhist Centres
in Orissa

881. Shri B. C. Mullick: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Orissa Government
have supplied the details asked for
by the Government of India regarding
the construction of metalled road from
Sslipur to the Buddhist Centres at
Lalitgir, Ratnagir and Udayagir in the
district of Cuttack; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) Grants-in-aid equal to 50 per
cent. of the cost of improvement/con-
struction of the following link soads
subject to a maximum of Rs. 6373
lakhs have been offered to the Gov-
ernment of Orissa, the balance being
met by them from their allocations
from the Central Road Fund:

Estimated cost

Name of road (Rs. lakhs)

U T

(1) Salipur-Kuanpal Road 4-458
+ 2) Balichandrapur-Lalitgir Road 1-05§
1
2

(3) Lalitgir-Gopalpur Road . ©743
(4) Gopalpur-Udaygir Road 394
(5) Benipur-Ratnagir Road . 3-0y6

12°746

“These lir{k roads, whe-r:mco;w'!plett-!d,
will connect Salipur with Lalitgir,
Udaygir and Ratnagir.
% freeft | wrw wifEwt, SR wt wem
ufy
st W geA
GEY, < S| AAH A W
Lw‘r o Ho @Y :

1 warem AT o fawmwy,
teve ¥ qriifer geT FEm tigs &
IR & T ¥ g AW # F4T €6
fr o€ fawdt rearfomr faw (1) o=
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arieer, () RX & aramw, 9 (3)
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feeslt  mraTfeaeT F1 FgfATRaS -
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g Agre fRg g wwW * AT
yeaTige ara-ATizAT AR 87 F arara
& oy & fawaa mawas (ufdey)
AQTT FT Y § | ANITAFT I I
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ot fe wge o WAy 9, O
qaw dwx, faadt | wEmmem oY
afeafas &, & Taroem &7 Ao foer
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F A%q Fqr GrewAq  (fearzw muw
ufeeiza) sl dare feg oo @ &

Minor Accidents and Derailments

Shri S. M. Banerjee:
Shri Tangamani:
263 Shri Panigrahi:
" ) Shrimati Hla Palchoudhuri:
| Shri D. C. Sharma:
|_ Shrimati Mafida Ahmed:

Will the Minister of Railwayg be
pleased to state:

(a) whether cases of mino~ acci-
dents and derailments relating to
trains are meore in 1959 as rompared
to 1958;

(b) if so, the number of such acci-
dents and derailments during the
period from the 1st January 1o the
30th October. 1959;

(¢) the causes of the accidents and
derailments; and

(d) the number of persons mjured
or killed as a result of these accidents
and the number of railway employees
among them?

The Deputy Minister of Ratllways
(Shri 8.V. Ramaswamy): (a) During
the year 1958.680 upto September 1959,
the number of train collisions and de-
railments was less compared to the
corresponding period of last year.

(b) 48 cases of train collisions and
762 cases of train derailments took
place during the period April, 1959
to September, 1959, October figures
are not yet fully available.

(c) A cause-wise analysis of train
accidents which occurred during the
period April, 1959 to July, 1858 is
given below:—

(@) Failure of Railway stafl 299
(@) Failure of other thas
Railway staff

(1i8) Failure of Mechnmcal
equipment . . 43

2

(iv) Failure of rrack 19
(2) Sabotage R 3
() Accidenta) . . . 49

() Cause could not  be
established . . 1
(e4is) Cases not finalised . 77
ToTAL . 483

(d) (asuallus CApril 1o \cmembcr, 1949)

K:llcd Xn;urcd

(“vrie- Mmor

vOr's
(¢) Passenger 1 7 137
(f1) Railway
servant 12 19 120

Others

Loan from U.S. Developmefnt Loan
Fund for Railways

¢ Shri P. C. Borooah:
864. ¢ Shri Ram Krishan Gupta:
L Shri Padam Dev:

Will the Minister of Railways be
pleased to state:

ca) whether it is a fact that the
United States Development Loan Fund
has agreed to give a loan of $30
million to the Indian Railways; and

{b) it so, the proposed ways an&
means of utilisation thereof?
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The Deputy Minister for Railways
(Shri Shahnawaz Khan): (a) and (b).
The matter is still under considera-
tion and has not yet been finalised.

Manipur State Co-operative Bank

865. Shri L. Achaw Singh: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether the Manipur State Co-
operative Bank has advanced any loan
to Co-operative Credit Societies in
Manipur during the last two years;
and

(b) how many Co-operative Credit
Societies have been set up in Manipur
during the same period to utilise the
credit facilities available?

The Deputy Minister of Commu-
nity Development and Co-operation
(Shri B. S. Murthy): (a) Yes; to four
agricultural credit societies.

(b) Information regarding the num-
ber of societies set up during the past
two years is not readily available.
However, 35 agricultural credit and
multi-purpose societies and seven
non-agricultural credit societies have
been set up so far.

Manipur Apex Co-operative Mar-
keting Society

866. Shri L. Achaw Singh: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether the accounts of the
Manipur Apex Co-operative Market-
ing Society at Imphal for the year
1958-59 have been audited; and

(b) if so, the amount of profit
accrued from its operations?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, Sir.

(b) No profit; but there was a net
loss of Rs. 2,351 (Two thousand three
hundred and fifty-one only).
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Airstrip at Bhuntar

867. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to refer io the
reply given to Starred Question
No. 773 on the 25th August, 1959 and
state the further progress made so far
for the construction of an airstrip at
Bhuntar in Kulu Valley as recom-
mended by the Director General of
Civil Aviation?

The Deputy Minister of Civil Avia-
tion (Shri Moh uddin): Certain im-
provements to the existing landing-
ground have been carried out by the
Punjab Government and a temporary
shed has also been provided there. A
Delhi-Chandigarh-Kulu  air service
was inaugurated on the 3rd October,
1959 on a twice weekly frequency and
operated until 2nd November, 1059.
The service will be resumed in April
next,

In order to facilitate the operation
of a seasonal air service, Air Traffic
Control and Communication facilities
were also provided on a temporary
pasis and a current weather observa-
tory was opened at Bhuntar.

Locust Invasion

868. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of the States that
had to face locust invasion during
the period from August, 1959 to Nov-
ember, 1959; and

(b) the loss incurred thereby?

The Minister of Agriculture (Dr P.
S. Deshmukh): (a) Rajasthan.

(b) Nil.

Rural Electrification in Punjab

( Shri Ajit Singh Sarhadi:
869 J Shri Hem Raj:
. W Shri Daljit Singh:
L Shri D. C. Sharma:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
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given to Unstarred Question No. 831
on the 17th August, 1959 and state:

(a) whether the Punjab Govern-
ment has requested for financial aid
for rural electrification scheme for
the year 1859-60; and

(b) if so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The State Government have submit-
ted proposals for rural electrification,
requiring an outlay of Rs. 1-30 crores.
These proposals comprise 115 schemes
of electrification under the Uhl and
Bhakra-Nangal systems in the various
districts of the State. Their require-
ment is proposed to be accommodated
within the total Central assistance
earmarked for the Punjab for the year
1959-60.

Andaman Forests

R70. Sardar A. S. Saigal: Wil the
Minister of Fond and Agriculture be
pleaced to state:

(a) at what rate the nlywood,
Gurjan, White Chuglam, Badam, Red
Dhup. etc. in log form from the
Andaman forests are sold in the Cal-
cutta market;

(b) at what rate non-ply gurjan
and other hard-wood, packing case
and the matchwood are sold in the
Calcutta market in log form;

(c) what are the royalties charge-
able separately on plywood, non-ply-

wood, hardwood, matchwood. for
accounting purposes by the Forests
Department;

(d) what are the freight and ship-
ping charges per ton on logs and
scantlings;

(e) what are the handling and
depot charges on logs and scantlings
at Calcutta; and

(1) at what rates the scantlings of
hardwood, ornamental wood and
packing cases are sold at Caleutta mar-
ket?

The Minister of Agricalture (Dr. P.
8. Deshinukh): (a) The rates at

picsent fixed by the Governmont of
India for plylogs supplied to plywood
factories, are:—

Rs.
per ton
Gurjan . . 252
Badam, White
Chuglam and
Red Dhup . 203
(b) The rates for non-ply logs which
are sold by  auction at Calcutta
are—
Re, Rs.
per ton . per ton

Gurjan . .

Other Hardwood
Jogs . 125-00 tO 217 <0

110°00 (O 240°'00

207-5C 10 255°00

Packing case logs
Match logs sold at
fixed prices to 178 ex ship and
match fuactories.  106-50 ex depst.
(c) On timber extracted depart-
mentally, royalty is taken into con-
sideration at the same rate as is
realised rom the lessee of North Anda-
mans, viz.

(1) Matchwoods 41% of the F.O.B.

Prices.
(37) Plywoods 45% Do.
(éi) Hardwood
and ornamen-
ral woods $0% Do.

(d) The present freight rates from
Andamans to Calcutta are:

Logs . . Rs. 83/- per ton,
Scantlings Rs. 60/~ per ton.

In addition, shipping and stevedor-
ing charges for iogs and scantlings are
Rs. 5 per ton approximately

Rs. 18:-50 per ton,
Rs. 20-00 per ton.

(e) Logs
Scantlings

{f) The prices of sawn timber sold
in Calcutta show a wide variation from
Rs. 155 per ton for old miscellaneous
hardwood short-lengths to Rs. 605 per
ton in the case of Padauk scantlings.
The prices vary with species, size and
quality of timber and also on position
with regard to supply and demand.
The average price of sawn timber sold
in Calcutta is in the region of Rs. 330
per ton.
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Andaman Forests

871, Sardar A. 8. Saigal: Will the
Minister of Food and Agricuiture be
pleased to state:

(a) whether it is a fact that in
clear-felling areas of the North
Andamans Project the contractor, ac-
cording to the Agreement, is bound to
fell all trees above 4 feet girth;

(b) whether it is also a fact that in
the absence of marking and mumber-
ing of such trees above 4 feet girth
it has not been possible to check up
whether all such trees have been fell-
ed by the contractor; and

(c) whether it is posstble to pre-
pare the Form No. 7 giving reliable
information in the absence of such
directly collected data?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes, Sir. Under
the Agreement, the contractor is re-
quired to fell in clear felling areas
according to the working plan, all
treeg with minimum girth of 4 at
breast height (at height of 4' 6")
except seed bearers.

(b) No. While the contractor's
operations are in progress, depart-
mental officers carry out inspections
from time to time to ensure compli-
ance with the Agreement regarding
felling. Any exploitable commercial
trees left unfelled are marked and the
contractor is asked to exploit them.
Completion report is only given when
all commercial exploitable trees are
moved by the Contractor.

{¢) No. Form No. 7 is prepared
only from data directly collected by
the officers of the Andamans Adminis-
tration after measurement and enu-
meration of logs.

Andaman Forests

872, Sardar A. 8. Salgal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether in view of clause 14 of
North  Andaman Agreement of
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Licence with M/s. P. C. Ray ete. Te-
quiring that f.0.b. prices will be fixed
from time to time in the light of the
market conditions at Calcutta, by the
Chiet Commissioner such prices are
fixed on the usual monthly auction-
basis at Calcutta; and

(b) if so, whether Government will
give the figures of the royalty fixed
per ton separately for hardwoods and
ornamental woods for each month for
the years 1955-56, 1956-57, 1957-58 for
logs (i) supplies to the Mayabunder
saw-mill, and (ii) exported outside?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Prices of logs are
determined in accordance with Clause
14(iii) (a) and (b) of the North
Andamans Agreement of Licence.
Royalties are fixed quarterly and not

on monthly basis.

(b) A statement is laid on the Table
of the House. [See Appendix II,
annexure No. 58]. .

Timber from Andamans

873. Sardar A. S. Saigal: Will the
Minister of Food and@ Agriculture be
pleased to state:

(a) the price at which Lot No. 4
of Miscellaneous Hardwood scantl-
ings totalling about 66 tons was auc-
tioned by Andaman Government
Timber Depot, Calcutta, on 5th May,
1958 and how does this compare with
the price obtained at Port Blair for
such timber;

(b) the amount of freight paid for
the carriage of above timber from
Port Blair to Calcutta; and

(c¢) the justification for shipping
this consignment to Calcutta instead
of selling it at Port Blair itself?

The Minister of Agrioulture (Dr.
P. 8. Deshmukh): (a) Rs. 3,200.

No comparison is possible with the
price obtained at Port Blair because
such timber is unsaleable gt Port
Blair. ’
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(b) and (c). This lot represents
left~over yard sweepings, broken
‘pieces and residual timber out of
shipments of sawn timber sent from
‘Andamans to Calcutta. It is not,
therefore, possible to give the actual
freight paid on this lot,

Timber from Andamans

874. Sardar A. S. Saigal: Will the
Minister of Food ang Agrlcultnre be
pleased to state:

(a) whether it is a fact that a lot
©f hardwood logs totalling 365 tons
‘was sold in an auction on 5th May,
1858 by the Andaman Government
“Timber Depot, Calcutta, to M/s. P. C.
Ray and Co. (I) Ltd. (lot No. 1 of
Auction sale No. 103 of 5th May,
1958);

(b) if so, the amount (price) of
auction sale;

(c) whether the party did not re-
move the timber and it was reauc-
tioned for Rs. 13,500 only;

(d) if so, what steps Government
took to recover the resultant loss
from the first purchaser; and

(e) what action Government have
taken or propose to take to avoid such
losses in future?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) The lot was sold
n auction to M/s. G. R. Timber
Syndicate and not to M/s. P. C. Ray
and Co.

(b) Rs. 13,500.

{c) No, Sir.
(d) and (e). Do not arise.

Grand Trunk Road

875. Shrimatl Mafida Ahmed: Will
the Minister of Transport and Com-
wmunications be pleased to state:

(a) whether it is a fact that the

Grand Trunk Road passing through

Chandernagar was closed temporaril)
during last September; and

(b) it so, the reason thereof?

The Minister of State in the Minis.
try of Transport and Communication:
(Shri Raj Bahadur): (a) No, Sir.

(b) Does not arise.

Railway Uniforms Committee

Shri T. B. Vittal Rao:
Shri Tangamani:

Shri Dharmalingam:
Shri D. C. Sharma:

§76.

Will the Minister of Raillways b«
pleased to refer to the reply given t
Unstarred Question No. 1225 on tht
21st August, 1959 and state:

{a) whether the consideration o
the Report of the Railway Uniform:
Committee has since been finalised;

(b) if so, the nature of decisior
arrived at; and

(¢) it the reply to part (a) abowt
be in the negative, the reasons there.
for?

The Deputy Minister of Railway:
(Shri Shahnawaz Khan): (a) to (c¢)
The Report of the Railway Uniform:
Committee is still under consideratior
and a decision is expected to be taker
shortly.

Accidents in Delhi

871. Shri Muhammed Ellas: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that a fata
accident took place in the last weel
of September, 1958 on Aurangzel
Road, New Delhi, in which a tonge
driver was killed;

(b) if so, whether it is a fact tha'
for hours together the dead body o
the driver was lying on the road; am
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(e¢) whether Government have in-
vestigated as to why the dead body
was not removed earlier?

The Minister of State In the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢). A
statement giving the required infor-
mation is laid on the Table of the
House. [See Appendix II, annexure
No. 59].

Wire for Telephone Connections

878. Shri M. R. Krishna: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total requirement “of Tele-
phone wire for providing telephone
connections in the country at present;
and

(b) the total amount of foreign ex-
change spent on its import annually?

The Minister of Transpert and Com-
munications (Dr. P. Subbarayan): (a)
The normal requirement of this wire
is about 1500—2000 tons per annum.

(b) Normally P. & T. department
does not import iron wire, but when
P, & T. demands cannot be met from
indigenous sources, it imports G.I
wire through the Iron and Steel Con-
troller, Calcutta. During 1959-60
foreign exchange involved in dollars
is 138 900:00 (based on C.LF. price).

Rallway Bridges on NE.F. Rail-
way

879. Shri Bangshi Thakur: Will the
Minister of Rallways be pleased to
state:

(a) whether the Government are
aware that the condition of all the
railway bridges situated in the hill
section between Lumding and Badra-
pur of the N.EF. Railway is such
that at any moment serious accident,
causing great damage to lives and pro-
perties, may happen; and

(b) if so, what steps are Govern-
ment taking in this respect?
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The Deputy Minister of BREafiways
(Shri 8. V. Ramaswamy): (a) No, 8ir
The condition of all the railway
bridges between Lumding and Badar-
pur on the Northeast Frontier Railway
is not such that at any moment seri-
ous accident, causing great §amage to
lives and properties, may happen.
The bridges are being maintained in
good condition,

(b) Does not arise.
Kuth

880. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to state the steps taken to produce im-
proved seeds of Kuth in different Re-
search Breeding Stations in the
country? -

The Minister of Agricultare (Dr.
P. S. Deshmukh): A scheme for in-
vestigating the possibilities of pro-
ducing improved seeds of Kuth
(Sausurea lappa) has been received
from the Government of Punjab for
financial assistance by the Indian
Council of Agricultural Research. The
cost of the Scheme is Rs. 80,250 spread
over a period of six years. It has
been examined by the Scientific Com-
mittees and the Advisory Board of
the Council and will be put to its
Governing Body for final sanction 1in
December, 1959.

Development of Medicinal Herbs

881. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the subsidy, loan or grants
given to the different States for the
development of medicinal herbs and
plants during the years 1957-58, 1958-
59 and 1859-60, so far;

(b) whether any sum has been ask-
ed for by the Punjab Government for
the purpose during the above period;
m8

(¢) if so, how much?
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The Minister of Agriculture (Dr,
P. 8. Deshmukh): (a) Cent'ﬂil' assivt-
ance by way of loan is admissxblg ?or
such Schemes. A statement giving
the loans provided to various Stat.es
is laid on the Table. [See Appendix
11, annexure No. 601.

{b) No.

(¢) Does not arise.

Poultry Farms in Punjab

8 { Shri Ajit Singh Sarhadi:
882. -\ Shri Daljit Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of Regional Poultry
Farms at present in Punjab; ana

(b) whether there is any proposa
to establish Regional Poultry Farms
during the year 1050-60 in Punjab?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) None.

(b) No. The Second Five Year Plan
provides for the establishment of only
five Regional Poultry Farms. These
have been located in Himachal Pra-
desh, Bombay, Orissa, Mysore and
Delhi. It is hoped to meet the re-
quirements of Punjab in respect of
breeding stock, hatching of eggs etc.
from the Regional Farm at Delhi.

Landless Agricultural Labourers
Colony in Tripura

883, Shri Dasaratha Deb: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether the Chief Commis-
sioner, Tripura has received any com-
plaint against the Management of the
Co-operative Society that started a
landless agricultural labourers coleny
at Canki (Khowai), Tripura;

(b) if so, the nature of the com-
plaint;

(¢) whether any investigation has
been made into these complaints; and

(d) if so, the result of such investi-
gations?

The Deputy Minister of Community
Development and Co-operation (Shri
B. §. Murthy): (a) and (b). The
Chief Commissioner did not receive
any complaint against the manage-
ment of the landless Agricultural
Labourers’ Co-operative Society at
Canki. Some persons, however, filed
joint representations to the Land Ace
quisition Collector against the pro-
posal submitted by the S.D.O., Khowai
for scttling two blocks of land measur-
ing altogether about 50 drones in
favour of the Society, alleging that
the Society people were attempting
to dispossess them of their lands.

(c) and (d). A detsiled and
thorough enquiry into the matter re-
vealed that 300 drones could be setti-
ed with the Society within the propos-
ed boundary without in any way en-
croaching on jote lands or other lands
reclaimed by the tribals. The alle-
gations about forcible dispossession
were found to be baseless. The land
rveferred to, measuring 300 drones
(approx.), has been settled with the
said Society at an annual rent of
62 nP. per Kani for a period of three
years.

New Railway Lines in West
Bengal

884. Shri Sadban Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether the West Béengal Gov-
ernment have sent any proposals tc
the Railway Board for the construc-
tion of new railway lines in “West
Bengal;

(b) if so, the names of the lines
suggested;

(c) if so, whether the said proposals
and in particular the proposzal to link
Santragachi with Vishnupur have been
agreed to; and
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(d) if any of the proposals have not
‘been agreed to, the reasons therefor?

The Deputy Minister of Rallways
(8hrl 8. V. Ramaswamy): (a) Yes,
Sir,

(b) A Statement is given below.

(¢) and (d). Out of the lines sug-
gested by the West Bengal Govern-
ment, the construction of Tildanga-
Farakka and Khajuriaghat-Malda
B.G. lines has been approved. Other
proposals did not find a place in the
programme of new lines for the 2nd
Plan, approved by the Planning Com-
mission. These havce been noted for
-consideration in the Third Plan.

STATEMENT
Sl Name of Gauge Approx-
No. Project mileage
1. Khajuria-Malda-

Ekhlaki-Hili . . M.G. 87
{a) Tildangs-Farakka . B.G, 3
(b) Tildanga-Pakur . B.G. 10
¢:) Chilampur-Raiganj - M.G. 24
.2, Alipurduar-Belak oba M.G, 65
3. Santragachi-Vishnu-

pur - . . B.G. 76
4. Nalhati-Azimgan;

Extension B.G. 3
5. Machada-Tamluk-

Contai-Digha . . B.G. 70
6. l.akshmikantapur-

Kakdwip . . . B.G. 25
7. Tarakeshwar- Vish-

nupur . B.G, 7S

Irrigation and Power Works under
the Bhakra Nangal Project

885, Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 667 on the 21st
August, 1959 and state the latest
position with regard to the irri-
gation and power works under the
Bhakra Nangal Project?

The Deputy Minister of Irrigation
anfl Power (Shri Hathi): A statement
is laid on the Table ¢of 'the- Hdiise.
\[See Appendix II, annexure No. 81.}
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Loan to Bihar

88¢. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any short term loan
has been given to the Government
of Bihar this year for increasing farm
output; and

(b) if so, the nature and amount of
that joan?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes
Sir.

{b) A Snori-ierm loan of Rs. WO
lakhs has been sanctioned to the State
Government during the current finan-
cia] year for the purchase and distri-
bution of fertilizers and seeds.

‘Warehousing Scheme

Dr. Ram Subhag Singh:
887-9 Shri Jhulan Sinha:

will the Minister of Food and Agri-
culture be pleased to state:

(a) in how many States the War_e-
housing Scheme has been taken in

hand; and

(pb) the progress made in that

regard?

The Deputy Minister of Food and
Agriculture {Shri A, M. Thomas): O.n
the presumption that that re!e_rence is
to warehouses under the Agricultural
Produce (Development and Ware-
housing) Corporations Act, 1856, the
position is indicated below:—

(a) The scheme has been tsken on
hand in all the States (except Jammu
and Kashmir).

(b) Nineteen warehouses with a
total capacity of 34,100 tons have
been opened by the Central Ware-,
housing Corporation and eighty ware-
houses With a total capacity of 50,000
tons have been opened by the Btate
Warehousing Corporations so far,
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Train Accident in Asamsel Division

888, Shri Subiman Ghese: Will the
Minister of Rallways be pleased to
state:

(a) whether it js a fact that an
accident occurred at mileage 344/2
between Chipadohar and Barwadih in
Asansol Division of the Eastern Rail-
way in the middle of August, 1959;

(b) if so, the date, time and nature
of the accident;

(c) whether it is also a fact that
the caution order passed by the Assis-
tant Station Master, Barwadih, was
withdrawn a few hours before the
accident;

(d) if so, the date and time of
the withdrawal of the caution order;

(e) whether any enquiry has been
held into the matter;

(f) if so, whether the report has
since been submitted; and

(g) the nature of the action taken in
the matter?

The Deputy Minister of Railways
{Shri 8. V. Ramaswamy): (a) and
{b). On 14-8-59 at about 2:12 hours
while No. UP WDBM through Goods
train was running between Chhipado-
har and Barwadih stations on the
Dhanbad Division of Eastern Railway,
22 wagons of the train got derailed.

(c) No.

1d) Does not arise.

(¢) and (f), Yes.

(g) Action taken against the delin-
quent staff is being finalised by the
Railway Administration.

Lockers at Stations

889. Shri Ajit Singh Sarhadi: Will
the Minister of Rallways be pleased
to refer to the reply given to Un-
starred Question No. 1484 on the 25th
August, 1850 and state:

. (a) whether the scheme for provid-
ing the safety lockers at the Railway

Stations has since been implemented;
and

(b) it so, the places where such
safety lockers have been provided?

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): (a) The
scheme for providing Safe Deposit
Lockers at certain large railway
stations has been finalised and 30
Lockers are being procured from the
manufacturers.

(b) Safe Deposit Lockers are to be
provided at some of the large stations
on different Railways. But their
exact location has not yet been fina-
lized.

Rural Water Supply Schemes

890. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment is considering a proposal to
broaden the scope of the National
Rural Water Supply and Sanitation
Programme; and

(b) if so, the main proposals under
consideration in this regard?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir.

(b) At present, rural part of the
Programme is confined to schemes for
groups of villages with a common
source of supply. The proposal under
consideration is to broaden the scope
of this Programme so as to cover
schemes for protected water supply
relating to.individual villages.

Unplanned Growth of Imphal Town

891. Shri L. Achaw Singh: Will the
Minister of Health be pleased to state:

(a) whether there is any proposal
to regulate the unplanned growth of
Imphal town; and

(b) whether there is any scheme for
expansion of the town towards:
Lamphelpat?
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The Minister of Health (Shri
Karmarkar): (a) No.

{b) The Imphal Municipal Board
has submitted to the Manipur Ad-
ministration a scheme for expansion
of the Imphal Municipal area by
including places surrounding Lam-~
phelpat on the east and the south and
this scheme is being examined by the
Manipur Administration.

" Post and Telegraph Circle,
West Bengal

892. Shri Muhammed Elias: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that some
candidates for appointment to the
clerical and allied cadre in West
Bengal Post and Telegraph Circle who
were given training by the Depart-
ment in 1958 have not yet been
appointed as the local authority has
since realised that their selection had
not been proper; and

X (b) i so, how the expenditure
incurred for their training will be
adjusted?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) The answer is in the negative.

(b) Does not arise.

Advance Pay to P. & T. Staff of Flood
Affected Areas

893. Shri Muhammed Elias: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is a proposal to
sanction advance of pay to the affect-
ed Posts and Telegraphs Staff in the
flood affected areas in West Bengal
considering the recent floods as
natural calamity; and

(b) it s0, when the orders are like-
ly to be issued?

The Mimister of Transort and Com-
munications (Dr. P. Subbarayan): (a)
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and (b). The matter is under consi-
deration.

King Institute, Guindy

894. Shri Vasudevan Nair: Will the
Minister of Health be pleased to
state the items of research work that
are m progress at the King Institute,
Guindy, on bacterial vaccines?

The Minister of Health (Shri
Karmarkar): 1. Study of the relative
virulence of Inaba and Ogawa
strains of cholera vibrios used in the
manufacture of anti-cholera vaccine.

2 Testing and study of the straing
of Inaba and Ogawa cholera vibrios
used in the manufacture of vagcine
at periodic intervals with regard to
their suitability for inclusion in the
preparation of vaccines.

3. Study of the problems arising out
of the various manufacturing processes
of the vaccines produced by the Insti-
tute so as to provide more economi-
cal and better yields.

Milk Yield from Goats

Shri Vasudevan Nalr:
895. Shri Nagi Reddy:
{ Shri V. P. Nayar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any positive steps have
been taken to increase the milk yield
from goats;

(b) if so, what are they; and

(¢) what is the estimated increase
in yield of goat milk since the com-+
mencement of the First Five Year
Plan?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). This
is primarily the responsibility of the
State Governments. Certain States of
their own have been carrying oa the
development of goats with & view to
increase thelr milk yield Por
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example, Betal goat breeding has
been carried on in the States of
Orissa and the Punjab. The Indian
Council of Agricultural Research has,
however, been helping the States in
carrying out research for developing
strains of high milk yielding goats
from time to time. One such scheme
worked at Government Livestock
Farm, Hissar, Punjab for g number
of years from 1938 to 1959 and has
now been taken up by the Punjab
Govt. with effect from 1st April, 1959.
The 1.C.A.R. has, recently, prepared a
model scheme for research on the
subject for being taken upon a
regional basis in a few States by
cross-breeding the local breeds with
the Saanen breed, which is a high
vielding Swiss breed of goats. The
Council will meet 50 per cent of the
recurring expenditure of the scheme
and the remaining 50 per cent recur-
ring cxpenditure and the entire non-
recurring expenditure of the scheme
will be borne by the State Govern-
ment undertaking the experiments.

2. To begin with, the scheme has
been sanctioned for a period of three
vears with effect from 1st April, 1959,
in the State of Kerala where the
supply of goat milk is of great im-
portance, particularly in the coastal
areas where no milch animals except
goats exist. The scheme aims at
improving the local breed of goats
known as Tellicherry goat and in-
volves a total cost of Rs. 1,50,610
(Recurring Rs. 70,810 and Non-recur-
ring Rs. 78,700), Council’s share being
Rs. 33,460. The scheme has not been
put into operation as the State Govt.
has yet to select a suitable site for
the location,

3. Another similar scheme has been
recently received from the Govt. of
Bombay. This scheme ig for a period
of 5 years and will involve a total
cost of Rs. 455310 (Recurring
Rs. 2,75,760 and Non-recurring
Rs. 1,789,650 the Council's shares being
Rs. 1,37,880. The cheme is under
consideration of the Council and if
approved, will be sanctioned with
effect from 1st April, 1980,

(¢) There has been an increase of
22,13,719 maunds in the annual pro-
duction of milk yield from goats in
the country from the year 1851 to the
year 1956, the annual production in
the year 1851 being 1,28,30,216 maunds
and in 1956 1,50,43,935 maunds. Ip-
formation for the subsequgnt years
has not yet been compiled.

Indian Pantrymen In S. 8. “Strat-
haird”
896. Shri Aurobindo Ghosal: Will

the Minister of Transpert and Com-
maunications be pleased to state:

(a) whether the British Crew of
passenger liner S. S. “Strathaird”
bound for UK. threatened to kill
Indian pantrymen at Bombay Port;

(b) if so, whether any enguiry was
made; and

(c) if so, what is the result of the
enquiry?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). No
Sir, no gsuch incident took place at
the port of Bombay. Two incidents,
however, took place on the 10th and
11th October, 19859 when ‘the ship
S.S. “Strathaird” was at sea. A
scuffle took place between the Chief
Pantryman and a member of the
European crew of the ship. The
Master of the vessel enquired into the
matter and as a result discharged at
Colombo two out of seven European
ratings who were found to be res-
ponsible for the trouble. The Saloon
Crew were assured thereafter that
there was no fear of any further
trouble and the ship sailed from Bom-
bay with all the Indian Crew om
board.

Multi-purpose Tribal Blocks

887. Shri Sanganna: Will the Minis-
ter of Community Development and
Co-operation be pleased to state:

(a) whether the recommendations
made by the seminar on Multi-purpose
Tribal Blocks in the wmonfh of
May 19590 at Ranchi (Bihar) have



3153 Written Answers

been taken ‘into consideration by the
Government of India; and

(b) if so, with what results?

The Deputy Minister of Community
Development and Co-operation (Shri
B, 8. Murthy): (a) Yes, Sir.

(b) The recommendations have been
accepted by the Ministry and cireu-
lated to the State Governments and
the Ministries concerned for taking
necessary action to implement them.

Recruitment on S.E. Railway

898. Shri Kumbhar: Will the Minis-
ter of Railways be pleased to state:

(a) how many persons were ap-
pointed on the South-Eastern Railway
during the years 18958-58 and 1858-60
so far, grade-wise;

(b) whether the reserved quota in
services of Scheduled Castes and
Scheduled Tribes was filled up; and

(c) it not, the reasons therefor?

- The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c¢).
The information is being collected and
will be laid on the Table of the Lok
Sabha.

Recruitment of Scheduled Castes and
Scheduled Tribes in Orissa Pos-
tal Circle

899, Shri Kumbhar: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) how many persons were recruit-
ed grade-wise in the Orissa Postal
circle division-wise during the years
1958-59 and 1959-60 so far;

(b) whether the reserved quota in

services for Scheduled Castes and
Scheduled Tribes was filled up; and

(c¢) if not, the reasons therefor?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
t0 (¢). The information desired has
been called for from the Director of
Posts and Telegraphs, Orissa Circle,
Cuttack, and will be laid on the Table
ot the Sabha when received.
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Block Development Units

980. Shri Madhusudan Rwso: Will
the Minister of Commurity Develop-
ment and Co-operstion be pleased to
state the number and names of the
States in which the administration of
Block Development Units has been
handed over to the Panchaysats?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): A Panchayat is the
statutory administrative unit at the
village level and not at the block
level. So nowhere administration of
Blocks has been handed over to the
Panchayats.

Presumably the Hon'ble Member is
referring to transfer of the control of
Block administration to statutory
bodies at the Block level as reétom-
mended by the Balwantrai MehtaA
Study Team,

Government of Andhra Pradesh and
Rajasthan have done so, by creating
statutory Panchayat Samitis at Block
level.

Wild Life Conservation Scheme

901. Shri Vidya Charan Shukla:
Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Unstarred Question
No. 111 on the 1l1th February, 1959
and state what amount has been
utilized so far, State-wise, out of the
provision of Rs. 135 lakhs made by
the Central Government during the
Second Plan period for giving finan-
cial assistance to the State Govern-
ments for their wild life conserva-
tion and protection schemes?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): According to in-
formation received from the States,
during the first 3 years of the current
Plan a sum of Rs. 48-544 lakhs was
utilized by them for the preservation
of wild life. A Statement in that
regard is laid on the Table of the
House. (See Appendix II, eannexure
No. 62). Information about the actual
expenditure during the current year
(1859-60) is not yet available.

> f



’315{“’%@» Answers AGMHAYANA 12, 1881 (SAKA) Written Answers 3156

!'rhoderinTr!pum

992. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pileased to state: ’

(a) the price at which sugar was
sold in open market in Tripura during
September and October, 1959;

(b) whether it was abnormally
high;

(c) if so, the reasons thereof;

(d) the steps taken by Government
to bring down the price in Tripura;
and

(e) the effect of those steps?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) The entire quantity of sugar
made available to Tripura was sold
through fair price sghops at fixed
prices varying from Rs. 1-13 to Rs. 1°16
per seer. Some of this sugar may
have found its way to the other
shops and sold at higher prices, but it
is reported that the quantity involv-
ed was small and that in fact
there was no open market worth the
name.

' (b) to (e). Do not arise.

Fishery Tanks in Tripura

993. Shri Dasaratha Deb: Will the
Minister of Food and Agricalture be
pleased to state:

(a8) the total number of fishery
tanks at present under the control of
Tripura Administration, division-wise;

(b) the income accrued from these
tanks during the years 1955-56 to
1959-60 so far;

(¢) the steps taken to improve the
condition of these tanks; and

(d) whether Government proposes
to hand over these tanks to Tripura
Territorial Council?

The Deputy Mimister of Agricul-
ture (Shri M. V. Krigshnappa): (a) to
(d). The required information is
being collected and will be placed on
the Table of the Sabha.

Co-operative Sochtlos in Tripura

904, Shri Dasaratha Deb: Will the
Minister of Community Deveiopment.
and Co-operation be pleased to¢ state:

(a) whether registration of new co-
operative societies has been stopped in.
ripura for the last six months;

(b) if so, the reasons therefor;

(c) the number of petitions for
registration of co-operative societies
in Tripura pending finalisation at
present; and

(d) when these petitions are expect-~
ed to be disposed of?

The Deputy Minister of Communi-
ty Development and Co-operation
(Shri B. S. Murthy): (a) Yes, Sir.

(b) The Bombay Co-operative
Societies Act of 1925 has been extend-
ed to this Territory w.e.f. 1lst May,
1959, repealing the Tripura State Co-
operative Societies Act, 1349 T.E. The
draft rules framed under the Bombay
Co-operative Societies Act were pub-
lished in official Gazette inviting ob-
jections from general public. Pending
finalijsation of Rules, new  Societies
could not be registered.

(c) 4 (four).

(d) The Rules have since been fina-
lised. All the four pending applica-
tions are expected to be disposed of
shortly.

Food Advisory Committee of Tripura

905. Shri Dasartha Deb: Will the
Minister of Food and Agricuitnre be
pleased to state:

(a) whef did the Food Advisory
Committee for Tripura meet last;

(b) the decisions taken at that
mezeting; and

{¢) how far these decisions have
been implemented?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) On 31st January, 19%@
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{(b) and (¢). The main decisions and
the action taken thereon by (iovern-
‘aeny are:—

Decision Action by Government

) Pull use should A minorirrigation Di-
be

made of irri- wision for the ter-
gation facilities ritory has been sanc-
available. tioned.

An Executive En-
gineer has been al-
ready deputed by the
C.W.P.C. and three
Assistant  Engineers
will also be deputed
shortly. This Di-
vision will under-
take  investigation
of the minor irri-
gation schemes and
execution of such
of them as are found
suitable will there-
after be taken up.

«i#) Publicity should A leafler in Bengali
be given to the containing the de-
Japanese method tailed method of pad-
of psddy cultiva- dy cultivation has
tion, been prepared and

distributed.

(i) A drive should
be undertaken for
utilization of com-
POSst resources.

An annual special
training course for

j00 village leaders
in each block has
been organized.
One compost Ins-
pector has been
posted in each block
for making inten »
sive propaganda for
fuller utilization of
the compost re-
sources,

(10 More intensive Additional sceds tor
uze should be made green manuring
of green manuring, crops have been

obtained and the
green manuring pro-
gramme has been
intensified. An in-
tensive drive for
multiplication of
“Dhaincha’  seeds
has ailso been un-
dertaken this year,

The scale of this fer-
tilizer is being pu-
shed up,

¥{v) Superphospate
should be distri-
buted in larger
quantities.

{vi) A special Kharif A special Kharif cam-
campsign should  paign was erganited
be undertaken. in Februsry, r9$9.

A training program-
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me was.held st Lem-
bucherra as sug-
gested by the Ad-
visory Committee,
Regulxy

of the Demonstration
Centres have also
been organized.

Bridge at Vinay Nagar Rallway Station

906. Shri Ram Garib: Will the
Minister of Rallways be pleased to
state:

(a) whether the bridge under con-
struction on the Vinay Nagar Railway
Station will be an over-bridge or an
under-bridge;

(b) whether it will be open for
vehicular traffic or will be for pedes-
trians’ use only; and

(c) how long it will take to com-
plete the work? -

The Deputy Ministsr of Railways
(Shri S. V. Ramaswamy): (a) It will
be an under-bridge.

(b) This bridge is intended for
pedestrians, cyclists and light vehi-
cular traffic but not for buses and
trucks due to the headroom clearance
being only 12°.0".

(¢) The work is expected to lse
completed by February, 1860.
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World Agricultural Fair

909. Shri Madhusudan Rao: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

286 (Ai) L.S.D—4

(a) whether Government have any
plan to invite farmerg from various
Community Development Blocks in
the country at the World Agricultural
Fair to be held in December, 1938:
and

(b) if so, how many such parties
have been invited?

The Deputy Mimnistcr of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) Yes, Sir.

(b) About 20,000 farmers from
various Community Development
Blocks in the country are expected to
visit the World Agriculture Fair. The
number of farmers allotted to various
States is as follows:

Uttar Pradesh . . . 3,200
Bihar & Bombay . . 2,400
each
Madhya Pradesh, Rajasthan
Madras & Andhra Pradesh 1,600
each.
Mysore . . . . 1,000
Punjab, Orissa & West 800
Bengal each.
Kerala & Assam . . 600
each,
Jammu & Kashmir . 400
Himachal Pradesh . - 150
Delhi, Tripura, NEFA, NHTA,
Manipur, & Anda- 50
man Nicobar . . each,

Accidents on Hill Section of N.F.
Railway

910, Shri Dwarikanath Tewari: Will
the Minister of Railways be pleased
to state:

(a) how many accidents have occur-
red in the Hill Section between
Lumding @nd Badarpur on N. F. Rail-
way during last five years;

(b) the nature of accidents and the
causes thereof; and

(¢) the measures taken to avert
such accidents?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a8) During
the last 5 years (i.e. 1st January, 1958



161 Written Answers
o 15th November, 1959) 48 train acci-

lents took place on Lumding-Badar-
sur Section of N.F. Railway.

(b) (i) Nature of Accidents Total

No.
Train Collisions . 2
Train Derailments . : 16_
TotAL . 48
(ii) Causes:
Failure of Riy. Staft . 14
Failure of Mechanical Equip-
ment . . . 20
Failure of Track 6
Accidental 3
Causes not finalised 5
48
measures

(c) Normal preventive
ontinue to be taken by the Railway
dministration to minimise the- inci-
lence of accidents.

Post Offices

911. Shri Madhusudan Rao: Will
he Minister of Transport and Com-
nunications be pleased to state:

(a) the total number of new Post
)ffices opened during 1958-59 all over
he country;

(b) the total amount spent thereon;

(c) the total number of Post Offices
ypened in Andhra Pradesh (District-
vise) during 1958-59; and

(d) the total amount spent thereon?

The Minister of Transport and Com-
nunications (Dr. P, Subbarayan): (a)
438,

(b) Rs. 4,51,225.

(c) A statement is laid on the Table
" the Lok Sabha. [See Appendix II,
pnexure No. 63.]

(d) Rs. 64,418
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New Telephone Connections im
Andhra Pradesh

912. Shri Madhusudan Rao: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of new telephone
connections given in Andhra Pradesh
in 1958-59;

(b) the total amount spent in this
connection; and .

(c) the number of applications for
new connections still pending?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
2782.

(b) Rs, 25,76,822.
(c) 4227. ~

Night Air Mail Service

913. Shri Chandak: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether the latest hours of
posting letters for the Night Air Mail
Service have becn reduced by one
hdur in all the Post Offices in Bombay,
Calcutta, Delhi and Madras; and

(b) if so, what is the reason for this
change?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): (a)
The curtailment has generally been
by half an hour except in the case of
Delhi where it is by one hour.

(b) This change has been made on
account of the earlier departure of
the Night Air Mail Service by about
30 to 35 minutes.

Confirmation of Staff in Post Offices

914. Shri Jagdish Awasthl: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the period for which an official
promoted to the Lower Selection Grade
in Post Offices has to remain on
Probation before being confirmed in
higher post; ’
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(b) how many officials were officiat-
ing without break against regular
wvacancies or newly created posts in
Lower Selection Grade in U.P, Postal
Circle on 31st October, 1958;

(¢) the number of officials who
have completed their period of proba-
tion and have not yet been confirm-
ed;

{d) the reasons therefor;

(e) whether it js a fact that several
officials who had completed their
probation period even retired from
service without being confirmed; and

(2) if so, how they were compensat-
ed for the loss in gratuity and pen-
sion due to non-confirmation?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
One year, if a permanent post is
available.

(b) to (f). The information is
being collected and it will be placed
on the Table of the House when
available.

Bridge Engineering Works at Manmad

Shri Jadhav:
Shri B. C. Mallick:

Will the Minister of Railways be
pleased to state:

915.

(a) whether it is a fact that the
Bridge Engineering Workshop at
Manmad is being remodelled;

(b) what is the number of workers
in this workshop;

(c) whether any steps are being
taken to have a trade apprentice
school here for training skilled
labour; and

(d) what type of residential guar-
ters and for how many have been
provided to the workers in this work-
shop?

The Deputy Minister of Railways
(Shri Shahanawaz Khan): (a) Yes.

(b) 896

(c) Steps are being taken to intro-
duce the scheme of trade apprentice-
ship in this workshop to provide a
nucleus for filling posts of skilled
artisans.

(d) The following quarters have
been provided for the workers:

K Type for Class IV Staff—156
Nos.

J Type for Class III staff—12 Nos.

Over-bridge at Manmad

[ Shri Jadhav:

916- shri B. C. Mullick:

Will the Minister of Rallways be
pleased to refer to the reply given
to Starred Question No. 1423 on the
20th March, 1959 and state:

(a) whether the approval of the
Government of Bombay has been
received to the plan and estimate of
the Railway over-bridge at Manmad
on the Central Railway; and

(b) if so, what steps have been
taken to construct the bridge?
[ Y

* The Deputy Minister of Rallways
{(Shri §. V. Ramaswamy): (a) Yes,
Sir.

(b) Necessary sanction to undertake
the work has been communicated
recently to the Railway.

Telephone Connections in Delhi

917. Shri A. M. Tariq: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the ®wumber of applications for
telephone connections already sanc-
tioned by the Telephone Advisory
Committee or the Posts and Tele-
graphs Department in Delhi and New
Delhi, exchange-wise and pending for
installation of telephone -at present;

(b) the number of applicants from
whom money for installation of the
telephones has also been realised and
telephones not installed as yet;
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(c) the dates since when such cases
are pending; and

(d) the reasons for realising the
installation fees and not installing the
telephone so far?

The Minis{::r of Transport and Com-~
munications (Dr. P. Subbarayan): (a)
The number of telephones sanctioned
exchange-wise but not installed are
as followed:

Tis Hazari . . . 43
Shahdara . . . 12
Secretariat . . . Nil
Connaught Place . . Nil
Cantonment . . . Nil
Karol Bagh . . . Nil
(b) Tis Hazari . . 13
All other exchanges . Nil

(¢) Since January, 1959,

(d) Due to technical difficulties and
compliance with higher priority
demands. Efforts are being made to
provide these 13 connections.

Air Strip, Shillong

918 S Shri P. C. Borooah:
1 Shri Ram Krishan Gupta:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is a proposal to
construct a small new air strip at

Shillong for landing of light aircrafts;
and

(b) if so, the details of the proposal?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
Yes, the NNEF.A, Administration pro-
pose to construct a small air strip
about 600 yds. long and 70 yds. wide
at Shillong. The work is expected to
be completed in about two months.

Pooling of Airline Routes

919 Shri Ram Krishan Gupta:
* \ Shri P. C. Borooah:

Will the Minister of Transport and
Commaunications be pleased to state:
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(a) whether the talks with BOAC
chief on pooling airline routes have
been concluded;

(b) it so, the result thereof; and

(c) at what stage is the proposal
for the formation of w® parallel
partnership?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) The talks
have not been concluded.

(b) and (c). Do not arise.

Train Accident

920. Shri P. G. Deb: Will the
Minister of Railways be pleased to
state: -

(a) whether a railway accident took
place near the Malkera station on the
South Eastern Railway on the 18th
November, 1959;

(b) if so, the details thereof; and

(c) the number of persons injured?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
At about 12.45 hours on 18th Novem-
ber, 1959 while 419 Adra-Gomoh Pas-
senger train was on run between
Malkera and Mohuda stations on the
Adra-Gomoh section of South Eastern
Railway, the engine of the train and
the four bogies next to it got derailed.
As a result, 10 persons were slightly
injured.

12,00 hrs.

PROCEDURE RE: MOTIONS FOR
ADJOURNMENT

Mr. Speaker: Papers to be laid on
the Table. Shri Raj Bahadur.

Shri Hem Barua (Gauhati): May I
make a submission, Sir? 1 could not
understand this. 1 gave notice of un
adjournment motion. It is said here
in the note rejecting the adjournment
motion that it is a continuing matter
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and it has already been discussed
during the current session. My own
information is that this was mnever
discussed during the current session.
It is about the rejection of a protest
by the Chinese Government. We
lodged a protest about the capture of
policemen in Ladakh who were sub-
jected to interrogation....

Mr. Speaker: Order, order. The
hon. Member wants an adjournment
motion for every protest that is lodged,
or according to him, what protest
ought to be made. So far as the
policemen are cancerned, the dead
bodies have been returned and the
other people who had been in capti-
vity have been sent back. From time
to time hon. Ministers have been
answering questions to the effect that
they have not recovered all persons
and the recovered persons will be
interrogated later on. The protest is
a part and parcel of the various things.
We had an elaborate discussion for a
couple of days here, Every day are
we to adjourn the business of the
House to find out whether they have
received a protest or have lodged a
protest? I am really surprised at this.
I am not going to allow the hon.
Member to raise it here.

Shri Hem Barua: May I humbly
submit, I do not want the business of

the House to be adjourned. I want
information.

Mr. Speaker: I am not going to
allow this.

Shri Hem Barua: Newspapers have
carried this news. I do not want the
House to be kept in the dark and the
country too. I humbly submit......

Mr. Speaker: This is not humble.
On the other hand, unfortunately, this
is going against the rules and eti-
quette of this House. I have said,
No, to the adjournment motion of the
hon. Member.

The Prime Minister and Minister
ot Exterpal’ Affatts (Shrl Jawihiirlal
Nebru) rose—
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Mr. Speaker: 1 may request the
hon. Prime Minister; even if he is
willing to give information it creates
a bad precedent so far as I am con-
cerned.

Shri Jawaharlal Nehru: My humble
submission to you, Sir, is, among the
many rather odd motions for adjourn-
ment tabled, this is particularly the
oddest. It amazed me when I saw it.
I want really your direction: not
about this matter—your decision is
over—but about the future. Most
amazing adjournment motions are
tabled from day to day, taking up the
time of the House. Apparently, they
are tabled knowing that they are not
likely to be admitted, but in order to
get some statement from me. The
course for that is, I presume, the other
way of asking for a statement. I shall
keep the House informed of every
important fact. 1 think the method
of adjournment motion for this pur-
pose, subject to your views, is not a
desirable one.

Shri Vajpayee (Balrampur): May
I make a submission? Regarding this
matter, it has been reported in the
Press that China has rejected our note
of protest. If it is open to the External
Affairs Ministry to disclose this fact
to the members of the Press, they
must come to the House.

Shri Hem Barua: We are keeping
the Parliament in the dark and the
country is kept in the dark.

Mr. Speaker: The hon. Prime
Minister and the Leader of the House
does not object to giving information.
But, he only says that an adjournment
motion is got the procedure to elicit
information. There are many other
methods.

Shri Vajpayee: I have given notice
of a Short Notice Question.

Mr. 5mkei: It is for me to allow
or not to allow according to the
importance of the matter.

All ‘that T would like to impresé oh
hotl. Merbers-is this. T refecidd thik
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motion. I rejected it because there
was a fulldress debate and if any-
thing follows, it is not to be taken up
by way of an adjournment motion.
They are choosing a wrong remedy.
I would only appeal to the hon. the
Leader of the House, if he is equally
insistent, that he must help me. What
I have been repeatedly saying is, with
respect to an adjournment motion. If
I do not give my consent, I would not
allow it to be raised here. Somehow,
in spite of my direction, hon. Mem-
bers get up. Therefore, it is not in
my hands. If hereafter, any hon.
Member rises, I would request the
hon. the Leader of the House to say
that he must be expelled for a week.
I have no objection. I was afraid, I
am not getting that assistance and
therefore I am keeping quiet. I am
sending out to the best of my ability,
any Member who contravenes this
direction. I can send him away for a
day. That I am doing.

Several Hon. Members rose—

Mr. Speaker: Order, order. Let hon
Members know definitely, it I refuse
to give my consent, I have no objec-
tion to allowing them to see me or
write to me and if I am satisfied that
my order has to be revised, I will do
so and I will bring it up the next day.
With respect to some adjournment
motions, they need not be in the form
of an adjournment motion. I allow it
as a calling attention notice and
request the hon, Minister and fix up
a day. With reference to cases which
are on the margin, I bring the matter
up here and request the hon. Minister
to make a statement. After he makes
a statement, when I find it reasonable,
I say, under these circumstances or in
view of the statement, it is not neces-
sary to give my consent. In some
other cases, where I find that the
urgency is such and the importance is
such, I allow the adjournment motion.
This is what I have said repeatedly
on the floor of the House. In spite
of it, hon. Members, unfortunately—
of course, adjournment motions are
moved only by the Opposition—from

3178 .

time to time get up and want to have
a say here. Whatever I wanted to
prevent, they do. This is unfortunate.
They are contravening my direction
from time to time. Therefore, here-
after,—~now ] have got the assistance
of the hon. the Leader of the House—
I will suspend them not for one day,
but I will suspend for a week at a
time if not for the whole session. This
kind of disobedience will not be tole-
rated hereafter. (Interruptions). I am
not going to hear.

Shri Surendranath Dwivedy (Ken-
drapara): Suspending a Member for a
week...... (Interruptions).

Mr. Speaker: I am not going te
hear. Papers to be laid on the Table.
Shri Raj Bahadur.

Raja Mahendra Pratap (Mathura):
I walk out of the House in protest.

12.08 hrs. ' K

Raja Mahendra Pratap then left the
House.

12.08 hrs.
PAPERS LAID ON THE TABLE

AMENDMENT TO Drrumx Mortom
VemicLes Rures

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table, under sub-section (3) of
Section 133 of the Motor Vehicles Act,
1939, a copy of Notification No. P.
12(80)/58-MT/Home, dated the 23rd
July, 1959, published in Delhi Gazette,
meaking certain amendments to the
Delhi Motor Vehicles Rules, 1940.
[Placed in Library, See No. LT-
1744/59.]

-
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AMINDMENTS TO SUGAR CANE
(CoxNTrOL) ORDER

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I
beg to lay on the Table, under sub-
section (8) of Section 3 of the Essen-
tial Commodities Act, 1955, a copy of
Notification No. G.S.R. 884, dated the
4th October, 1958, making certain
further amendments to the Sugarcane
(Control) Order, 1855. (Placed in the
Library. See No. LT-1745/59.)

12.09 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(i) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 30th November,
1959, agreed without any amend-
ment to the Arms Bill, 1959,
which was passed by the Lok
Sabha at its sitting held on the
17th November, 1959.”

(ii) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 1st December,
1959, agreed without any amend-
ment to the Haj Committee Bill,
1959, which was passed by the Lok
Sabha at its sitting held on the
24th November, 1959.”

1210 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
ACQUISITION OF LAND IN Drrmx

Mr. Speaker: Calling attention
notice,

Sbri Vajpayee (Balrampur): Under
rule 197, I beg to call the attention of

.to know definitely with respect to the
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ter of Urgent
Public Importance
the Minister of Health to the follow-
ing matter of urgent public import-
ance and I request that he may make
a statement thereon:

“The acquisition of about
Thirty-five thousand acres of land
for the execution of the Master
Plan for Greater Delhi.”

Before you call upon the hon. Minis-
ter to make a statement, may I seek
a clarification?

Mr. Speaker: I have clarifled it a
hundred times.

Shri Vajpayee: Not with regard to
adjournment motions; with regard to
this Calling attention notice. The
other day, the hon. Minister informed
the House that the Minister of Works,
Housing and Supply will reply to this
motion. But, in the papers I find that
it is the Health Minister who is going
to reply to this Calling attention
motion. I would like to know who
is responsible for the execution of the
Master Plan in Delhi. Is it the Henlth
Minister or the Minister of Works,
Housing and Supply?

Mr. Speaker: We will ask both of
them.

The Minister of Health (Shri
Karmarkar): I am afraid it is a long
statement. In view of the importance
of the subject........ !

Mr. Speaker: I am finding it dif-
cult sometimes. As the hon. Member
has brought to our notice, with res-
pect to the Delhi Administration,
sometimes, it is difficult for me to fix
§he responsibility upon one Minister
or the other. The hon. Health Minis-
ter said the other day that he is not
in charge of this subject and he is
asked to answer these questions. He
said s0 here. The other day the hon.
Minister was not able to answer all
the questions relating to this matter,
and we naturally thought the hon.
Minister of Works, Housing and Sup-
ply must also be here. I would like

.
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Importance
[Mr Speaker]
Delhi Administration which Ministry
is responsible for which work, other-
wise it is rather difficult.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): I appreciate what you have
been good enough to say. There is
that difficulty because the work is
divided. Take this particular matter
of town planning. That is directly
under the charge of the Health Minis-
try, that particular thing, but if ques-
tions are asked about buildings being
put up, it immediately goes to the
W.H.S. Ministry. That is the difficulty.
There are border line cases where
doubts may arise, and they can be
easily resolved. To some extent that
happens always between two Minis-
tries, but this particular matter is
certainly under the charge of the
Health Ministry, but the other Minis-
tries concerned are the Works Minis-
try and the Home Ministry, and some-
times even the Prime Minister comes
into the picture.

Mr. Speaker: The other day I sug-
gested that subject to the convenience
of the hon. Ministers and the direction
by the hon. Prime Minister, at least
a8 Deputy Minister of each Ministry
might be present during the Question
Hour, Though amongst themselves
they have divided the portfolios, so
far as the House is concerned, the
Cabinet as a whole is responsible.
Therefore, when a question is put and
something naturally flows from it,
instead of saying that it relates to
some other Ministry, I would urge
upon the Prime Minister to see if it
is possible to have, as far as possible—
I do not impose any obligation over
it—at lemst one Minister relating to
that matter to be here so that when
such cross-questions arise, the matter
may be explained to the House. He
might consider this matter.

Shri Jawaharial Nehru: If I may
say s0, 1 entirely agree with what
you heve been pleased to say. Nozr-
dated 3-12-1850.

e &

. (No, 2) Bill

mally, I think a Minister or a Deputy
Minister of each Ministry should be
present here during the Question
Hour; more especially, when a ques-
tion touches two or three Ministries,
certainly, all the Ministries should be
represented. But may I respectfully
say that a matter of this kind is not
a Cabinet matter at this stage, later
it may come. Enquiries are being
made, that does not come to the
Cabinet at all, but certainly it will
come up before the Cabinet when the
papers are ready for it.

Mr. Speaker: How long is this state-
ment?

Shri Karmarkar: It is only five
pages, but in view of the importance
of the matter I had to make it
exhaustive.

_Mr. Speaker: Five pages? 1 will
circulate it to all hon. Members. It
may be laid on the Table.

Shrli Karmarkar: I lay the state-
ment on the Table. [See Appendix
II, annexure No. 64.}

12-15 hrs,

KERALA APPROPRIATION (No. 2)
BILL*

The Minister of Revenue and Civil
Expenditure (Pr. B. Gopala Reddi):
On behalf of Shri Morarji Desal, I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
the State of Kerala for the services of
the financial year 1859-50.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bfll to authorise pay-
ment and appropriation of certsin
further sums from and out. of the
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ing Sugar (Spe-
cial Excise
Duty) Ordi-
nance
Consolidated Fund of the State
of Kerala for the services of the
financial year 1959-60.”

The motion was adopted.

Dr. B. Gopala Reddi: tintroduce
the Bill.
12:16% hrs.
SUGAR (SPECIAL EXCISE DUTY)

BILL*

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
On behalf of Shri Morarji Desai, I beg
to move for leave to introduce a Bill
to provide for the imposition of a
special duty of excise on certain sugar.

Mr. Speaker: Certain types of sugar
or certain sugar?

Shri Panigrahi (Puri): What is this
certain sugar?

Mr. Speaker: Hon. Members will
look into the Bill, whatever mistake
there may be, instead of correcting it
here.

The question is:

“That leave be granted to in-
troduce a Bill to provide for the
imposition of a special duty of
excise on certain sugar.”

The motion was adopted.

Dr. B. Gopala Reddi: I fintroduce
the Bill.

12'163 hrs.

STATEMENT REGARDING SUGAR
(SPECIAL EXCISE DUTY) ORDI-
NANCE

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
On behalf of Shri Morarji Desai, I beg
to lay on the Table a copy of ex-

'
i

Bill

planatory statement giving reasons
for immediate legislation by the Sugar
(Special Excise Duty) Ordinance, 1959
as required under Rule 71(1) of the
Rules of Procedure and Conduct of
Business in Lok Sabha. [See Appen-
dix II, annexure No. 65.]

12°19 hrs.

MOTOR VEHICLES (AMENDMENT)
BILL*

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to move for
leave to introduce a Bill further to
amend the Motor Vehicles Act, 1939.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Motor Vehicles Act, 1939.”

The motion was adopted.

Shri Raj Bahadur: I introduce
Bill.

the

12.17% hrs.

LEGAL PRACTITIONERS BILL—
Contd.

Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri A. K. Sen on the
2nd December, 1959, namely:

“That the Bill to amend and
consolidate the law relating to
legal practitioners and to provide
for the constitution of Bar Council
and an All-India Bar, be referred
to a Joint Committee of the Houses
consisting of 45 members, 30
from this House, namely, Shri
C. R. Pattabhi Raman, Shri M.
Thirumala Rao, Shri Liladhar
Kotoki, Shri Kailash Pati Sinha,

"_Published in the Gazette of India Extraordinary Part II—Section 2, dated

3-12-1959.

tIntroduced with the recommendation of the President.
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Shri Mohammad Tahir, Shri
Narendrabhai Nathwani, Shri K.
G. Deshmukh, Shri M. Sri Ranga
Rao. Shri C. D. Gautam, Shri
Radha Charan Sharma, Shri P.
“Thanulingam  Nadar, Shri T.
Ganapathy, Shri K. R. Achar, Shri
Hem Raj, Pandit Mukat Behari
Lal Bhargava, Pandit Munishwar
Dutt Upadhyay, Shri Raghubir
Sahal, Shri Radha Mohan Singh,
Shri Paresh Nath Kayal, Shri
Ganpati Ram, Shri R. M. Hajar-
navis, Shri S. C. Gupta, Shri T. C.
N. Menon, Shri N, Siva Raj, Shri
Khushwaqt Rai, Shri D. R.
Chavan, Shri Ram Garib, Shri Braj
Raj Singh, Dr. A. Krishnaswami,
and Shri Asoke K. Sen,

and 15 from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Joint Committee;

that the Committee shall make a
report to this House by the end of
the first week of the next session;

that in other respects the Rules
.0f Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
Join the said Joint Committee and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint Com-
mittee.”

Shri Mulchand Dube has taken five
‘minutes already. The time allotted is
three hours and the time taken is two
hours and four minufes, leaving 58
minutes. 8o, we have only one hour
guore. How many hon. Members want
%o participate?

DECEMBER 3, 1980

Procedure re: . 3178
Motions for
Adjowrnment

Some Hon. Members rose—

Mr. Speaker: Non-lawyers too?
Seven. I will give them time af the
rate of ten minutes each. I will ex-
tend this by half an hour. Let us see.
Half an hour to one hour I can extend.
I shall extend by half an hour and
then the hon. Minister may reply. This
half hour will be taken by hon. Mem-
bers.

The Minister of Law (Shri A. K.
Sen): Will you be good enough to ex-
tend by one hour, because I wul be
engaged a little while during the
lunch recess?

Mr. Speaker: One hour is left, and
I will add one more houdr. We will
conclude this by 2:15. How long does
the hon. Minister want to take?

Shri A. K. Sen: Not more than ten
to 15 minutes.

Mr. Speaker: 1 will call him at

2 O’clock.

.

12-20 hre.

PROCEDURE RE: MOTIONS FOR
ADJOURNMENT—contd,

Shri Braj Raj Singh (Firozabad):
May I make a small submision? You
have been pleased to make certain
observations with regard to meeting
on the subject of giving consent to
adjournment motions.

Mr. Speaker: I am not going to
allow this.

Shri Braj Raj Singh: I wanted to
make a submission.

Mr. Speaker: Order, order.. What I
say 1s this. On a prior occasion Shri-
mati Renu Chakravarity raised this
matter and eaid that she wanted (o
exhaust the number of items or the
reasons on which I am disallowing
adjournment motions. She said they
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were not exhaustive, I therefore in-
vited hon. Members to send some re-
presentations, on the points they ob-
jected to or wanted to include. I have
not received a single representation so
far.

Shri Mahanty (Dhenkanal): I have
sent a detailed representation to which
T have received no reply.

Mr. Speaker: 1 do not remember.

Shrimati Renu Chakravartty
{Basirhat): May 1 point out that on
that occasion you had said that you
would call another meeting and you
told me speciflcally you hoped one of
the leaders would attend from my
party instead of me. That meeting
has not taken place.

Mr. Speaker: I am not calling a
meeting. 1 said also that hon. Mem-
bers might send their representations
before that meeting. Unless there are
some suggestions, how are the other
Members to know? Suddenly it ought
not to be a surprise.

I have to do all this in less than five
minutes. When I come to the House
the adjournment motion is handed
over to me. I do not want to put it
off to some other day, and therefore,
fromm the previous practice and the
precedents I have culled out a number
of conditions under which they may
be rejected. I have printed them.
Now hon. Members want to raise
some objection, or at any rate to
make some representation. Even now
we can settle this matter before the
end of this month. Today is the 3rd.
Before the 15th if representations are
sent to me, I will call a meeting of the
leaders of the groups or such re-
Dresentatives as may come. Let us
have a discussion. 1 do not want to
do anything over the heads of hon.
Members here. If Shri Mahanty has
sent a representation, I will certainly
look into it, end it will be brought up
before that meeting. I shall trace
‘the letter i it is there; if not, I shall
inform him and he may send me a

copy of the letter. It is open to any

Motions for 3180
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hon. Member on either side to send
me representations regarding this, and
I shall call a meeting of the leaders
of groups and they may bring such
representatives as they think neces-
sary to enable them to place the mat-
ter before me.

Shri Mahanty: May I make a sub-
mission? 'There is a certain amount
of confusion amongst us regarding the
adjournment motions.

Mr. Speaker: I have said I  will
remove it. I am not going to allow
discussion now and interrupt the pro-
ceedings. Let us sit together and ex-
change views regarding this matter

- and come to a conclusion in the pre-

sence of all Members. If my room is
not enough to accommodate all, I
will have it arranged in a Committee
Room. Let us have a thorough dis-
cussion. Why should there be sany
confusion in the mind of either my-
self or hon. Members here?

Shri S, M. Banerjee (Kanpur):
Till such time, your latest decision
should be kept in abeyance.

Mr. Speaker: No. My decision is
my decision. I have not decided any-
thing wrongly. I am not going to
allow this indulgence to hon. Members
to bring up anything which they
consider as important, expecting me
automatically almost like s rubber-
stamp to bring it up before the
House.

Shri Braj Raj Singh: Your direc-
tion is always there, and we always
abide by your directions, but even
then, a fore-warning like this may be
a bit too harsh. .

‘Mr. Speaker: I said also on a
prior occasion that if hon. Members
consider anything so important, they
might have the signature of the
Leaders of their groups for any,
adjournment motion. If they do so,
then there is an authenticity. Other-
wise, on the spur of the moment,
every small thing becomes import.ant,
and I have to take awsy the time
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of the House. If the Leaders are
also associated with that, I have no
objection; I shall bring it up before
the House and ask the opinion of the
hon. Ministers. Otherwise, normally,
X shall exercise my discretion to bring
it up or not to bring it up.

The whole thing will be thrashed
out, and we shall discusg it later on,
in about fifteen days’ time. Let me
have the suggestions first,

12.24 hrs,

LEGAL PRACTITIONERS BILL—
Contd,

Mr. Speaker: We shall now proceed
with the further consideration of the
motion to refer the Legal Practition-
ers Bill to a Joint Committee.

Shri Mulchand Dube may continue
his speech.

Shri Mulchand Dube (Farrukha-
bad): The Law Commission has
rightly observed that the standards
in the Bar have fallen, and that there
is some deterioration in the Bar. It
has also suggested some remedies;
and some remedies have also been
provided in the Bill that is before the
House. As far as I can see, the re-
medies that are provided in the Bill
are not going to improve the stan-
dard of the Bar.

There is no doubt that there has
been some improvement in the legal
education in recent years. But we
have also seen that the education as
it was many years ago hag produced
very eminent members of the Bar and
eminent jurists who have been able
to hold their own against the best
lawyers of the world.

3224 hrs.

{Smx C. R. PATTABEY RAMAN in the
Chairl

Therefore, it is not the defeet in the
legdl education that is really respon-
sible for the deterioration in the Bar.

DECEMBER 8, 1950
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The reason has to be looked for else-
where,

My submission is that a degree
either in law or in arts is merely a
preparatory degree which enables a
man to continue his studies, if he
wants to specialise in any particular
subject. The same thing applies to -
law. The mere obtaining of a degree
in law is not sufficient to make a
lawyer of a man. Law, as it is said,
is a jealous mistress and brooks of no
rival. What is necessary is an in-
tense study of the law after passing
the law examination. It appearg to
me that this intense study of the
law is lacking. The reason seems tu
me to be that the prizes offered by
law are not so attractive as they
used to be before.

We find, as I said yesterday, that
in many cases, the avenueg for the
lawyers have been closed and are
being closed. The question, there-
fore, is whether we do or we do not
want lawyers in our democracy. If
we do want lawyers, something has
to be done for them also, and the
avenues for them have not to be
closed. What happens is that many
of the lawg that are enacted, and the
rules prescribed thereunder, prohibit
lawyers from appearing in cases re-
lating to those laws, My submission
is that although the Bill provides that
lawyers should be allowed to appear
and should be entitled to appear in
all cases in which they are appear-
ing at present and also before persons
or tribunals who have a right to take
évidence—this is good so far as it
goes—yet, even so I think it is neces-
sary that in order to protect interests
of the citizens agaimnst the vagaries of
the Government or the Government
officers, lawyers should be allowed to
appear before every officer or court.
whether or not he or it is entitled to
take evidence, whenever the rights of
a citizen are to be determined. -Sup~
posing,” a Secretary to the Board of
Revenue has to determine the righis.
of a citizen according to certain laww,
thenr the person affected should have
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the right to engage a lawyer and
have his case presented by him before
that officer. My submission is that
to conflne them merely to the law
courts and before persons who are
entitled to take evidence is not
sufficient. 1 think every individual
should be free to engage a lawver to
present his case, wherever it might
be. That is one aspect of the ques-
tion.

My next point is this. The Bill pro-
vides for two classes of advocates,
senior advocate and ordinary advo-
cate, Some objection has been raised
as to whether there should be two
classes of advocates, senior advocate
and ordinary advocate. I think the
provision is good so far as it goes,
because in England also it appears
that there are King’s Counsels or
Queen’s counsels and ordinary bar-
risters-at-law. A person who has
succeeded at the Bar in getting round
him some practice should be enabled
to be classed as a senior lawyer. This
classification will also help the junior
advocates, because the senior advo-
cates, by the mere fact of their being
seniors, will be debarred from taking
up certain kinds of work, and, there-
fore, those kinds of work will have
to go to the other advocates. To that
extent, it also helps in the distribu-
t'on of the work,

There is also another thing that I
want to impress on the hon. Minister.
Hc has prescribed a fee of Rs. 500
for enrolment as \an advocate. Of
course, this fee goes to the Bar
Council, but even so, he has not made
any provision for the amendment of
the Stamp Act, where a fee of Rs 500
is prescribed for entry as an advocate.
It used to be Rs. 500; it may now be
Rs. 750 or thereabouts. If any person
wants to get himself enrolled as an
advocate in a State Bar Council, he
will have to pay not only Rs. 500 to
the Bar 'Council, but also about
Rs. 500 or Rs. 750 or whatever the
figure may be to Government by way
of stamp duty. I think that has to
be revised. The Stamp Act has to
be amended so that the fee of ‘Rs. 500
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or Rs. 750 or whatever it may be is
abolished, and the fee of Rs. 500
which is to be given to the Bar
Council should also be reduced to
Rs. 125 as was recommended by the
Law Commission.

With these words, I support the
Bill, and I do hope that the. hon.
Minister will take these facts into
consideration and do whatever is
necessary.

Shri Barman (Cooch-Bihar-Reserv-
ed—Sch. Castes): 1t is a very good
measure which has been brought
before this House for the implement-
ation of the recommendations of the
All India Bar Committee which were
made in 1853, and of the recommend-
ations made thereafter by the Law
Commission.

The main features of the Bill are
enumerated in the Statement of
Objects and Reasons, but I shall touch
only onie of the main features, and
that is the establishment of an inte~
grated Bar Council for the whole of
India.

In this connection, I have to invite
the attention of the hon. Minister to
the remarks made by the Law Com-
mission when they suggested this
measure. At page 560 of their re-
port, n paragraph 14, the Law Cam-
mission has stated:

We would like, at this stage, to
make a reference to a practice
which we concider to be somewhat
inconsistent with the idea of an in-
tegrated Bar with a common roll
for the whole country.”

It has given certain indications also
®hat so far as the Calcutta High
Court is concerned, there is an nvi-
dious distinction between the two
classes of advocates, that is, those
who have qualified in the English Bar
and those who possess Indian qualifi-
cations. They have got separate lib-
raries and also separate rooms. An
advocate who is qualified here is not
allowed entry into their chamber or
even to the library that is maintained
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by them. That s not all. We have
it on the authority of a very distin-
guished member of the Calcutta Bar
that at the time the lunch takes place
if there be any advocate who by
chance may be within that chamber,
he is asked to get out. On one
occasion, a senior advocate of some
other High court who was ignorant
of this practice was sitting there when
it was lunch hour. The doors were
at once closed and nobody else was
allowed inside. But that gentleman
not knowing the practice was still
gitting there. Then some of the advo-
cates who were qualified in the Eng-
lish Bar—they are now called Coun-
sels—were saying that there was
some advocate who was not qualified
.to sit with them while they were at
lunch. Somehow he got the hint and
went out. .

This was a practice which obtained
while the Britishers were there. There
were also English barristers at that
time. Now so far as I know, there 1s
no English barrister in the Calcutta
High Court, but even now that prac-
tice persists. 1 should say this is a
case of untouchability amongst the
advocates, and this is an individious
distinction which should go.

There are three or four paragraphs
in the Law Commission’s Report deal-
ing with this. ] need not read them
out. At the time the Britishers werc
here, in the beginning those who
were qualified in the English Bar
and practising here were called advo-
cates and the others were called
vakils. At that time, only advocates
were entitled to practice in the
Original Side of the High Court, not
the vakils. Later on, somehow or
other, when eminent luminaries like
Rash Behari Ghose were there that
distinction was somchow eliminated.
Now, of course everyone is allowed
also on the Original Side. According
to a seniority which determines the
precedence amongst advocates. Then
everybody was called an advocate.
Now the barriaters call themselves as
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counsels and this division still persists
with another Chamber and another
library for them, where advocates
qualified under Indian conditions are
not allowed.

This is evident from the Report
itself. So I need not dilate much on
that. But how the distinction can be
removed is, of course, a matter for
the hon. Minister to consider. When
an integrated Bar Council is consti-
tuted, the question will have to b=z
certainly considered. For the present,
I would like the Joint Committee to
consider if some amendment cannot
be introduced into the Bill itself. To
that end, I suggest that in clause
3(2), after line 23, a secqnd proviso
to the following effect may be in-
serted:

“Provided further that there
shall be no discrimination 1n the
matter of any privilege, amenity or
facility in favour of any advocate
or class of advocates on the basis
of any qualification acquired in &
foreign country”.

If an amcndment of this nature can
be incorporated in the Bill itself, this
distinction will automatically go
Otherwise, if we depend on the goods
sense of these high-caste advocates,
I do not know how long 1t will take
to eliminate this distinction. There-
fore, I would suggest to the Joint
Committee to give some thought to
this matter so far as this invidious
class or caste distinction goes, and
see how it should be removed.

Shri V. P. Nayar (Quilon): I have
pleasure in welcoming this Bill. It
has been long overdue and it is very
good that at least now we have it.

But I was thinking, especially as I
used to hear from the hon. Law Min-
ister sometime ago on his impressions
about his foreign tour, that he was
seriously thinking about bringing in
certain provisions by which all the
advocates, the entire fraternity.
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would be assured of at least a mini-
mum subsistence earning.

12.37 hrs,

[SHrI BARMAN in the Chair}

He gave us a talk the other day when
he told us how the system was work-
ing in the Eastern European demc-
cracies. So I thought thst at the
time he brought forward a measur»
of this kind he would include certain
provisions whereby it woula be pos-
sible for all the advocates to get
what 1s called a living wage. But to
my regret 1 do not find any such pro-
vision at all in this Bill. I would
very much request the Joint Com-
mittee and also the hon. Minister to
find out how by changing the provi-
sions in this Bill the professional work
can be distributed to all the lawyers.

As you know, every lawyer Is not
fortunate. There are many of our
brethren who do wmot have sufficient
income from the profession. Many
arguments may be advanced for it.
It may be said that the profession 15
overcrowded and all that. But I feel
that if there is a better distribution
of the income from the profession, it
could easily be seen that almost every-
one will get enough to live on. We
are thinking, and we are fast moving,
as the Government say, towards a
socialist pattern of society, but this
particular field is left out. There-
fore, I would urge upon the hon.
Minister and also the Members of thc
Joint Committee to find out ways and
means to distribute the income which
accrues from this profession to all the
advocates on a more Or less equita-
ble basis.

You know today some of the top
lawyers get a fee of Rs. 1650 per
appearance. I am told that recently
when the Bank dispute was in the
Supreme Court in what was known
as the Bonus Cases, the Attorney-
General was engaged on a daily fee
of Rs. 8000. Nobody in India re-
quires Rs. 8000. per day, and it could
very well have been that some other
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arrangement was there. 1 am not
against the Attorney-General recei-
ving that fee at all but it could have
been distributed more properly.

As regards the provisions of the
Bill, I find that just as doctors when
they treat themselves or their near
relative get confused, so our Law
Minister and his deputy have also
become a little confused about the
provisions. If you go through the
various clauses of the Bill, you will
find certain words, for example, the
words  ‘prescribed’, ‘provided’ or
‘notwithstanding’ being repeated
almost in every clause. It is quite
natural also because they are in the
habit of taking as much safeguards
as possible. Barring that, there are
certain other important points to be
considered.

The Attorney-General and the
Solicitor-General as also the various
Advocates General have been given
certain rights which are not given to
the Advocates. I am not against that
also. For example, there is the right
of pre-audience, the Attorncy-Gene-
ral followed by the Solicitor-General,
then the Advocates-General, and
between the Advocates-General who-
ever is senior will have the right of
pre-audience. I am not against that,
But this raises another important
question which we must solve here
and now.

The Attorney-General or the Soli-
citor-General or the Advocates-Gene-
ral, all of them, from the moment
they are appointed have their prac-
tice at the Bar doubled or trebled.
It is a fact; nobody can deny that.
The Judges are also human and it is
possible that even without the
Judges or the Presiding Officers.
knowing about it, the influence is
there. It is a felt in effect.

It you lake the income-tax returns
of any one of them, whether he is
an Advocate-General or a Solicitor-
General or a Government Pleader,
you will find that the mncome which.
accrues to him from the profession.
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.after he becomes a Law Officer of
‘Government shows an increase. 1
submit it is time these Law Officers
:are made to function only exclusi-
vely for Government puroses. This
is a suggestion I would very much
like the Joint Committee to consider.
‘Maybe it may be argued that we may
not get the best talent in case we put
such restrictions. I do not agree with
that proposition at all because right
in front of us there are two classic
examples. The Law Minister was
practising at Calcutta and he has
<chosen to come here and accept the
Minister’s job getting probably one-
fifth of what he was making there.
There is again my hon. friend, Shri
‘Hajarnavis to whom it must have
been a sacrifice to accept the post ot
a Deputy Minister. And, to some of
us, it has really meant that by being
Members of Parliament we have had
to surrender a good portion of our
income. That does not detract us
from doing our duty. Therefore, to
plead that, in case you limit the
profesrional activities of the Solicitor-
General, the Attorney-General or the
Advocate-General or Government
Pleader only to arguing cases on
behalf of Government, the right men
from the talented section of the law-
yers will not accept the job, accord-
ing to me, is not correct. I do not
think very many Advocates at the
top will be wanting in patriotism to
accept such jobs.

Why I say this is because, as you
know, such Law Officers have more
private practice than Government
practice. If you go to the High
Court or the Supreme Court the
right of pre-audience is not restricted
only because they function as Attor-
ney-General, Solicitor-General or
Advocate-General but because of their
personality which is created by the
appointment. Every Presiding Officer
is bound to hear them, at least in
practice, with great respect. 1 pre-
sume this will not be contradicted by
my hon. friend there. I am strength-
ened in what I say by an observation
made, though not at the relevant
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place, in the Report of the All-India
Bar Committee. It has stated that as
between Advocates on record or
Attorneys and lawyers, there iz a
difference. The Report says:

“A busy advocate cannot possibly
bestow the time and attention that
are necessary for the efficient pre-
paration of the case.”

This is exactly the point. I submit
that when the Attorney-General or
the Solicitor-General or the Advo-
cate-General is also allowed to take
up private cases—whatever be his
physical capacity to work—he can-
not pay undivided attention to the
cases either of the Government or of
the private party. It is only for the
sake of income that they go about
which is not desirable. Therefore. 1
submit that in the provisions relating
to practice of law in the courts there
may be some amendment made by the
Joint Committee whercby the Law
Officers of Government like the Soli-
citor-General, the Attorney-General or
the Advocate-General should be for-
bidden from ¢taking up any work
other than that of Government.

1 am agreeable to raising their
salary to the salary of the Chief
Justice of the Supreme Court or even
more. § am not worried about it; but
once they are appointed their atten-
tion must be undivided for the con-
duct of Government cases. They
should not have divided loyalties bet-
ween (Government work and private
work. If it were so 1 am prefectly
agreeable to giving the right of pre-
audience in the order in which it is
given. Without this, I submit, such
rights should not be conferred. In
saying so, I have nothing either
against the Attorney-General or the
Solicitor-General. What I have 1s
only admiration for them and their
ability. That apart, the appointment
should not be taken advantage of by
anybody. If the hon. Minister is
eager {0 know it he can get it from
the income-tax returns. I once agaim
urge upon the Joint Committee to
consider this.
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Then, take the duel system. My
friend was talking something about
it; and you yourse! when you made
your observations from over there
made some reference to it. What is
this duel system? The other day
when I was in Calcutta, for the first
time I knew that in the Calcutta Bar
they practice untouchability, un-
touchability of the worst kind. People
who have had the good fortune to
meke a trip to UK. and return as
Barristers-at-Law have a separate
chamber in the Calcutta High Court,
to which admission is denied even to
the most eminent person if he is not
& barrister. It obtains even today
much to our regret. What is it if not
untouchability? It exists not merely
because the Calcutta Bar has deve-
foped in a particular way but it
exists there in other forms also. The
feudal concept of our judiciary has
not changed.

Shri C. R. Pattabhi Raman (XKum-
bakonam): Not in Madras.

Shrl V. P. Nayar: Not in Madras;
1 will tell you about Madras also
because I happen to be closer to
Madras than to Calcutta. In every
court we have to get up and address.
Their Lordships have gone long ago
but yet we have to address the
Court as ‘Your Lordship’. It is
rather humiliating for any one of us
to go to court and say, ‘Your Lord-
shipe may be pleased’. What is
‘Your Lordship'? These forms exist
only because the feudal concept has
not changed. I find to my regret
that no such provision is made that
the Rules of Procedure in the court
should always be laid down by the
Bar Council.

You will probably know that in the
Supreme Court also there is a rule
which makes it absolutely necessary
that any record filed in the Supreme
Court should be in English. Hindi
may be the national language; all
our friends may agitate for it. Bat
even today in the Supreme Court no
document in any other language will
e accepted unless it is translated in
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English. Why is this practice there?
Are the Judges of the Supreme
Court above everybody else so that
they cannot read or understand any
other language? Can they not appoint
sufficient translators? It is the duty
of the man who flles a case to give
an English transletion. I am submit-
ting this only because such rules
have also to be looked into. It must
he given to the Council which is pro-
po od to formulate the Rules of Pro-
cedure and Conduct.

There is another question. We
take disciplinary action against some
persons according to some of the
provisions of the Bill. 1 shall make
only a few general observations be-
cause I have no time and 1 would not
be able to make a reference to the
specific provisions. We are supposed
to give power to this body to take
disciplinary action against certain
Advocates. Well and good. Does not
my hon. friend Shri Hajarnavis know
that very many judges in this country
are still impertinent? They do not
tolerate one sentence when they come
to the Bench in fits of anger even
though the case is one of death semn-
tence. They dismiss appeals as it
they are not worth the paper on which
they are written. A lawyer who has
constantly to appear before such a
judge will have to forsake his prac-
tice if he chooses to say anything.
Where is the forum for the lawyer
who interprets the law when he
wants to keep the judge within the
limits of decency and good behaviour
when he is presiding? 1 find that
such provisions have not been made
in this Bill in order to enable the
Advocates to do it.

-’

I can give you suitable provisions
that can be made. The scope of the
functions of the Bar Council should
be enlarged. 1 do not say that the
Council should be given powers to
take action against the Judges but it
must be in a position to discuss it.

Mr. Chairman: They are certainly
entitled to lodge a protest.
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Shrl V. P, Nayar: But in practice,
what do we find? Even a third-class
magistrate can chastise a top lawyer
in the country and go with immunity.
NWobody will care for it just because
we do not have in the bar associa-
tions that sort of a discussion. It
must be encouraged by the Govern-
ment.

There ig again another thing about
the dual system. We know that all
advocateg are not of the same calibre.
Draftsmanship is so well for some
while for others, they do not find
themselves able to write a petition
but they perform their advocacy very
well, The 1853 report says that the
opmion of lawyers in India on the
question of merit or demerit of the
dual system is sharply divided today
as it was in 1924 when the Campion
Committee made its report. I submit
that it remains so even today. I can-
not say one way or the other because
I have heard from many people that
it must exist and today it is in the
Calcutta Bar and also in the Bombaz
Bar. What is the position in the
Supreme Court? I do not find any
provision whereby in the Supreme
Court also it will continue. In the
Supreme Court, they are not called
attorneys but advocates on record.
When all of them are made advocates,
there is no distinction between advo-
cates on record and other advocates.
I submit that the advocates on record,
functioning as such at present, will
suffer because every one of our law-
yers will not equally be good at
argument. I cannot commit myself to
any opinion but I submit that the
Joint Committee should go deeply
into this question before taking a
final decision. If you can allow the
system to continue in Calcutta and
Bombay, I do not think there 12 any
harm in allowing the system to con-
tinue. They make a distinction bet-
ween senior advocate and junior
advocate. Some of my young lawyer
friends are as good ag senior advo-
cates n the country. I would refer
to—Shri Pattabhi Raman knows—Mr.
Mohan Kumaramangalam and Mr
A. S. R. Chari of Bombay for inst-
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ance. They are in the early forties
but they may not be considered to be
senior advocates. It does not depend.
on age alone. It depends upon the
number of years’ practice and the
number of cases. Why should there
be a clags distinction, as somebody
pointed out? Why should there be
senior advocates and other advocates?
The senor advocate will get thws
advantage that in his letter head he
can print ‘senior advocate’ with his
other qualifications and the other
advocates cannot print that. He can.
only print ‘so and so, advocate’. Why
should you create that distinction?
There are many such small matters m
this Bill to which I cannot refer us
you have already warned me about
the time.

Mr. Chairman: The hon. Members
may give their suggestions in writing.

Shri V. P, Nayar: It is a question
which affects our day-to-day life also.
I would ‘conclude my remarks by say-
ing that the hon. Minister should
particularly take note of my sugges-
tion that a collegium of lawyers. as
was in the contemplation of the Min~
ister and over which he seems to be
more concerned than any one of us
should be provided. Secondly, Gov-
ernment’s law officers should be
strictly forbidden from taking up
private briefs in which case alone
they need be given these special
rights because their attention must
be undivided. Thirdly, the distinc-
tion among the lawyers and the un-
touchability which prevails in a very
bad way even today must be taken
away and the feudal relics which we
find in the system must be comple-
tely wiped out. All the advocates
should be assured, by some way or
the other, of earning a livelihood and
of distributing the income that
accrues from this profession. With
these words, I commend the motion.

Shri Supakar (Sambalpur): Mr.
Chairman, unfortunately the time at
my disposal is very short. I have
many points to refer to but I shall
confine my remarks to one or two
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important aspects of this Bill. I shail
first of all try to point out the cons-
titutional aspect of these proposals
and draw your attention to clause 19
of the Constitution. It says:

“All citizens shall have the right
....to practice any profession, or to
carry on any occupation, trade of
business.”

Sub-clause 8 of this article puts a
restriction on sub-clause 1(g) which
reads:

“Nothing in sub-clause (g) of
the said clause shall affect the
operation of any existing law in so
far ag it imposes, or preveni the
State from making any law impos-
ing, in the interests of the general
public, reasonable restrictions on
the exercise of the right conferred
by the ysaid sub-clause, and in
particular......

You will find that a man who is
practising, after enrolment, as an
advocate, is governed by certain
rules. A certain procedure is pres-
cribed for taking disciplinary action
against him. Chapter V of this Bill
shows how a person may be deprived
of his right to practice. Clause 33 of
the Bill says:

“Where a State Bar Council has
received a complaint or has other-
wise reason to believe that any
advocate on itg roll has been guilty
of professional or other miscon-
duct, it shall refer the case for dis-
posal to its disciplinary committee.”

But it has not defined the words ‘pro-
fessional or other misconduct’. All
that clause 45 says is:

“The All-India Bar Council may
make rules for discharging its
functions under this Act, and, in
particular, such rules may pres-
cribe the standards of professional
conduct and etiquette to Dbe
observed by advocates.”

"
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Clause 43 speaks of ‘professional con-

duct’ while clause 33 speaks of com-

plaints regarding the ‘professional or

other misconduct’,

Inasmuch as the law does not clear-
ly specify what is professional mis-
conduct and does not in so many
words say under what condition a
person may be debarred from prac-
tice either temporarily or permanent-
ly, I do not know whether this will
not be an infringement of article 19
of the Constitution. I think the pre-
vious law, the Indian Bar Council
Act, Act XXXVIII of 1926, did not
in such categorical terms define the
words ‘professional misconduct’ in
the case of advocates enrolled in the
State Bar Councils but all the same
it provided that the final disciplinary
action in the case of professional or
other misconduct and the debarring
of an advocate temporarily or per-
manently should ultimately rest with
the Judges of the High Court, al-
though the Bar Council was em-
powered to make preliminary inves-
tigations and make a report to the
High Court Judges. Now that the
Constitution under the Fundamental
Right given in article 19 has given a
better right to the citizens to prac-
tise any profession, unless the State
makes a law clearly specifying the
conditions under which a person
would be liable to be debarred either
temporarily or permanently from
practising in a court, I think, Chapter
V of the Bill or at least clause 45 of
the Bill which seeks to give a gene-
ral power or a blanket power, I should
submit, to the Bar Council to take
disciplinary action against advocates
without specific legislation to that
eﬂgct is rather ultra vires.

13 hre.

The Deputy Minister of Law (Shri
Hajarnavis): May I draw the atten-
tion of the hon. Membaer, Sir, to
clause 7(b) of the Bill which says:

“The functions of the All-India

Bar Council shall be—

(a) to prepare and maintain - a
. common roll of advocates;
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(b) to lay down standards of pro-
fessional conduct and eti-
quette for advocates;”

The whole scheme of the Bill is that
the State Government does not legis-
late for this honourable profession,
but what exact:y the conduct should
be and what standards should be
maintained has been left to their re-
presentatives. So they will lay down
the standards of professional conduct.
All that the clause to which the hon.
Member has drawn  attention lays
down is merely the forum which shall
decide what action is to be taken.
The procedure to be followed is also
to be laid down by the All-India Bar
Council as mentioned in clause 6. The
scheme of the Bill is that the profes-
sion will legislate for itself, will con-
trol itself, will govern itself.

Shri Supakar: That is exactly what
I was submitting. I was expressing
my doubts whether the Parliament
could declegate its power of having a
specific legislation on this point of
the liability for misconduct of advo-
cates to the All-India Bar Council. I
am afraid, Sir, this may be construed
as violating the provisions of the
Constitution. 1 hope that the Select
Committee will give due consideration
to this aspect of the problem.

Another point which I wish to make
is, though the professed aim of the
Bill, as is stated in the Statement of
Objects and Reasons, is the prescrip-
tion of a uniform qualification for the
admission of persons to be advocates
and the establishment of an All-India
Bar Council with a common roll of
advocates, I submit, still it creates a
class distinction in the case of senior
and junior advocates. Also, the basis
on which these senior and junior ad-
vocates are to be categorised is left
very vague. I will draw your kind
attention to clause 15 of the Bill
which says:

“(1) 'There shall be two classes
of advocates, namely, senior ad-
vocates and other advocates.”
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Sub-clause (2) of this clause is im-
portant. It says:

“(2) An advocate may, with
his consent, be designated as
senior advocate if the Supreme
Court or a High Court is of opi-
nion that by virtue of his ability,
experience and standing at the
Bar he is deserving of such dis-
tinction.”

I think, Sir, first of all, there should
not be any class distinction as senior
advocates and junior advocates. If
at all the Select Committee thinks
that such a class distinction is neces-
sary or unavoidable, it should set up
more definite standards of ~categoris-
ing an advocate as a senior advocate
and should not leave it to a vague
standard of judging from the ability,
experience and standing of the advo-
cate by the judges of the Supreme
Court or High Court. There may also
be a difference of opinion in such a
judgment and, therefore, it is neces-
sary that more specific standards
should be laid down on this aspect
also.

Now, Sir, about the standard of ad-
mission of porsons entitled to be en-
rolled both in the State Bar Council
and in the All-India Bar Council. You
will find that provision has been made
in clause 22 of the Bill where it s
stated that a person who is to be ad-
mitted as an advocate on the roll of
the High Court should fulfil certain
conditions. It is said that he must
be a citizen of India, he must have
completed the age of 21 years, he
must have a bachelor’s degree in arts,
science or commerce and also he must
have obtained a bachelor’s degree in
law. After having attained all these
qualifications, as is provided in sub-
clause (d) of this clause 22, he must
have undergone a prescribed course of
training in law and passed the pres-
cribed examination after such train-
ing. You know, Sir, at present, when
a person has the qualifying degree of
law he is entitled to be enrolled first
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of all as a pleader, and if he has
undergone a certain juniorship train-
ing, after some time he is entitled to
be enrolled us an advocate. But here
a more rigorous test is prescribed.
After he has passed the degree exami-
nation in law he has further to
undergo a course of training and pass
a certain examination. What happens,
I would ask the hon. Deputy Minister
of Law, when a person who has passed
the degree course in law somehow or
other fails in the examination after
the training course? In that case,
the person ig neither here nor there.

The argument may be that a degree
course in law by a university does
not give a person a sufficiently high
standard of knowledge in law in order
to entitle him to practice in a court
of law. I would submit that the exa-
mination after the training course
will not suo moto be a good qualifi-
cation for him to entitle him to prac-
tice in a court of law because, as
you know, it needs a good deal of
practice in order to be a successful
lawyer. I would rather prefer that
the universities raise their standards
for the examination rather than ask
a person who has already got &
bachelor's degree in law to sit for a
second examination and take his
chance.

Therefore, I would submit that it
ghould be possible to raise the stand-
ards, if we set a high standard of
examination, at the university level.
in respect of law. It is good that the
All-India Bar Council is going to set
up a high standard, perhaps a uniform
standard of university examination in
law. So, it should be possible to set
up uniform standards by raising the
standard of examination for the deg-
ree courses in law at the universities.
So, it should not be necessary or
essential to have any examination
after the prescribed course of training.
1 believe that the Joint Committee
will consider the desirability of de-

leting sub~clsuse (1) (d) of clause
22.
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‘I had many more points to say but
since you have rung the bell I shall
stop. .I would request the Joint
Committee to take into consideration

the points that have been made by
me.

She C. R. Pattabhi Raman: Mr.
Chairman, the demand for a unifled
Bar has been a persistent demand,
and thjs measure wil not only fulfil
_the desires and ambitions of lawyers
in India but will also lay the founda-
tion for an independent and autono-
mous national Bar. It will bring into
ex{stcnce, as the Law Commission has
pointed out, “an influential brother-
h_ood of highly educated persons asso-
ciated together in a common profes-

sion with common interests and com-
mon ideals”.

thef Justice Venderbilt has stated
quite sometime ago that a lawyer had
five functions to perform: counselling,
advocacy, improving his profession,
the courts and the law, leadership in
moulding public opinion and the un-

selfish holding of public office. He
further says:

“In a free society every lawyer
bas a responsibility, that of act-
ing as an intelligent, unselfish
leader of public opinion—I accent
the qualities “intelligent” and un-
selfish—within his own particular
sphere of influence. Finally,
every great lawyer must be pre-
pared, not necessarily to seek
public office, but to answer the

call for public service when it
comes.”

Therefore, it is not a day too soon that
this very desirable measure has been
brought forward here. 1 dare say that
the Joift Select Committee will go
ghrough the various provisions and
improve on them.

1 wish to draw the attention of the
House to one or two matters which I
think are importgnt at this stage. So
far as the classification of advocates
jntg: senior and junior advocates is
concetned, there seems to be  some
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misapprehension. In fact, it is a very
big decision that a young lawyer takes
in England when applying for silk
and becoming the King's or Queen’s
counsel. There are very many lead-
ing lawyers who do not take silk at
all and there are many young law-
. yers who take silk and who suffer on
account of that because it precludes
them from doing certain types of work
which will normally come to them.
Therefore, this dichotomy is very
necessary in India, because, we will
then have a senior lawyer who would
be freed from the architecture of the
case; he will be freed from actually
dealing with the clients, the office,
stamps, affidavits, plaints, correspond-
. ence, etc. All these matters will be
outside his purview, and I think this
division is very neccssary. The scnior
advocates throughout India will per-
form important functions besides
being technicians and they will have
to realise that unless they are able
to bring up a second line in the Bar
they will be failing in their duty.
These provisions will enable most of
them to bring up deserving juniors
to the proper standard to take their
place when the seniors make way for
them either by retiring or entering
public service.

This measure for having a unified
Bar will also ensure for Indian citi-
zens, wherever they are, expert ad-
vice which will be almost the same
throughout India, and expert techni-
cal assistance in the courts will be
available. Such uniform advice will
not be available unless there is a uni-
fled Bar and an All-India Bar Coun-
cil in charge of these matters.

The Law Commission have quite
rightly referred in detail to legal
education, and it is this aspect which
I wish to bring to your notice now.
There is a reference to it in the Bill
before us. Really legal education
today is very poor in India. It is ad-
mitted on all hands that it is so. In
many places the law colleges have
got only part-time professors and the
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students who attend the classes are
also part-time students. Many of our
law colleges have got 300 or 400 stu-
dents attending the first and second
year classes and they are given very
perfunctory education. They do not
have expert lawyers or jurists for
teaching them, except in very rare
cases. That is a real tragedy. On
the other hand, in England, they
have various law schools formed at
London, Oxford and Cambridge, and
eminent men like Holdsworth, Ches-
hire and Berridaile Keith right up to
the north of England have taught the
students. In America also, there are
so many important and influential law
schooly at Harward, Yale and in New
York itself, and also aj Columbia.
Eminent lawyers nad jurists preside
over those schools. Some of them are
not only leading lawyers but have
been responsible  for great  books.
They were great writers. That is why
the Law Commission has rightly stat-
ed the need for higher standards, We
here do not have many real treatises
or works on jurisprudence or legal
subjects. 'The reason is, either our
lawyers are busy practising and get
no time for writing books or jurists
do not get sufficient emoluments so
as to be able to turn our really good
books on jurisprudence and other
legal subjects. Therefore, it is very
necessary that an all-India body
should take up the question of legal
education. It is a very urgent matter.

Actuglly, as has been pointed out
in the Law Commission’s report it-
self, law seems to be the last resort
or refuge for our young men who,
after trying other sources of avenue
for employment, etc., take up the law
course. They just take a law degree
for the sake of a degree. Not that
there should be any attempt at pre-
venting such things. Let them by all
means take degrees, but the people
who qualify for the profession of law
should have some sort of technical
perfection, some sort of equipment. I
am glad that there is a provision in
this Bill to ensure that apart frém
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_having university degrees, they will
have to fulfil certain tests which the
All-India Bar Council and the State
Bar Councils, as the case may be,
will be prescribing for them.

Though it is really not germane to
the Bill before us I wish to refer to
another aspect, namely, that all the
provisions in the Bill, the profession
of law, redressing of grievances, agi-
tation for citizenship rights, etc.,, will
become meaningless if the present
rate of court-fees and the cost of liti-
gation are maintained. In fact, you
will be interested to know that on
pages 487 to 490, the Law Commis-
sion itself has referred to this aspect
of the matter, and I would like to
draw the attention, not only of the
House but of the whole country and
‘the lawyers as well, to what the Law
“Commission has said in this connection.

The Law Commission has said:

“Our States provide hospitals
which give free treatment to per-
sons who are physically afflicted.
But if a person ig injured in the
matter of his fundamenta] or other
legal rights, we bar his approach
to the Courts except on payment
of a heavy fee.”

It goes on to point out:

“But, if what the Courts
administer be justice, is justice a
thing which the Government
ought to grudge to the people?”

‘One of the famous sayings in the
Magna Carta was, “To no one wil] we
sell justice”. That was about 800
years ago in England, That is a just
principle. But all over India today
adjudication is available at a high
price. You will find that in Madras,
the rate is the highest. They charge
“T% per cent ad valorem. Supposing a
person’s or an institution’s property
involves a sum of Rs. 5 lakhs or
Rs, 7 lakhs, he will have to pay a sum
-af Rs. 87,500 or Rs. 52,500 by way of
stamps and court-fees, It is equally
-high in other States. Most of the
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States are levelling up and catching
up with Madras where we have an
exorbitant court-fee. The States do
not make any bones about it, They
say, “we want revenue’”. The minis-
ters in the States in charge of judicial
administration always say they want
revenue. This comes under civil
administration and it brings revenue.
Of course, let thern by all means have
some sort of revenue, but then, it is
very high. They always club, with the
administration of justice, ie, civil
justice, criminal justice, policing the
State, etc. They mix all these things
with magisterial cases and so on,
where wrongs are righted, crimes are
detected, security is assured, etec.; and
try to show that they are not making
so much money. 1t is really a crying
shame that most of the States are
making huge sums of money so far as
the administration of civil justice is
concerned. Though it is not germane
to this Bill, I am pointing it out
because it is very important.

I am very glad this legislation is
coming and this must be the beginning
of many more Bills similar to this,
There must be one Bill regulating the
cost of litigation all over India. Just
as you are having a unified Bar and
unified system of justice, you must
have uniform court fees throughout
India. It must bear some sort of pro-
portion to the injury caused or the
claim, if it is a civil matter and not
what it is, viz.,, 7% per cent ad
valorem, which is outrageous. This
is very much outside the scope of
many poor people. They cannot go
to court and most of them compromise
because of the high cost of litigation,
apart from paying fees to the lawyer.
®his is really a crying need and some
reform is needed here.

I also feel that we must have a
panel of lawyers, especially junior
lawyers in each State—there are many
brilliant young men—who must be
engaged to appear for Central Gov-
ernment cases. Of course, the States
have got their own Government
Pleaders and Advocates-General. But
the fact remains that so far as Cep~

" tral’ Government and tax’ éaséy are
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concerned, they must not go by
patronage. What happens now is that
same gentleman secures the advising
work for some all-India body and he
clings to it for years together, like
some sort of patrimony. Instead of
that, a panel of young lawyers will
be ab’e to deal with most of the Cen-
tral Government cases in the States,

We are going to do away with the
various and diverse types of lawyers.
When this is done and a common roll
comes into existence, it will also be
necessary to give a status—to the
statutory lawyers—to the lawyers who
will come into being as a result of
the unification of the Bar. Once they
are recognised as Advocates, naturally
from the day on which they started
practice, they must have seniority;
according to the date on which they
got qualified. Even if they are
pleaders or it they go by any other
name, those people must have a
standing according to the date on
which they started practice.

So far as the other points raised by
some hon. Members are concerned, I
may assure them that there has been
a strong feeling with regard to the
various classifications. A Supreme
Court lawyer has got the right to
practise everywhere, act and plead.
Actually it has been pointed out in
the Law Commission’s report itself
that a Supreme Court lawyer can
actually act in Calcutta today. But,
he is not so popular and nobody is
engaging him to act there. It is a
question of time. There are some
people who are barristers, but they
practise rcally as advocates. I am
very proud of the great traditions of
the Bar in India, Sir Tej Bahadur
Sapru was not a barrister; he was a
giant amongst the leaders of the Bar.
There are so many names I can give
from South India . . .

Shri Hajarnavis: Sir, C. P. Rama-
swami Iyer is one of them.

Shri C. R. Pattabhl Raman: Yoy are
eatitled to say, that. There have heen
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so many great leaders or the Bar and
I am very proud of them. I, for one,
will be the last man to think that the
education given abroad ig superior to
the education given here, But at the
same time, I have to point out that the
legal education given in India today
is perfunctory and poor. That must be
immediately improved. The law
colleges should not be like pinjra-
poles—part-time students with
printed notes, pari-time teachers,
shouting, to the students, “If you want
to go away, you can go away” and all
that. That is very wrong. We must
have proper legal education. The
technique of the lawyer must be im-
proved.

I hope this measure is -Only the
beginning of many more such Bills to
come. With these words, 1 support
the Bill.

oW g T (7R
7o J@R4, 9T, SN AR S
faa & @feqd, o1 & fodwe =7 wY
w3 frar war &, ore £feaT T Fifes
®iT @z wifgex qT-wrg FT A1 W
agagI g MA@ | Swr froqw
¥ 9gd qgT q WA Nead 7 99f
&, IF W I SATRT IS 47 |
zg & fag mre gfear ax w9
Gtz w7 @ 1w A W g
foftd ¥ g a9 & fog < faar 910
fugy feat @7 AT ¥ I T
feqrd &, 39 ¥ # 7@ FT FEG HY
wgqw frar v ar ) g+ faw ¥ If@
I 54 Fifaew ®Y d-w9 faar a1 wr
I & qR N § Q1 13 99 ¥ IS
IFAT AT |

%5 faer ®Y 3T ¥ 7 Ay W
t & sw {fear aix wifge A @z
FIfqeq FY 67 W O T a0 & aW
ez 4z & e aw ag § eaRee
& qefig & faeew ¥ g By



s307  Legal

v, forg ¥ fe e o1 £ FwT R
qg g N A a@ &, AfwT W &
R & ¥ aoda 7g @ 6 o aw g
A W F A g F £zE B
#N I F g9 A1 FAGE W AT
o w4, 70 [ § HHATT G &1 aFA |
¥4y 9g & f¥ 99 ¥ fag & -
A & €3 7Y {0 g J]|F ghawor
AT fAgrag €0 | WS 9 AT
¥ad & fF agy & OF @1 19w &, foa=
¥ it arer ¥ 19 &, W1 FgaT § 0¥
WS g, o7 ¥ Y A T K19 0
ady &, ¥ Foa W § i fF
Tafr Ffaw oAt & 1 37 7 ™™
Y 9gT § FTAT & &, AT THo To
¥ grg o7 ¥ qFaw wv AY garaa
d g8 @ Ssik g fv samaE
fod¥e FHIT T qEIR AT BT ATH
9T =T Ay

farArFa s Wi sgroar g
wrer 3fear are wffaw F waErT A &
s wFT ag ot § —

“to lay down standards of legal
education in consultation with the
Universities in India imparting
such education;”
ggac A nTaafefran g

9gT I ®ifEw FAT Arfge fw faw §
TATA W K AN QAT T OE
gfrw s €3% g1, 3l ugEREE &
fou I 1fa%.F G4 AT N TE B,
qg FHTE AL g FRM-TE HA &
Eie gl

@ g A grew & Gwy
@ FAT 2T AT 7A@ T fawaw
¢ fr fgase % g9 I 9T AT 4T
wui-ag 9g & 5 @1 1 g &
ATX U FATT IR AMAF F43g *7
qurAedz #7 § 1 o faww w1 g
Ffwam e fysfmm i &
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oY 4T @ F AT 9 59 90 3% W §
fis fua ¥ AT HRFT LT I, A H
T ald %7 %78 foss 9y &1 F =Tgar
g Ta &g @g fweh W1 «Zor 9T 41, fady
Ff adiwr & 1, 38 &9 w fag wna
FTAT ATt 1% TGE TG & qId 4T
¥ wrd foqr 9 Fifed B T T
o9 1 #g agd el 8, aqlw
o &3 4 T A $T 3% avg ¥ =AH
 faq, ayl & gaTHiew naFAT FY
FRLIET & /AT & 97 oF wIIq
gied3z qieaa twew a1 dm1 fgaa
Fedi g A o qreww {wew segg
WX 73T /41 §T &9al, ¥ o (&
SE F €T K FilwsT W ad faar
ST, |8 I 9T wiwqT I B
T2 & fug ) HF o fma ®@ g
far g arg &1 avw A7 2qm gy sEem
gAR T & AIST ST Ay fawew
g agugasgar g i arfaal ay
TP aXd « {oq aga sauer sinw
FCAT 93T & AT 4gT  SgTar dav @A
FEAT 9341 § 1 A 97 fammw §
T Filger & §2 57 §iT ¥ 3§ ark ¥
Ar I8 wE AT 9 37 976 Y
w14 f2ar sreem, aife adm F 1 6o
i 13 firg &5 /I ST F7 wErHal
¥ 3 as faer g8

T 7 @ ary 39 foaw 32 wr g
& AT O w A {mw ardr gy 9
feiiE ® g a7ty far Tar @ w1k
Fol 79T & 47 9O ¥ BT qIIT 19
atfge, Fqifs Fe1 5 a1 adET w1
fee & gwr Yso q'*(q:grm:n-a;_

“A uniform Bar of India can be

a powerful influence for welding
the country together and for com-
bating all sectioral, regional and
communal trends. It can largely
mould public opinion in matters

relating to legisletion and the ad-
minigtration of justice.”
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T8 fRU o |7 9T T g &
i are wifaw &1 fvaT sarar sgfaa
¢ 9u % uzfaga 3= fog ¢ f5 7g
2w ¥ us megr waga usfafreaa
FAR TR A AT IATZ | I AT ¥H
fag of1 w=TT & fF 93 3 § SvAw,
feoas Wi SF7A9 39 FT EEAT
FTAT & AT IT T AT T ¥ 79g
T AtET T gam 1§ ag @ @t
asfr & a1fe T stfaa & sgra
arad & FFAT, 97 A ST wfeTart
faq FIOT "W 39 T BT FT A
AT FF0AT JMAAT | FE ATA § A
za faT w4t @ i 37 fa= o are wifasw
F A1 BFAT A TY &, IT H § «ga
AT E W7 ITA W AIIN ALY AW
a%3 5 37 &1 qEx feafr ifhy qa@4 3
qzd 7Y Lreq AT QIFTT A AV eaTa
faarm &1 gE g famm g frgaate
1 qr v faar st 7 gA Fifaed
F BTY ML MAT FT AT SaTq
qrar wrE, ATt I JuT FTaEl
¥ gt wez T 9%

Zg gFZ ¥ AY 9= AY T9C F B
W TE R agaga AT 1 AW Y
qgs HYT W1 %€ QT 7 aF e
feamar 1 & gwmar g v 39 g
& g gifrrm ww & fF 3w wY @I
Fa-fFa1 919 | wNT SATRy AL, v
FT A FF IF FY AHT F& FHa1 79
ar% gw @I & F faar feqifedy
WTE TAFH 5 AT BT F §, TAT
q frdt NHTT ¥ A ¥ ) 79 A
1 A W At ¥ sy faemar o
N ®Y Y§ 9gd § TEAHIE AY
widw, foa & sz T |, S
T Q¢ ¥ samar , AfeA swRe
aETy ¥ qrEATRGE A 3 faw W
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qFT &7 & frear @ Wik S aFR
g

A QAT JIAT 7 ACH gH AT
247 =fag 1+ qa Qo facaw g T
wra 1A w9 fan s 97 1" e
&1 a9 fear smrm f faa qfae
qEATHEAT F ®W TG fyear @, 3T w7
ST ¥ SHIRT FTH A A | g9 &
are ¥ | &1 AT qawdd grIw & "qrAw
TAAT ATRATE | OF T ag g aFdm
& f, star fr 9 g Ao AT A T
g, A v g g 9w €, 39 X
34 Fr atafag &1 varar § s gfeagy
fear sma 1+ A7 qr fazama & T
ZH JTH QL HifTq F JTIT 1 ;TS
frfrae (a7 qeariga & g
air fefgsua &+ Aifax qeaEeE
& fam g arfadr g anfer 5 ag &5
¥ FH I UIATHEH T ST HIA {1
&, A & & 2, gf g, faa & gAY
AT § 19 fas 9% 1 F wman wwar
g f& saiae  faqse w947 4 qwm™
aatFt 97 goEr 9vg & M FT JAT
AR gt ax mra-ifen aw sefEw
TG A FF I g, N FF
#Y A1 FT &, G AT ITF BHAG FT
ared® ¢, -ITF! AT IqFT A w;
T saEr agrar o, faasr aga
SATET I g |

s wrfEdy ara § arfesw ¥ At
H wgar Srgam § 0 w@w oW Ar-
st #r foZ ® Y fear omr 0
g 3F § AR ¥ TW T w WEw
s § 5 ag dre Nibaw & w1}
ax €faer & o g §faw w1 @oF fen
o aga AEd § ) qw e ¥ wyw
war & —

© . “Toutism is an evil which affects

the due administration of justice.”
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Ffra @ gg W wgAr e g
fir aga ¥ Q% ¥q off 3@ ¥ wF &
faa & oY geatdeT Sy @raEg agwTw
s ¥ wifsryw & e § 1 SR
fararw, fefvaw, 51 veefraata & st § 1
g I & A gg wdrer g £ H¥o dvo
o FIATH AT 3% (T) & IFF AL AY
2 f6 Y fiefy & fagame Aeftoq SoEer
ar $1% 59 FreT &7 %14 F7AT1 &, I94
FAX= marIw foar @r @wAT @,
I aTg & g9 Peew &1 413 TIAPLS
F are # oft @ figr 1 A OF
azs g wrgT ¥ fa ar3foom 1 =ew
¢ a1 galt ave g AT A1 I g
fo St @17 % faars, S gAML ¥
faars adraw s foom wmar @
IFRT ¥ TFN Q| FAFT FTT 4
<t &, dqr 99 9g@ war &, 5 gg ;N
FR B Iz CAr AT g A R W F
3T OF W SRy wzfafasa
FAT FIT H 732 AT § AR A4 I9q
zq I § 71 afg foqr oAt § 9%
3Iqg aFse fegr amar g B =g @
2 fx fer aeg @ s1faadr #r gfsgse
@ AT, T 51T 37 faare zq fae
Ft Gfamg FATST 7 F gIrIq 2 &Y
FIY, T "9 FITAT 0 g6 & 5 a8
79N 17 1 6T g ¥ T F7 FHAT
g 1 q@ g oy fazaw § B fadw
FREY gq v A7 w=g qavg & faare
FUM 7Y 7q faor F7 g7 9@ & W
Nt frad 5 geaaew ¥ faars,
A ¥ faars ot defrag grwsr
foFqr amar &, SIAT FT 9T I )

T weal ¥ @19 § %9 faw N

Fréz wTar § AT wEgar g 5 s

Farde fades w22 #1 T w faar

Mg |

Shrd D, C, Sharma (Gurdaspur): I
thank you for giving me, a non-lay-
' yer, & chance to speak on a Bill which
" concerns mostly our lawyer friends.
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I have listened to some of the speeches
and some of the quotations which have
been read out concerning this Bill, and
I have felt as if by enacting the Legal
Practitioners Bill we are going to
bring into birth a new heaven and a
new earth in India. I have no such
hopes about this Bill, and I do not
want my friends to expect so much
from this Bill so that they may not
feel disappointed after working it for
about a year or two. It is just a legal
measure of the normal type, of the
ordinary kind, which we ‘are in the
habit of enacting in order to regulate
certain professions, certain trades,

13.39 hrs.

[PanpIT THARKUR DaAs BHARGAVA in the
Chair}

Such measures have been brought into
being so many times. Therefore, there
is nothing extraordinary about it. At
the same time, I feel that this measure
has not fully utilized, adequately made
use of, the various law reports that
have been published, It has not.bene-
fited by the recommendations that they
have made. It hag not profited by the
suggestions that they have offered. It
has not made full use of the conclu-
sions at which they have arrived at in
order to make the legal profession
more sound than it is today.

I have gone through this Bill and
I find that it consists of pious wishes,
pious hopes, vague phrases, vague
generalisations, Some of the most
important things that could be defin-
ed, have not been defined. Perhaps,
they will be defined by
delegation to the Committee that
frames rules. I think this is a Bill
wlsich has no guts, it cannot stand on
its own legs. I am sorry to say, I have
read it thrice to find in it something on
which a layman like myself can lay
hold. But, I have found that it is like
a sermon given to the legal profession,
given to the general public without
coming to brasstacks. I am sorry to
say that this Bill suffers from a sense
of wunpracticality, a sense of divorce
from the real conditions of the legal
profession, a sense of isolation from
what iz happening in the judiciary and
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- in the legal profession all over this
country,

A friend of mine was just now say-
ing that this Bill will unify India. I
have never seen a more preposterous
claim made by any Bill than this that
it is going to unify the whole country,
that it will put an end to all sectional
and parochial feelings. If that is the
case, then, it should be hailed as a
new messiah, a new prophet of unity.
I think there is nothing of the kind in
this Bill. What is this Bill going to
do? This Bill is going to deprive the
legal profession of whatever indepen-
dence of action they have now, what-
ever independence of judgment they
have now, whatever independent role
they are able to play in free India. I
am proud of the legal profession of
India. They played a noble part in the
struggle for freedom of this country.
But, I am sorry to say that the legal
profession has not kept up its stand-
ards in free India. I think by the con-
stitution of this All India Bar Council,
they are going to do something to
deprive the legal profession of that
kind of zest for independence which
they used to have before.

Let me see what is going to be the
State Bar Council: two Judges of the
High Court to be nominated by the
Chief Justice of the High Court; then
the Advocate General; then some per-
sons elected.

Shri Braj Raj Singh (Firozabad):
Not here.

Shri D. C. Sharma: I would" - say
that, when you form a Council to deal
with teachers, you do not bring in the
Inspectors, you do not bring in the
Minister of Education or the Deputy
Minister of Education. You want these
teachers to function on their own with.-
out interference of any authority, offi-
cial or of any other kind, Here, we
are going to have an All India Bar
Council which will be working under
the shadow of the Judges of the High
Qourt and the Advocate Genersl. We
would call it an autonomous body. I
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do not know what the word autonom-
ous means. Certainly, I have been
taught not to interpret autonomous in
this way, I would have very much
liked that the All India Bar Council
or the State Bar Council should have
consisted entirely of members of the
legal profession. If other persons can
look after themselves, why can not
these lawyers look after themselves?
We have the trade union movement.
We say, you should not have anybody
from outside to run your trade union
movement. Here, the legal luminaries
of my country are being asked to
become members of a Council of which
the invisible authority will belong to
the Judges. I think the word auto-
nomy could not have beeg more abus-
ed than this. I would therefore re-
quest the hon, Minister who is &
very eminent lawyer to see to it that
this All India Bar Council or the State
Bar Council should consist entirely of
lawyers and those lawyers should be
such as enjoy the confidence of their
profession. It should be a professional
body and not a body which is neither
fish, nor fowl, nor flesh, which is part-
ly a judicial body, partly a profession-
al body, partly this and partly that,
I would like that this body should be
not a poly-coloured or many coloured
body, but a one-coloured body. That
is what 1 want it to be.

-

Shri V. P. Nayar: It will be a mot-
ley crowd.

Shri D, C. Sharma: You want the
judicial element in it also. I would
respectfully say, if you should have the
judicial element, if you should have
the professional element, why you do
not have the educationists who are
responsible for turning out these gra-
duates of law. My hon, friends here
refer to tripartite agreements and tri-
partite committees. I think, so far as
taw is concerned, there should be a
tripartite committee which consists of
educationists who are responsible for
legal education, lawyers who practise
law and Judges who e justice,
I would therefore say that, if you are
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not going to give autonomy to these
lawyers —perhaps you are not think-
ing of it—the Bar Councils should be
formed in this way.

I judge everything in this world, in
free India, whatever it is, by its public
usefulness, by its service to the nation,
by its service to the poor. In every
corporation that we form, in every
council that we set up, I think one ot
the things to be taken into account
should be the quantum of public ser-
~vice that this council is going to give.

Shri Hajarpavis: Even speeches of
Members of Parliament?

Shri D. C. Sharma: My speeches in
Parliament are very good, but one
should have a receptive mind. Unfor-
tunately, the draftsman prepares the
Bill and you bring the Bill

Shri Khushwaqt Rai (Kheri): Do
you mean to say that the Law Minis-
ter is not receptive?

Shri D, C. Sharma: You are a good
man and you love to listen to us and
you always listen to the suggestions
that we are making. I was asking
respectfully, have the standards of
professional conduct not been laid
down here or in no other country in
the world? I belong to the teaching
profession and I am proud of that. I
know the teachers’ standards of con-
duct are to be found in my own coun-
try and in other countriecs also, Why
should you not have told us what these
standards of professional conduct are
going to be. My hon. friend over there
was talking about professional eti-
quette, I do not think it will hurt
anybody if you call a Judge “my
Lord’” or something like that. I do not
know by what other form he is going
to call them, but I think these things
should not have been left vague. They
should have becen defined more or less
so that we know what we are driving
at. Now it is going to be left to the
Bar Counci] as if during the last 150
years of legal practitioners in this
«country; perhaps more or perhaps less,
this profession has had no code of con-
«luct or anything of the kind,
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Of course I do not want to talk about
toutism. People think that toutism
is something which is very bad, and I
agree with them, but I am afraid to
say that toutism is very hard to era-
dicate like cancer. It is the cancer of
the legal profession, and we have not
yet been able to find any specific for
this cancer. But I would like that
legal education should be entrusted to
i1 All-India Bar Council more than
anything else. That point has been
raised by several friends here, Legal
education has different standards in
different States, different syllabi in
different States; it hag different teach-
ers with different qualifications in
different States. I wish that legal
education in India does not remain as
diversified as it is today, and that some
kind of uniformity is introduced into
it. The Members of the Law Com-
mission asked a gentleman who had
passed the LL. B. Examination in the
first division as to what books he had
read. He had read only guide books,
but he had passed in the first division
in the examination,

Shri V. P. Nayar: Salmond on juris-
prudence and Vincent on torts are cer-
tainly prescribed for all.

Shri D. C. Sharma: You are right,
but you belong neither to the category
of those who are taught, nor the cate-
gory of those who teach, You are a
category by yourself

I was submitting there should be a
commission or a committee to go into
the problem of legal education all over
the country. We have had commis-
sions to deal with university educa-
tion and secondary cducation, and I
do not see any reason why there
should not be a commission to deal
with this very urgent problem, and
the sooner it is done the better.

Again I was submitting that this
All-India Bar Counci} should not only
be a professional body, It is a geod
thing it is going to be a professional
body, but it should also, as has been
suggested by some Members, have as
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its function to deal with the problem
of free legal aid to the poor. Unfor-
tunately the legal profession is thought
to be a profession which is very
money-minded. That is wrong I think,
and I do not subscribe to that view,
but that is the general impression pre-
vailing, and this All-India Bar Council
should do something to erase that im-
pression from the public. And
that can be done only if it is one of
the functiong of this Council to devise
ways and means of giving free legal
aid to the poor.

So far as the standing committees
are concerned, I would say that the
All-India Bar Council should have a
standing committee called the States
Standing Committee to deal with pro-
blems which come from the States;
otherwise, the problems of the States
will not be dealt with as effectively
as possible. These three standing com-
mittees are all right, but I think there
should be another standing committee
to deal with the problemg of the States
because they will have to deal with
these problems very often.

Ot course I agree with friends who
have said that this distinction between
senior and junior advocates is arbi-
trary and is not in conformity with
the democratic set-up of our country.
I do not know how they are going to
select these senior advocates, Are they
going to select them on the strengt.h
of senjority? Our Prime Minister has
said that we do not want to have pro-
motion by seniority and that we want
merit. Are they going to
select them on merit? I think this
kind of division is going to perpetuate
a kind of legal casteism. While we
are trying to eradicate other kinds
of casteism, this All-India Bar Council
will create a new kind of casteism. It
will stratify the legal profession into
various kinds of groups which will not
be very helpful for the proper func-
tioning of the profession,

As I said in the beginning, I wish we
had been given a glimpse of what is
meant by all these vague expressions
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such as “professional conduct”, “dis-
ciplinary committee” and all thet kind
of thing. What are they going to do?
Something should have been said
about these things to make this Bill
really a live thing. Unfortunately that
has not been done, But I hope the
Joint Committee will not send this Bill
back to the House simply crossing the
“t's” and dotting the “i's”, making only
a few verbal changes here and there.
I hope it will clarify professional
conduct, etiquette, the disciplinary
committee’s functions etc. If that is
done, 1 think this Bill will be of help
in stepping up the standards of our
legal practitioners, but if that is not
done I think not much will be gained
by passing this Bill.

-

st o Ao fag (SRYAY) :
waafy A, Y ag dwas wy
g 73 § fau, fEfage A s
T FT HraFHAr Y § | gwIe ;W
# AW R ®Y safoaw w9 W
& fag Y far aga & oY 7w frar
mr @ sl faeet fadwe #adr @
JAA FT W& T &, SR ¥ A
i frarery &

gt @ Y 7g & fr @ & gfafs-
HIT T AV N § A€ T G &) AT )
Fa% qTd &) o OF framw FarfafeaaT
ey & e & fau @

sgereqy Y wu faer F el



10 Lenal

. ogft wry @1 & werf aeRw,
grfefier ww R QAT s
w seAT sfeed ¥ AR F FgAT AR
€ ' ™ wgde Sfeex ax W
fodt @ wae A afzw @ frdas
oA FmE T Y | F FgAT ATET
g v gl wava, afafger s
W TENFT AT #7 OF @y DT
& o I8 ' AR & 5 ge AT
& wrgae wfwew & fog e frg 9
¢t 3= uw aga a faawa S
HET ¥ qme o |@E @ wr §
FEHT A G T AET I =T
¥ A A AF oy A% § WA R0
g T AT AR fpad € qraaT
wret ¥ < Fafafeet s g fafaset
¥ fog ofre gu § 1w A E
AT # 1 Sl VI, QO F qeA g
der & Aod gd & e § TR
g ¥ & FF AT HET FfamA 7
fegrnfatedz e & dradas wrw
& g fufiees wTH qo dro Y F
TEE T o §, 7 i g @ E
T AT o gE TE A e B
a=gr 9 R & @ fe oA
wiiwead gart &, qerl stawa, miafeex
Facer W UEART  SAed, IS0
g & FEt # EE FF T8I
sfew F # gz I fodt avg &
At Sfew =&Y g 1 gy S W
JTEE WY qg FX WK I fow
oY A STETR T ATFT 77 AT AT FE
i I e Sfew & &1, YEaT
e} ¥ ofe 7w wfawr T
DM IERNFIFTNITOE I TF AR
qg & o 39 firsft e go § WK
a1 ag fis i e & gT w9
agw § T 2 < @ f® wRa
IR WA ¥fag § owr &w
i & 1 shfede 1 ge @ W

AGRAHAYANA. 12, 1881 (SAKA)

By

Cet-aea ®Y, fee @ifafae s
Y Wi IR qTy TERT ATH W
fear &, AiE 37y Do w oF gy
qQifez &= Far 3 W fe A aw
IARY A N1EAE SfRa F w1 wiuwre
2 & A aEY o § N g e
g N difge gandeT § O Wy
o fafadz veadzg & A% @y
g oF frawa oY fafar dar e 3@ &0
T Ay # wwmen § 5 e sdaw
At A avg & A F aW ¥ fag 7w
wawE & % are & N wranfead &,
I wrxAT SfEew T &5 o =miRe
ot & fodtee £39) § woiwy F7ar g
g mmR A A i A awg
@ a7g # wifawd 4 fomy 3@ 92
afmsr ook s &% 1 IfF I fag
srafegg Araaad a3 & af g,
T T 9w qg faer fadee s &
AT AT &Y SEHT T &N FT HIET
e i ag 39 f 97 o fedt awg =Y
afizyr o #Y FE@ & aT A

14 hrs.

gy Ty # Afre geAdeE A
Ffae TERRTE & ar § #g SIEga
g1 AA o A e A ¢ R
@fe T W waR-UsEiRey
g T ST FH T DI G AE
o qar & ara s divae geadea
N FA A TR HT A0 qE INRLH
= wf & T w49 ) FfeT g
A qTNFTH Y FaA fgdFaT ¥
W 9T & @ ey § &), F qg
Ty ge A fw Y =gl W €4,
A wror A g, AEF wqAlT aw ¥
g2aelt A€ wwely w47, foe oY
£ gwar ¢ 5 IA A qet @ oA
5f & A 7 & *r B A §

Practitioners 22500
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QT AT ATAT §Y gwar &, 7 3w Ay
g | &ty & ge-dwwa 3 ¥ g
T T E —

“An advocate may, with his con-
sent, be designated as senior
advocate if the Supreme Court or
a High Court is of opinion that by
virtue of his ability, experience
and standing at the Bar he is
deserving of such distinction.”.

99 T 43 Y § 5 geay w5
& faar a1 difac qeide T8 Fmar
I W AT YT IEHT ITHT FHE
& gry &) drfrre qEEde TATAT SRy
g gmEaEzr IR AT EfF
®r7 @i g geNEe g9y =gy € W
HYF WET CEAFT AT Iy & A oW
1 HYE g7 TG FY T FIAT AT §
fora® fr arx ¥ #1% w0y faaner 30 F1E
wrerefY gY ra WYX Fg AT & g1 SFTREAT
& @ | FT ;T IR FEE F QA
Fadr Afac geade aqy § ar gdr
AT AW I SR A A2 fF a9
qqy "1 &1 @f997 gEEde oA
FITAT ATEAT § AT FIT AT F qIR-
TEEIRE & ®F § @A ATEAT & | Y
drfay qeatwzg g0 3 OF ST5T 67 7
T AT HGT KT A6 (IAHIT
ZEE AT &1 HH FI | AFT w07 7%
afezm & o € WX ATEE TR 39
a3 R ®3, fy Q91 a1g § weasea,
difagr qeEteza €T AT TR ATE
geatdey, ey 7 fod) wsavdeg &Y
qg & W #1 WHRT I8 ]
Ik fau woar ST wOar e
& 1 aft @ B FES s N
FHE F FIT Y 2 & O TH Fr AR
i @agar | geiAd @ vy %
o O @ F TEAEE" HY Id |
-ffrgT qERdTE U WEX TRT W
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TRy AT F A g ace &
oyt RS FTAT AE ) o ¥
w97 gF ¥ 1w Aifaae qrEte
0¥ WA TET WTE TIATREE A7 &
FTH FT ATAREA FE | W § 91
qAEAT g E AT

@0 Ay 7 afew * feafay §
wE g § | wfeew wate = w1
faafaar urr gak 3o F g @+t
BT 37 7T & W WY 99 Ay W1 S
TR IR AR TN R IAIAR
fae ¥ wgmar fwer &%, odr %
sgaeqr 79 # 7Y fearf 3T 2 1w Y
e S § 99§ § B ¥ g To
B qiTEr § 1 ¥ g AR FE ©
e o giw w1 ¥ aha S e
w7 qfEFa g T § | § FA A
g & 99 " gAY ey Y FEqAT
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Shri Hajarnavis: I expr2ss on hehalf
of Government deep gratitude to hon.
Membors for the almost unanimous
support which we have received to the
Motion to refer this Bill to a Joint
Committee, but for one xllustnous ex-
ception. :

The reason why Members of this
House who are also members of the
profession of law, have welcomed this
Bill is that though members of this
profession are probably the most num-
erous in this country, more than in any
other profession, we were d.vided into

-various Bar Counci's, State-wise or

even in smaller units, and there was
an urge felt all over the country that
when we were administering the same
system of laws, when the pattern of
legal education is the same and when
the traditiofts be ng followed all over
the country are the same, there.cught
to be a- common-hody to set up com-
mon standards and also to safeguard
the interests of this profession. It was

‘inevitable under these .circumstances

that the pattern of the body intended
to be set up shou'd be in consonance
with the high and noble trad tions of
wns profession. We help the courts

e evm o apay pew
Lot (Ja) Lew
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and the society to maintain the laws,
If it Is s0, it was meet and proper
that we should ourselves make laws re-
garding the profession and we also set
up our own body which shall admin-
ister the rules that we have made for
ourselves. Therefore, as in other pro-
fessions—but much more so in our
case—it wag necessary that the body
that we wanted to set up for the pro-
fession should be composed of the re-
presentatives of our own profession, to
whom shall be committed in the widest
amp itude the power to make rules for
the.r own conduct.

‘I am not quite sure if Professor D.
C. Sharma was right in saying that
" hére we have given vague powers.
Any limitation of the power to be con-
ferred on this body would, I am quite
sure, be regarded with resentment by
the profession as a s gn that the Gov-
ernment did not regard this profession
ag capable of governing itself,

The main features of the Bill as I
said, are these: Firstly, we achieve an
- object wh'ch was set before us as an
ideal for a long t me but which was
not.possible unless the law itself was
-amended,. namely, the creation of a
<common Bar, the members of which
wi | have the same rights all over the
country, that is to say, they will be
. able to appear in all courts in India.
Then with n the limits of the States,
there shall be State Bars and State
Bar Councils. That has been done.
That having been done and the status
. o{:the lawyers practising being pres-
cribed, all that we do then is to have
* the State-wise body and also have a
.carnmon central body supervising and
contro ling the profession for all the
cSuantry. Therefore, most of the mat-
ter; 1 ke professional conduct, profes-
‘siona] etiquette, what shall be the
qualifications for admission, what shall
be the procedure in the case of disci-
plinary action etc. shall be dealt with
by that body itself,

At th's stage, I have very little to
“reply to except one or two points. On
“‘these "also, I may not make any defi-
nite statement because I will not anti-
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cipate what the deoision .of. the.Joint
Committee would be. In this matter,
we shall be guxded by the advice of
the Mambers of the Committee who
are also d stinguished members of the
profession, &s to what changes ought
to be made.

But one or two things require expla-
nation, Some Members of .the House
bhave welcomed the proposed division
of Counsel into Senior Counsel and
Junior Counsel. Some have not xe-
‘garded it with favour, There may .be
two opinons on this question, But I
do not think that the criticism that is
made against the proposal was based
upon an appreciation of the nature of
this distinctidn.

We take thls division from the Exj‘-
lish Bar, where, ag Shri C. R. Pattabhi
Raman said, there is the practice of
taking ‘silk’ as it ig called. After you
become a Queen's Counsel you: are
debarred from accepting certain wark
which must be confined to the juniors,
It is a risk. This ‘taking silk’ is one of
the most important decisions that. &
rising barrister can take in his. }ife.
He makes an application for .silk: to
the Lord Chancellor-and- it iy within
the complete :discretion. of the’ Lord
-Chancellor either to g.ve him silk or
to refuse it. - Lol

I recall an instance whete,opg Qt the
most distinguished judges of King's
Bench, Mr, Justice. MaeCardiehad
made an application: te the Lord Chan.
cellor. That application was not grant-
ed for a long time; its disposal was
delayed. He withdrew the application
and continued and yet after a short
‘Wmie he wag raised to the ‘Benchk, “The

"House will see that, in Eng'and, it-is
completely within the digseretion of the
Lord Chancellor to accept an appuca-
tion' for snlk or xiot

!‘ollowmg that modelqnd Ido mt
think we cdn follow any other model—~
we have provided in the Bi'l that this
power shall be exercised by the Court.

* 1" agree, as my hon. friend "sai@,: that
" there is always the theoraticsl possidd.

* lity of a wroag -dedisias being. sumde,
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‘1 understand the word ‘wrong’ in this
context as meaning a decision with
which one may not agree. But when
we have committed to the judgment of
the courts questions of the gravest
importance, whether a man shall be
punished with the death penalty or not
:or what does a particular provisioan of
the Constitution mean, and also when
important questions involving large
properties are flually decided by the
<courts, 1 do not think we can have any
other authority which shall have the
same ability end facility of judging
whether 2 man should or should not
be.granted that status. They have an
intimate .knowledge of the lawyer
because he appears before them every
day. But, in any case, that matter goes
before the Joing Committee who will
deal with this question,

Then, as I said, a man who becomes
& senior counsel deliberately deprives
himself of a certain kind of practice
which he must leave to the juniors.
He cannot undertake drafting. He
cannot take instructions directly from
the client, He cannot appear without
a junior. I agree that if we make a
rule that the senior shall not appear
without a junior it may be circum-
vented by having one’s own relation
as a junior. But probably we can
devise safeguards to see that the rule
is -effective.

Shri V. P, Nayar: Even income-tax
is -evaded by accepting fees in cash.

Thie Ministéer of Law (Shri A. K.
Qem): Many have come to difficulty.

» Shri Narayanankutty Menon (Muk-
sandapuram): It is the fundamental
.right to swvoid tax.

Shri Hajarnavis: That proposal goes
before the Joint Committee, As I said,
in thig matter ag in all other matters
we shall be guided by the advice of
-the Joint Committee.

Néu‘b all ¢he hon. Members have
.expressed their comcern about the
Aneunting cosis. of litigatien, Here
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again the responsibility, probably, lies
on the.profession itseH. And, if ‘that
burden lies on the profession may I

.suggest that one of the first things

that the newly set up body may ad-
dess itself to would be to find means
and device methods by which the costs
can be reduced. If Government try
to do it they would, probably, have
not the means to do it unless there is
complete cooperation of the profession
itself. The matter then had best be
teft to the profession itse.f.

Shri Nayar suggested a kind ot Col-
legium of lawyers. I think that is a
matter which is outside this particular
Bill which merely tries to regulate the
admission and continuance of mem-
bers of the Bar and does not deal with
the fees that they are to get or with
their relations with clients......

Shri V. P. Nayar: Can’t you define
the functions?

Shri Hajarnavis: Nor can we in this
Bill deal with what the Attorney-
General should do or should not do
or the Advocate-General should do
or should not do. In any case, this
is a matter which can be considered
at the stage of the Joint Committee.
But what the terms of engagement
between a lawyer and his client should
be—and Government would in this
case be in the position of a client—
is surely outside the scope of this
Bill.

Bhri V. P. Nayar: But can we not
have a proviso to the relevant clause
and say that, just as every Advocate
s entitled to practice in any court in
India, so and s0 being a Government
Advocate shall not practice...... ?

Shri A. K. Sen: If the particular
Government allows him to do so, what
have we got to do?

Shri V. P. Nayar: That is why we
want Central legislation. It is possi-
ble. I will give you a suitable draft
which will fit in with the scheme pro-
vided you have the will to consider

)
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Shri A. K. Sem: But where do the
Attorney-General or Advocate-
General come in private cases...... .

Shri V. P. Nayar: I have said that a
perusal of the income-tax returns of
every Advocate-General or Attorney-
General or Solicitor-General would
reveal that subsequent to their e.e-
vation to these posts they are having
much better practice. Can the hon.
Minister deny that?

Shri Narayanankutty Menmon: We
leave it to the hon. Law Minister to
guess what difference it makes if the
Attorney-General or the Solicitor-
General appears for a private client
in the High Court or the Supreme
Court,

Shri A. K. Sen: 1 think we are not
paying any compliment to the Court.
I am inclined to think that it makes
not even the slightest difference as to
who appears.

Shri Hajarnavis: The gquestion of the
high fees charged by some Advocates
has been raised. If I may say 80,
Advocates or even other professional
people charge high fees not because
they are greedy but they only want
to protect themselves against heavy
over-work. The same man rendering
the same service and having the same
intelligence and equipment raises the
fee because he is very much in de-
mand. Surely, every member of the
profession knows that there is an
equally qualified and equally com-
petent junior who would be agreeable
to take the fee which is being offered.
But if the client insists that he must
have a fashionable lawyer, let him pay
for it. There is no dearth of ade-
quately competent lawyers. The clients
can surely go to the juniors.

It was said that a lawyer must ac-
cept a brief at a certain fee. Then we
can imagine that some lawyers would
be buried under the briefs that are
offered to them. They would not be
able to handle them. Most of the
counse! who make large incomes pay
neer’y 14 annss in the rupee as income-
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tax out of the incomes: they have:
made.

It gives them no pleasure to work.
(Interruptions).

Shri V. P. Nayar: They do not get
it in cheques.

Mr. Chatrman: Let that point not
be settled here, now,

Shri V. P. Nayar: The hon. Law
Minster knows it much bettsr than
I do.

Shri A. K. Sen: The hon. Member is
enlightening me; I do not know.

Shri V. P. Nayar:
active practice.

You were in

Shri Hajarnavis: Last but not least,
I think it would be discourteous if 1
do not deal with Professor Sharma’s
objection.

Shri V. P, Nayar: That, indeed, will
be, even in his sbsence. He is not
here.

Shri Hajarnavis: I would content
myself by saying at this stage that he
should have pondered over the fact
that agreement has been reached by
lawyers without reference to sny
party loyalties. Therefore, this is
something acceptable to the wholé
House. Since he is not here, 1 will
not make any further remarks.

[Ma. DEPUTY-SPEAXER. in tha Chair.]

With these words, I commend my
motion to the House.
L d

14.31 hrs.
Mr. Deputy-Spesker: ﬁe question
is:

“That the Bill to amend and
consolidate the law . relating to
legal practitioners and to Proe
vide for the constitution of Bar
Council ang. an -All-India Bar, be -
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referred to a Joint Committee of”

the, Houses, consisting of 45 mem-
ber: 30" trom this' House, namely,
Shn C. R. Pattabhi Raman, Shri
M. .Thirumalg Rao, Shri Liladhar
Kofolu Shri Kailash Pati Sinha,
Shri Mohammad  Tabhir, Shri
Narengrabhai Nathwani, Shri K.
G. Deshmukh, ShriiM. Sri Ranga_
Rao, Shri C. D. Gautam, Shri
Radha Charan Sharma, Shri P.
Thanulingam  Nadar, Shri T.

Ganapathy, Shri K. R. Achar, Shri -

Hem Raj, Pandit Mukat Behari
Lal Bhargava, Pandit Munishwar
Dutt Upadhyay,. Shri Raghubir
Sahai, Shri Radha Mohan Singh,
8hri Paresh Nath Kayal, Shri
Ganpati Ram, Shri R. M.
Hajarnavis, Shri S. C. Gupta, Shri
. C. N. Menon, Shri N. Siva Raj,
Shri- Khughwaqt Rai, Shri D. R.
Chavan, Shri Ram Garib, Shri
Braj Raj Singh, Dr. A. Krishna-
swami, and Shri Asoke Sen.

_ad 15 from Rajya Sabha;

that in order to constitute a sitt-

ting of the Joint Committee, the
quorum sha’'l be one-third of the
total number of members of the
Joint Committee;

that the Commit‘ee shall make a
report to this House by the end
of the first week of the next
sessxon

that.in ather respects the Rules
ot Prosedure’ of thit¥ House relat:

mg to Parliamentary Committees.

will apply with’ such variations
and modifications as the Speaker
may make; and

- that this. House recommends to
Rajya Sabha that Rajya Sabha do
Jain the said Joint Committee and
communicate to thjs House the
anfiies of membets to be’ appolnted
by Rajya”Sabha ‘o the Joint Com-
mﬁtae »

The moﬂon ‘way addptcd.

14-32 hrs,
DOWRY PROHIBITION BILL

The Deputy Minister of Law (Shri
Hajarnavis): Sir, I beg to mowve:

“That the Bill'to prohibit the
giving or taking of dowry, as re-
ported by the Joint Committee, be
taken into consideration.”

Sir. the Bill as it has emerged from
the Joint Committee is not significant-.
ly changed in the operative part.

Whereas originally the Government
had taken power to apply it piecemeal
to different States, the Committee sug-
gested that it shou d be brought into
force simultaneously in all the States.
That is the change made in clause 1.

With regard to clause 2, we had
some discussion whether we had
covered all cases or prevented effec-
tively the giving of dowry. The case
which some hon. Members had in mind
wher: they introduced this phrase
‘whether directly or indirectly’ was
this. Assuming that the dowry is
settled, instead of being paid to the
bridegroom or to anyone on his be-
half, it may be paid by the bride’s
party to the bride herself. Would this
becovered by the definition or not?
The Bill as it originally read: ‘any
other person on behalf of such party’,
I thought this expression would in-
clude the ‘bride herself as it is said
‘any other person’. But in order to
leave no room for doubt the Com-
mittee felt that these words should be
introduced: ‘whether directly or in-
directly’.

In clause 3, the change that we have
made is that we have said that both .
the punishment of imprisonment and
fine mav bé inflicted. The ‘original
Bill proposed that it should be either
imprisontment or fine. We have now
said that both the pun: shments are to ’
be inflicteq.

There are certaln drnttinz mend--
ments in clause 6 and the amendmsnt
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fn clause 7 is again a verbal amend-
ment.” The presidency magistrates
were not previously mentioned; now
they are mentioned.

The original propcrsal that the State
Government should frame rules and
that they would go before the State
Legislature has been changed. Tne
Committee felt that the rules should
be framed by the Central Government
and that they should be uniformly
applied throughout India. Therefore,
power is now given to the Central
Government.

Then, I come to the most important
change which the Committee had
made. It is with respect to the limit
of Rs. 2,000 which was contained in
the original Bill. In the original Bill
clause 2, deflning dowry, read:

“In this Act, “dowry” means
any property or valuable security
given or agreed to be given, to
one party to a marriage or to any
other person on behalf of such
party by the other party to the
marriage or by any other person
on behalf of such other party,
either at the marriage or before
or after the marriage, as consider-
ation for the betrothal or marriage
of the said parties, but does not
include any presents made at the
time of marriage to either party
to the marriage in the form of
ornaments, clothes and other
articles not exceeding Rs. 2,000
in value in the aggregate”.

You will see that we had excluded
this out of clause 2. Assuming that
the present made at the time of mar-
riage in the form of ornaments,
clothes and other articles of worth, is
dowry, yet if the limit of Rs. 2,000
is not reached, then it shall be re.
garded as being taken out of the de-
finition. That is to say, it was not
dowry. In plain language, dowry,

upto the limit of Rs. 2,000 was per-.

missive provided it was given in the
farm of ornaments, clothes -and other
things. That was permissible under
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the Bill as it was originally introduc-
ed in this House. ‘But the Joint Com-
mittee had removed this éxception so
that even if the present is worth Re. I
and is made in consideration of mar-
riage, an offence is committed and a
person is liable to be punished with
imprisonment and fine. These are
the changes which have been made
by the Joint Committee. It is, again
I say, a matter of social legislation
and we are entirely in the hands of
the House and we shall carry out
whatever mandate the House gives
us without regarding it as a party

issue. ,

Mr. Deputy-Speaker: Motion moved:

‘““That the Bill to prohibit = the
giving or taking of dowry as re-
ported by the Joint Committee, be
taken into consideration.”

Shri Nathwani (Sorath): Sir, may
I ask for a clarification? If consider-
ation is given for the betrothal but the
marriage has not taken place, would

that amount to an offence under this
Bil?

Shri. Hajarnavis: The hon. Mem-
ber, if I may say so, is more com-
petent on the question of interpreta-
tion than myself. If I may hazard an
opinion, I think it is covered.

Shri Nathwani: I have some doubt.

Mr. Deputy-Speaker: The hon. Mem- -
ber can have his turn and then ex-
press his doubts.

Shri Hajarnavis: I think it is cover-
ed because the words used are;
‘either at the marriage or before or
afté® the marriage’. So, it is my
personal opinion that it comes. within
this definition.

Mr. Deputy-Spesker: We have got
five hours in all for this Bill. Should
we divide it between the general dis-
cussion and the c.ause-by-clause con-
sideratioft? ’

Shri Nanshir Bearuche (East Xhan-
desh): Four hours and two hours.
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Pandit. Thakur Das Bhargava
(Higsar): Three hours and two hours.
There aré¢ many amendments, Bir,
wiiich are of substance.

Mr. Deputy-Speaker: We might
keep it at three hours and two hours.
We have got only five hours; four
and two will make six.

An Hon, Member: He has also in-
cluded the one hour which is in your
discretion.

Shri V. P. Nayar: (Quilon): Nowa
days we hdve-got a right to anticipate
your discretion.

Mr. Deputy-Speaker: It would not
remain a discretion if it is to be count-
ed as a matter of course.

Shri Narayanankutty Menon (Muk-
andapuram): Mr. Deputy-Speaker, Sir,
we welcome the principle underlying
the legislation even though we are not
quite sure, when we pass this Bill
whether the pernicious system with
all. its social evi.s and implications
could be avoided by the mere passage
of this legislation. When a support is
given to this type of legislation it
cannpt be with a wish and absolute
confidence that we will be able to
overcome the obstacles that are found
in the society, which have crept into
the social thinking for many many
years and which are really the inher-
itance of the past. One can support
thi¢ Bi'l only in one sense, as some-
time back Swami Vivekananda said:
“I am a socialist not because I think
sosialism is a perfect system, but I
think half a loaf of bread is far better
than no loaf at all.” Otherwise, look-
ing into the provisions of the Bill
Itself will convince anyone that apart
frem the laudable sentiments that are
underlined in the form of a statute
in each c’ause, we will not be able to
agcomplish much by the enforcement
of this Biill itself.

“The root problem of all the social
evils, Sir, a3 the House will under-
stand.  in the Indian society had a
direct. besting ' ta. the economic cir-
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cumstances that prevsiled in each
period and only when economic and
socia, environmental changes did hap-
pen on the horizon of society the
social habats a.so-automatica.ly began
o change even though with muchn
difficulty.

We feel today that the system of
dowry, from tne experience aof many,
IS a pernicious system. Because of the
existence ot this system a lot of trou-
bles and also heart-rending episodes
appeared 1n each and every family.
Still the quesuon of giving and taking
dowry 1s taxen as a matter of fact ana
as granted In every society, inspite or
the fact tnat everybody could speax
that the system of dowry is pernicious
and is an anti-social evil. _

Without going into the intricate de-
tails of the definition of “dowry” and
also the various ways by whith the
Bili provides to prevent the system
of dowry, I would first make an
nonest appeal to the Government thai
the Government should not be satisfied
that they have introduced and passed
a legisliation whereby dowry could
be prevented, bur aiong with that
unless the Government realise the res-
ponsibility that the mere passage and
enforcement even of this legislation
will not even touch the fringe of the
problem, the real trouble and also
the real problem lies in the economic
circumstances, it will not be possible
for us to say that we have achieved
something very great towards social
legislation.

When the Bill was introduced and
also when the Bill was generally dis-
cussed in the House——even now-—from
some quarters some criticism was
made. I read recently one of the
Bombay journals writ.ng about the
Joint Committee. The journal
characterised the Bill as has been .
recommended by the Joint Committee
under the headline “Social reforms
running amuck”. Quite a reasonable
type of criticism you will find when
you reed the whole article and what
are the ificulties which the parents



will have to contfront witk when this
legislation is imposed. For example,
those critics point out that when the
Jomnt Committee took away the excep-
ticn of Rs. 2000 in ornamemts and
other materials, if a father-in-law
gives a coat to his son-in-law at the
time of his daughter's marriage that
father-in-law could be hauled up
before a court of law and the Magis-
trate because of the other clauses will
be left with no aiternative but to
pass & sentence of imprisonment on
the father-in-law. Likewise, many a
difficulty and also outrage upon the
well settled conscience of certain
sections of society may come because
of the passing of this legislation.

The only answer could be that a
society and also a nation transforms
itself with tremendous speed into a
new era and a new type of society,
and in such a transition period such
a sort of anachronism, difficulties and
even outrages upon the conscience
are inevitable. When our country is
passing through such a stage both on
the economic and politicial and also
social field such revolutionary changes
will certainly come, and unless the
people are moulded in such a way as
to accommodate those changes and
take the shock of those changes it
will not be possible to answer those
criticisms.

When this piece of legislation is
criticised as being revolutionary,
being too impractical, almost impossi-
ble to be jmplemented, a question
naturally arises whether the funda-
mental question of dowry being a
pernicious social evil remains there.
And, what do you suggest today to
get rid of this gystem, this really
social evil? No satisfactory answer
comes, apart from the criticism that
sentiments expressed in the garb of
legistation will not meet the problem.
But, as long as no reasonable answer
coames: from those quarters, how to
prevent this evil? Let us be satisfied
with at least this legislation which is
one step forweard, which expresses the
emestdesimdthecountrytocheck
tkh p-midou‘ w:t-n.
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Along with that, apart from the
Parliament passing this Act, there is
a responsibility on the political partics
in this country and also the social
organisationg in this country to would
public opinion; to educate the public
about this evil and how we are going
lo overcome this evil. The publie
must be told why we have got to
overcome this evil and how we have
to do it.

Today we are really in the trans-
formation period and we have t
cope with certain difficulties and aiso
inconveniences. Unless these organi-
sations take upon their shoulders this
responsibility of educating the public
and preparing them to accommodate
these difficulties it will be impossible,
either by the Presidency Magistrate
or the First Class Magistrate or even
the Police, to implement this piece of
legislation and it will be g mockery
that the sovereign Parliament has
passed a piece of legislation which
has gone into the statute-book and
the system of dowry still remains,
dowry continues t0 be given and
continues to be taken.

I am reminded, Sir, of a Bill that
was introduced in the Kerala Legis-
lature prohibiting dowry almost on
the same grounds. The social system
in that State is a bit different because
no sanctity is attached to dowry. For
long long years there ig no historical
tradition nor religious sanction behind
giving of dowry or stridhan. It is
merely a question of property succes-
sion and the law of succession for a
large number of years was moulded
in such a way in a particular com-
mugity that the women of that parti-
cular community did not have the
right of succession and they had only
the right of getting dwory when they
got married. Mainly headed by the
Congress party in that legislature,
almost a tirade was started against
the Dowry Prohibition Bill and it was
said that it was an attempt at un-
warranted interference in the family
life and also the personel freedom of
the peoplé: of ﬂnt sme Wh:n'ln
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one part of the country today res-
ponsible organisatians take up a stand
and-sayv that the prevention of the
evil of dowry is an unwarranted
interference in the personal affairs of
the people, how can this Government
say that “we are passing a legislation
and we are . gong to prevent the
social evil throughout India"?

I would request the Minister to
realise that this will be an impossi-
bility. Do not let the Bill boil down
to mockery by just making it remain
on the Statute Bock alone. The
measure, if passed, must be imple-
mented, and jt should not be said,
tomorrow and for long years to come,
that this evil of dowry continues as
a social practice with almost public
sanct.on.

We have passed many pieces of
social legislation and we have con-
graiwulated ourselves on the fact that
we have been marching fast and for-
ward. Let me refer to the attempt
that has been made, by legislation,
aimost to banish prostitution from this
country. It will do good for the hon.
Minister to review how far we have
been successful in that measure. I
am pointing out this particular factor
because legislation alone will not
solve these social problems. These
social problems have got a back-
ground. Hundreds and hundreds of
years ago our people inherited certain
conceptions about social behaviour,
and unless we take a strident step
and point out the economic dis-
advantages of the social evils and
make a change in the social and
economic environment gimultaneously
with this measure, social legislation
will certainly remain on the Statute
B9ok only and there will be no effect.

Today in Calcutta the provisions of
the Immoral Traffic Act have TBeen
severely enforced but not.one prosti-
tute_ has been removed from . the

streets of Calcutta. This evil -conti- -

nues in.Calcutta and alse in Bombay
and other big clties.
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An Hon, Member:. . Undaerground.
Shxi. Narayapankutty Menon: As

hon. Member says, it is caorrect to say.

that in some places this.practice has
gone underground. But in . some
places it still continues as a challenge
to the Statute Book and the police.

Why does it happen? The hon.

Minister will understand . that large

numbers . of prostitutes . in big cities

earn their livelihgod through . this
profession alone, But he will realise
that all of a sudden the law swoops
on them, and the police prohibits the
practice and imposes.a blanket ban on
this profession without making any
changes in society whereby those
people could live and make a decent
livelihood. It may be quite agreed
that it is impossible for us te enforce
this piece of legislation. Therefore,
it should be the earnest attempt of
the Government to see that when this

Bill i{s passed social and economic

changes are also brought about in its

wake simultaneously, so that this
legislation will be effective and have

a tendency to prick. Unless such

changes are accompanied, this mea-

sure will not be a success at all.

Then again, I have got my serious
doubts about the intentions of the
Central Government. Maybe the Bill
will be passed here and after it is
passed by the other House it may get
the assent of the President and then
a notification will be issued by the
Central Government. The Bill then
becomes law. But I do not think that
the Law Minister intends to enforce
this Bill, because unless this Bill is
accompanied by far-reaching changes
in the law of succession, in many
States it will be impossible to enforce
this measure at all. There will be
complete anarchy as far as the right
to property is concerned in resoect of
many communities. For instance,
when such a Bill was introdaced in
the State of Kerala, T pointed out to
the Law Minister " there that the
Christian- commimity there -Yias got a-
separate law of succedsion.” Suppoae;
today, this Bill {2 passed ‘and is
enforced by & notification by the
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Central Government, what will
happen to the large number of
Chrjstian families in the Kerala State.
In Kerala, the giving and taking of
dowry, if prohibited, w.ll result in
diffienlties. When a girl is given in
marriage, according to the Buccession
Act, that girl has no right of succes-
sion %o the family properties, and
therefore, ultmately, the family pro-
perty. will be the exclusive privilege
of the male members of the family.

Shri Maniyangadan (Kottayam::
Only for stridhan there is a bar.
Otherwise, there is no bar. The pro-
vision in the Christian Succession Act
is that if stridhan is paid at the time
of marriage, the girl will have no
right over the maternal property.

Shri Narayanankutty Menon: 1 did
not use the word stridhan.

S8hri Maniyangadan: 1 was speak-
ing about the provisions in the
Christian Succession Act.

Shri V. P. Nayar: What is the
difference between the two?

Shri Maniyangadan: I am on the
question of difference, but I wanted
to point out........

S8hri Narayanankutty Menon: There
is no difference at ail.

Shri Manlyangadan: Under the
present law, dowry should not be
paid. My hon. friend said that if a
girl in the Christian faimly gets
married, she will have no right over
the property and she gets no dowry
because of the Act. 1 was disputing
that and I am saying that it is not
correct. The Christian Succession Act
provides that if dowry or stridhan is
pajd—I am not disputing about the
word dowry or stridhan. whatever it
be~«then the girl becomes disentitled
to the property of her father.

Shri Nurayanankuity Menen: If you
anflyse the law -of -succession also,. .
you will find the real dificultles in
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regard to this measure. When the

debale took piace in the Xeraa

Assembly when tne Dowry FProhib:ition

Bil was introduced, simultaneously,
an amendment to the Christ.an
Succession Act was also introduced.

it was almost agreed on all sides that
unles: the law relating to suctession,
as far as Christians were concerned,
was amended, the Dowry Prohibition
would hit the Christian community in
a different way. Therefore, simul-
taneously when the Bil]l is introduced
there should be changes made in the
law of succession also, because apart
from the Christian community, there
will be other communities also which
will be affected by this change. So,
when the Government wants to
enforce this measure, unless the law
of succession is also changed, this
mesgsure will have far-reaching
repercussions among many a com-
munity. As long as the law of succes-
sion remaing unchanged, the passing
of this Bill will have far-reaching
consequences. I think the Govern-
ment do not intend ‘o make amend-
mente to the law of guccession. But
thic Rill erould have been moulded in
a different way. Each State Gov-
ernmant mav be g‘ven the pnwer to
nntity the date of coming into force
of this meacure. In that case, the
Statec cnn’d take the cirerimstances
intn enngideration and decide as ¢t~
the date on which the Bill should
become law.

Apart from all these difficulties, I
beg to point out only two important
provisions of this-Bill which require
change. One is. the offences under
this Bill could have been easily made
cogrgable. The other dav, when a
private Member's Bill was discussed
in the House, the hon. Home Minister
accented the fact that in cases of
social legislation, if it is left to the
parties to go to court and flle a
complaint, there would be a great
dancer of collusion. The private
Memhe+’s Bi'l was accen‘ed by the
han. Home Minister. I fail to under-
stand ‘what the Government’s difficul-
ty ‘will ba, in this ense,vto’ac'cept an
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amendment, namely, any offence com-
mitted under this Act shall be made a
cognizable offence.

One of the Members of the Joint
Committee has suggested, even anti-
cipating a criticism, that the party
shail not be thrown open to harass-
ment by petty police officials and in
a Minute of Dissent has po.nted out
that provision may be made to the
effect that only an officer above the
rank of District Superintendent of
Police shall take cognizance of this
offence and shall file a complaint.

Mr. Deputy-Speaker: Is the hon.
Member likely to finish within two or
three minutes?

Shri Narayanankutty Menon: About
five to seven minutes.

Mr. Deputy-Speaker: There are a
large number of Members who want

to speak.

Shri Harish Chandra Mathur (Pali):
Why not tomorrow?

15 hrs.

Shri Narayanankutty Menen: I will
take filve minhtes tomorrow.

Mr. Deputy-Speaker: Within 5
minutes he will have to condense his
remarks tomorrow.

Shri Narayanankutty Menon: Yes,
Sir; I will take only 5 minutes.

15-01 hrs.

MOTION RE: SETTING UP OF
P. & T. BOARD

Skri V. P. Nayar (Quilon): 1 want

to raise a point of order,

Mr. Deputy-Speaker: There is no
motion before the House now.

Bhri V. P. Nayar: If the point of
order is held in my favour, the mation
need not be moved.
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M¥. Deputy-Speaker: Unless - the
House is in possession of- the motion;
there is no point of order.

Shri Harsh Cth )uthnr (Pali):
I beg to move: .

“That this House takes. note of
the statement regarding the sgetting
up of P. & T. Board made by the
Minister of Transport.and Com-
munica.ions in the House on the
llth Se'ptember 1859.

Shri V. P. Nayar: Can I raise the
point of order now? The motion has
been formally made.

Mr. Deputy-Speaker: That will be
accompanied by a gpeech and the
motion will be placed before the
House. Then he can raise his point
of order.

Shri Harish Chandra Mathur: Mr,
Deputy-Speaker. Sir, I hope you and
the Members of the House are aware
that there has been a persistent
demand both on the floor of this Hohse
as well as outside for a complete re-
organisation of the administrative
machinery of the P. & T. Department.
For a long time—for almost thirty
years—this point has been agitated.
In fact, two points have been made
out. One was for the formation of an
autonomous board for various reasons.
Another point, which has always been
raised, is about the separation of the
posts from the telegraphs. At long
last, jt fell to the lot of my hon.
friend to come to this House and lay
a statement declaring the formation
of this autonomous board, or what he
calls an autonomous board.

The Minister of Transport and Com-
munications (Dr. P. Subbarayanm): If-
1 may interrupt the hon. Member, 1
never called it an autonomous board.
To make the working of the system
easy, this Board has been conitituted. -

Shri nm Cliandra Mir: 1
said "so«:anea ‘autonomous: = board”
because it is neither ‘sn autonomous-
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board nor anything else, to which we
can give any recognition. As a matter
of fact, the board was already there.

Shri V. P. Nayar: If he has mnot
cvalled it so, you cannot call it “so-
called™.

Shri Harish Chandra Mathur: What
has happened is, there was already a
board functioning and certain more
powers are supposed to be delegated
to that board, so that it may be more
effective and possibly deliver the
goods.

As we all know, the functioning of
this Ministry has come in for very
severe criticism, because the develop-
mental needs and the growth of the
Ministry are such that it requires a
much more effective machinery. It
has been recognised, accepted and
considered also by the Ministry that
the present set-up is not adequate to
meet the demands placed on this
Ministry. We must also realise that
it is only this Ministry which comes
directly in contact with the people,
more than any other Ministry includ-
ing the railways. We travel some-
times, but every day we write and
receive letters, make trunk calls and
send telegrams every day. So, it
comes very much in contact with the
people and there has been a persis-
tent complaint about the deteriorat-
tion in the standards in the working
of this department.

Ever since the second war, the per-
formance of this Ministry has gone
down and it had almost touched the
lowest ebb. To make the administra-
tive apparatus more effective and in
vesponse to the demand which has
‘been made all the t'me. the hon. Min-
isver laid a statement on the Table of
the House indicating how he is going
10 make it more effective. What is
the arrangement? They are just
giving. certain powers to the board
‘which is already existing. But let us
not forget that the Min'‘s‘ry not only
exists gs it ig, but sven the general
secrétariat continues to function ss it
s today. Tt is-entirely different in the
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Railway Hoard, which example has
been quoted. )

As a matter of fact, both the pre-
decessors to the hon. Minister, who
have spoken on this subject, have all
thre t'me- stressed that they wanted to
do something on the lines of the Rail-
way Board, I do not suggest for a
moment that they should have a sepa-
rate budget. But as you know, in the
Railway Board, there is no separate
secretariat in the Ministry. But here
something entirely different is being
done. - The Secretary, the Joint Sec-
retary and the entire paraphernalia is
going to continue and stand be‘ween
the Minister and the newly-constitut-

-ed board. I have not been able to

understand the justification now for
the secretariat to sit like a dead-
weight over this newly-formed board.
Why do they want to stand between
the Minister and the board? I have
absolutely not been able to understand
how is it that the Cha‘rman of the
newly-formed board could not also
function almost as the Secretary of the
Ministry as is being done in the Rail-
way Board. The entire paraphernalia
is to continue.

I am stressing this point not only
for the sake of economy. Of course,
we cannot afford to be extravagant
with the poor tax-payer’s money, as
we propose to do in th's matter. But
apart from that, the point involved is
the effectiveness. The board will not
have that free air; the crippling effect
of the Secretary would be there. All
that the board does will have to pass
through the Secretary. I have not
been able to see any justification what-
soever for the retention of the entire
secletariat as it is. I wish that th's
P. & T. Board, as it is newly consti-
tuted, should form part{ and parcel of
the Ministry itself, as in the case of
the Railway Board.

I repeat I do not want the budget to
be separate. That is an entirely
separate question. This newly-consti-
tuted board should form part and per-
cel of the Ministry. No one should
stand between the Minister and the
board; they should come in direet con-
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tact and confluence and try to make
this board as effective as it pos.ib.y
could be. 1 hope the Minister will not
stand on false prestige. It is only to
-aelp him and to make the organisa-
tion more effect.ve that 1 suggest this,
more .han for the sake of econumy,
though of course, we will be saving a
considerable amount aiso. That is the
first point I wish to stress, viz, the
newly-constituted board should form
part and parcel of the Ministry and
nobody should stand between this
board and .he Minister.

My next point is this. Everyone
wants decentralisat.on, but only up to
his own level and not below him. He
does not want to part with his own
power, but he wants the man at .he
top to hand over the power. Here the
Secretary wants that the powers of the
Munister should be decentralised and
given to him, but he does no. want to
part with the power. As a result, the
P. & T. Board will be as ineffective as
it has been till now. Down below, 1
* further suggest that the powers of the
Director General of Posts & Telegraphs
should also be decen ralised.

1 have suggested as part (1) that at
stage 1, there should be no Secre-
tar at. We should do away with the
Secretary, Joint Secretary, Deputy
Secretary and the entire parapherna-
Ua of Under Secre aries and Section
Ofﬂcers, It will mean a tremendous
lot of saving. 1 wi h that we could
utilize the amount so saved on our
field staff, on our other programmes
which will be much more helptul.
Otherwise, these people will only sit
between the Minister and the Board,
creating more work for hemselves
and ra sing objections as they want to
justity their existence. Unless we do
something about it, I think the Board
will not be effective.

Then, at stage Ne. 2, Posts should
be en irely separated from Telegraphs
and Telephones. There should be two
independent hogrds—there is the lcast
doubt gbout it—and they should come
ity Yeing immediately. This- demand
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has beens there for a long time, and
there are var.ous reasons for this. The
telephones and telegraphs were toge-
her, because at the earlier stages, we
had much lesser work. Now, if we
look at the figures we will find it has
-grewn in a colossal manner. The tele-
phone system is entirely different, I
do not know what is the relat.onship
between the telephone system and the
postal system. There is no reason why
hey should be under one man. I stress
this more particularly because we are
making rapid technological advance’
all over, and if our systems of tele-
graphs and telephones are to ‘keep
pace w th the technological advance,
a separate board must exist.

There is another unfortunate ten-
dency, 1 must say. The adminis rative
officers always want to sit over the
technical staff. They would not per-
mit the technical staff to have that
freedom and to have that joy of func-
Jdoning in a free manner and going
ahead with their technological
advances, If the telephone and tele-
graph side is separated from the postal
sde, it would be the technological
people, an engineer, who would be the
Chairman of that Board. The Chair-
man of the other Board could be a
member of this Board for he sake of
co-ordination; I do not mind that;
though I would say that the hon, Min-
ister himself should be ' the -real
co-ordinating authority. But I would
not object to he Chairman of another
Board being a member here, just as
we have got in the air side. - We have
got the- A7 India International and
the Air Lines Corporation. They are
entirely- separate; though there was
mlch greater reason for having-- ene

- single board,- as they are doing abso-
-lutely the seme type of work. Here
the work i8 of - an entirely "different
nature; still we have got one combin-
‘ed Bodrd. This is a most unfortunate
tendency, which is almost a hang over
from ‘the colonial system, where they
wanted the admin’strative s aff g -sit
over the engineering stafl, to- sit-over

. the technologicnl steff, nat to dat:them
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have freedom to make progress and go
step in step wi.h the technological
advances which are being made in the
country. It will detinitely have a
crippling effect, and so I do wish that
separate Board would be formed so
that our telepnone system and our
tele-communication system make rapid
progress.

Apart from these reasons, there are
otner reasons why there should be
two separate Boards. The postal zones
which we have framed have got very
different ingredients for their consii-
tution. The telephone or tele-commu-
nication zone will be entirely different.
A. present, because they are just under
one man, and for various other rea-
sons, they want to keep the same zone
for both the systems. Calcutta itself
might be a zone for the tele-commu-
nicat on system. But it is en.irely
different for the postal system.

There is yet another thing. One
branch takes advantage of the weaker
side; in other words, one branch’s
weakness are covered by the strength
uf he other side. and the other side
is being pulled back. Some branch is
making greater progress, and that is
covered by the weakness of the other
side. Postal side is not making the
same progress, as it 's not working on
a commercial basis. But the income
made from the other group is just
shown as the sum to al and a very
erroneous picture is presented tg the
House.

Having said this, I wish to draw
your particular attention to very
serious implications which have pos-
sibly promoted the hon. Minister to
come forward wi h this arrangement.
Why is it¥hat the Department and the
M:ms%’ﬂ!‘ at present constituted,
cannot very eﬂectlve" What has
happened? ' What are the inhibi orv
factors? The inhibitory factors, I
understand, are two—the Home Min-
istry on thé one hand. and the Fin-
ance Min'stry on the other. What
they want to do now is only, as a mat-
ter of fact, try to avoid reterences to
the Home Ministry, ‘akd référencés to
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the Finance Ministry, so that peoplt

sitting round the .able could go ints
the matters and take their decision
without these cross reterences, Other
wise, the files are kept going for :
long time, they are pend.ng with the
Home Minis.ry, where certain objec:
tions are raised, or they are pendin’
with the Finance Ministry, where alsc
some other objections are raised, and
nothing is put through. This infiluence
of the Home Min.stry and the Finance
Ministry had its own value and sup-
port :n a different regime. But now
almos. all the departments are doih -
development work, and every develup-
mental work is being obsessed with
these handicaps. They want to run
away from those inhibitory factors,
and that is one of the reasons why
they want this sort of thing. 1 wsh
no. only my hon. friend but the eaure
Cabinet take note of these inhibitory
factors and revi.e their procedures
and systems so that these th.ngs do
not compel the Ministries to run away
from them.

Another very sad hing is that the
Housing Min stry is very much 1n
contact with all the Ministries and so
their construction programmes uare
considerably delayed. 1 think my
friend also made a reference—a very
uncharitable remark, though it was
true-—against the working of the
Housing Minis ry, regard ng the con-
struction programme of his owa M.n-
istry. 1 think those remarks and
observations were very uncharitable,
but they were fully justified. unfor-
- tunaiely. Because, 1 find’ this Minis-
“try has been surrendering more than
50 per oeut of its budget provisions
“on .he - comstructon  programme
bdkause it could not utilize them.
' “Therefore, T wonld like to be assured
* whether this Board - will have thwir
‘'own construction” branéh or not: It is

* @ 'very sad commentary on theé Hou:-

-'ing ‘Ministry, and someéthing shauld b2
" doné dbout it.- ‘I know he other Min-
istries have also the same complaint.
I know that a particular Ministry—1
would not hesitate to name it; the
Commerce’ and Industry Ministry—
which could not fulfll its programme
of construction™ of irndustrial . extates
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zimply because of the great bottleneck
created by the Works and Housing
Ministry, They wanted to have about
100 industrial esta‘es in this country.
But it is again the Works and Housing
Ministry which is responsible for this
great bottleneck. The Ministry of my
hon. {friend has also suffered from
those bottlenecks. But these are
grave issues which confront the entire
country and the entire Cabinet
should take action on them. It is not
a solution if a particular department,
which has the semblance of a com-
mercial-cum-utility depar‘ment, just
runs away from these two Ministries.
As a matter of fact, they have done
nothing beyond that. That is my com-
plaint, They have done absolutely
nothing beyond running away from
these three Ministries. This is the
sum and total of the const‘tution of
the Board. My friend will say that he
has delegated more powers to this
Board. I think that is an absolutely
ineffective argument. 1 know in
various States now, the departmental
heads have been delegated much wider
powers. I know particularly in my
State of Rajasthan, The departmental
heads who had their powers limited
up to an expenditure of Rs. 25,000 or
50 000 now have powers delega‘ed to
them—to a s‘ngle individual-—-right up
to the budget limit. I do not think
my hon. friend has done anything
more. He cannot delegate more powers
to spend, more than the budget limit.
The Budget is sanctioned by Parlia-~
ment. This Board, even sitting toge-
ther, cannot spend more than the
Budget limit. Therefore, delegation of
a little more power from the Min‘stry
to the Board iz absolutelvy mean-
ingless. Without the constitution of
the Baard, without doing anything,
powers can be delegated. Powers
have been delegabed, as a matter of
fact, to individual heads of depart-
ments. The constitution of this Board
has done nothing bevond that. That
is what I am submitting.
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Mr. Deputy-Speaker I am sure the
hon. Member would be able to finish
by twenty-five minutes past three,

Shri Harish Chandra Mathur: Yes,
Sir. I will finish in five or seven
minutes, at any rate before 3-30.

As soon as this document was laid
on the Table of the House on 11th
September—as it was beng read—it
struck me, I have never seen such a
sort of phraseology as has appeared in
this valuable document. As I have
already stated, I have not been able
to appreciate how and why the Secre-
tary should sit in judgment over the
collective wisdom of the Board. Here,
in this particular statement laid on
the Table of the House ™y my friend,
the Secretary has been projected
twice. This Parliament does not
recognise the Secretary. Parliament
recogn’ses only the Minis‘er. This
document has twice made mention of
the Secretary. Anything that is
coming from the Board will pass
through the Secretary. I think my
hon. friend. ...

Dr. P. Subbarayan: If I may inter-
rupt, there is nothing wrong in men-
tioning the Secretary because through
the Secretary the Minister works.
because he is an adviser, if I may say
30.

8hri Harish Chandra Mathur: It is
understood. Why is it necessary to
mention it here? It is for the Minis-
ter to make whatever arrangement he
likes, Do 1 understand that the Sec-
retary enjoys any siatutory right to
being mentioned in the document? Am
I to understand that the hon. Min‘ster
has got to see through the eyes of
the Secretary? Do I understand that
the hon. Minister has got te talk to
the Board only through the Secre-
tary? Do I understand that the hon.

Dr, P. Sabbarayan: I am afraid my
hon. friend is assuming too much.

Another point that I wish to make. ...

out s, this document which was laid
on the Table of the House. ...

8hri Harish Chandra Mathur: This
is .a oolossal thing....
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Shri V. P. Nayar: Is there any
statute about mentioning the Secre-
tary?

Shri Harish Chandra Mathur: This
js a colossal thing. This phraseology
indicates nothing but the working
behind the entire systam. Then, again,
1 repeat, it is because of the unneces-
sary imporiance which the Secretary
wants to assume to himself that this
entire scheme has been sabotaged.
That is my contention.

Dr. P. Subbarayan: I would like to
tell my hon. friend that if any attack
is to be made, let it be on me. The
Secretary is not before Parliament to
answer for himself.

. Shri Harish Chandra Mathur: 1
hope the hon. Minister understands
that the attack is on him.

Some Hon. Members: On himn?

Shri Harish Chandra Mathur: It is
entirely on him, because he has pro-
duced this document and he has not
seen it.

Dr. P. Subbarayan: I have certainly
seen it.

Shri Harish Chandra Mathur: He
has not been able to appreciate that
he has walked intg the trap which
had been set for him. Why do my hon.
friends want that I go directly for a
fling at him?

Mr. Deputy-Speaker: I would not
allow that. He cannot go directly on
him.

Shri Harish Chandra Mathur: He is
such a nice amiable person. I cannot
attack the Minister more than I have
done already.

. Shri D. C. Sharma: Do I understand
thaet when he mentioned the Secre-
tary, he meant the Minister?

Shri Harish Chandra Mathur: That
is the unfortunate nsked truth. If the
document, us it stands, is to be
effective, 1 say, the hon. Minister will
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not have a chance even of meeting the
Board directly. Why can’'t he, 1 do
not know. 1 think this document does
not make mention of that. It mentions
that everything coming from below
will pass through the Secretary. May
I know also if it 1s true that every-
thing passing from the Minister to the
Board will also pass through the Sec-
retary? 1 do not know whether our
Ministers initiate any policy or not or
whether there is anything that passes
from the Minister or not.

Shri Braj Raj Singh (Firozabad):
Nothing.

Shri Harish Chandra Mathur: Min-
isters are supposed to initiate things.
Ministers are supposed to make their
own decisions. 1 know the very valu-
able role which a Secretary has to
play. I do not denounce that. I do
not say anything about it. I do not
csay anything about the work of the
Secretary in various other matters
where there is a department function-
ing. I understand the importance of
the Secretary. I have been myself in
a very small way a Secretary for
about ten years, or 12 years. 1 know
what a Secretary is. When the Sec-
retary is there, the departmental head
1s absolutely a second fiddle. If there
is a strong Secretary, he has absolute-
ly to go according to the dictations
from the Secretary. At least, | have
played that role.

Mr. Deputy-Speaker: That is the
difficulty.

Shri Harish Chandra Mathur: My
hon. friends do not realise that. I
know what a Secretary is. That is
why I am giving information to ‘he

nister what a Secretary is.

Shri Hem Barua (Gauhati): If all
Secretaries are like him, there will be
a lot of trouble. Everybody becomes
a fiddle.

Mr. Deputy-Speaker: That is
because he has been the Secretary.
Therefore, he does not like any Secre-
tary to function.
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Shri Ilarish Chandra  Mathur:
Knowing what a Secretary is, I want
him to be in the proper place. 1 want
him to have an important place in
other matters.

What I want is this. Whatever
steps my hon. friend takes, he should
make the Board effective. He has not
got any appreciation of the deteriora-
tion which has taken place in this
department. I, therefore, suggest that*
a strong Committee should be appoint-
ed to go into the working of this
department, find out what is the sfate
of affairs today and report it to the
Minister and the Parliament, As a
matter of fact, I wrote a similar letter
much earlier to my hon. friend’s pre-
decessor to which I have not received
any answer. I think it is very neces-
sary that the entire matter should be
gone into and this House given an
assurance as to how they are going
to improve this state of affairs. 1
know that this Board may be able to
build houses or do this and that. But,
the public is much more concerned,
and we are concerned with the wel-
fare of the staff and their effective
working otherwise. We are much
more concerned about the complaints
which the general public have against
the working of this department. I
would like to know whether the hon.
Minister has full appreciation as to
what he is going to do about it.

Last one word and I have finished.
My hon. friend in this statement on
page 3 has told us that this Board is
to be constituted before Parliament
meets or at least during the course of
the session. Where do we stand today?
The second point that I would like to
know is, what are the agreements to
which he has arrived at with the
Home Ministry as well as the Finance
Ministry and what authority and
power is being delegated to this Board
by these two Ministries, so that we
could know the second part of it, whe-
ther the Board would be half as effec-
tive as has been made in this docu-
ment, 1 hope the hon. Minister will
trow some light on that.
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Mr. Deputy-Speaker: Motion moved:

“That this House takes note of
the statement regarding the set-
ting up of P. & T. Board made by
the Minister of Transport and
Communications in the House on
the 11th September, 1859.”

Shri V. P. Nayar: | wanted to raise
a point that this motion according to
me, although admitted, was not pro-’
per and should have been considered
to be out of order, Because, a motion,
to be admitted under rule 189, pre-
supposes that it must be qualified for
admission under rule 186. The first
condition is that it shall raigse suvb-
stantially one definite issue. As the
motion stands, I could not find any
issue, although after hearing the
speech of the hon, Member, I could
see there were some intangible i3sues.
Then, it must be related to a »natter
of recent occurrence. This occurred
three or four months ago, and 1 aould
not place it as recent. So, I thought
of raising it, but now that a specch
has been made, I do not insist on it.

Mr. Deputy-Speaker: I think he
realises and is conscious of his own
weakness, and so he does not insist
on it.

Shri V. P Nayar: There is no pur-
pose now. | tried {o have the point
raised, but

Mr. Deputy-Speaker: The state-
ment was made recently by the Min-
ister. It is of recent occurrence. It
is the statement that has to be dis-
cussed. That is clear under rule 184,
and then it is just the same as the
discussion we had under rule 342;
because there is no voting, we have
now adopted this method now, say-
ing ‘“takes note of”. We have takcn
up that form. otherwise it is the
same. Rule 342 reads:

“A motion that the policy or
situation or statement or any
.other matter be taken into consi- -
deration shall not be put to the '
vote of the House ...” Cl
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So, a statement also can be taken
into consideration. We can take note
of that, and we have taken it
already. The motion in regard o
the accident on the hoist chamber of
Bhakra-Nangal was exactly in the
same form: “That this House takes
note of the statement made by the
Minister of Irrigation and Power”.

Shri V. P. Nayar: There the acci-
dent had happened, here the Board
is to be appointed.

Mr. Deputy-Speaker: Doses not
matter. 1 see no force in that. Now
we might procee® further.

The hon, Mover has taken half an
hour. He will require five minutes
in the end as well. Perhaps that
much has to be given to the Minister
also. How much time would the hon
Minister require?

Dr. P, Subbarayan: I would re-
quire at least 20 minutes.

Mr. Deputy-Speaker: That means
we have one hour with us. I have
got ten names, and perhaps some
others also might stand up.

Shri Narayanankutty Menon: (Muk-
andapuram): We have not given any
names,

Mr. Deputy-Speaker: But ! have
put down his name also without rett-
ing his chit,

Shri S. M. Banerjee (Kanpur): 1
only want five minutes.

An Hon. Member: Five minutes
each,

Mr. Deputy-Speaker: If the hon.
Members agree, that would be all
right. Then I can accommodate all
of them. Shri Hem Bearua.

Shri Hom Barua: There was g per-
sistent demand made on the floor of
the House as also by the National
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Federation of Posts & Telegraph
Workers for a separate P & T Board.
There exists a P & T Board with
limited powers and the new Board 1s
supposed to get more or enhanced
powers. So, the difference between
the old and the new Boards is only
this much. But when thc demand
was made on the floor of the House
that was because of certain adminis-
trat.ve experiences and administra-
tive reasons, becausc whenever even
a pot of ink had to be purchased, it
had to be referred to higher authori-
ties, and because of red-tape it took
a lot of time.

The P & T and the Railways are
the two departments under the Gov-
ernment that are known as commet-
clal-cum-public  utility services. At
the same time the administrative de-
fects or difficulties that are to be
found in these two departments are
mountainous, if I may say so. This is
my experience because I am connect-
ed with some of the unions of the
Railways and the P & T as well. The
demand for the Board was therefore
made to make & solution of problems
casier and quicker.

The Board that they visualised was
an autonomous Board, not the Board
that emerges out of this statement.
Somehow or other it is a very pale-
faced "Board in spite of the fact that
the new Minister pays a compliment
to his predecessor, Shri S. K. Patil
who is supposed to have imparted his
usual vigour, clarity and dynamism
to him, Dynamism is missing in this
P & T Board that has been proposed
in spite of the fact that Shri Patil is
supposed to have injected his dyna-
mism into it, and his vigour too.

The demand was to scparate the:
Budget of the P & T Department, but
there is no such separation. There-
fore this does not occupy the same
position as that of the Railway Board.
The demand was for a Board occupy-
ing the same position ag the Railway
Board, and that can be possible only
by the separation of the Budget, but
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for reasons better known to the Min-
ister, that has not been possible and
he has said so.

This is not decentralisation of
power. This is simply trying to gear
up the administrative machinery to
a different tune, and for that the
Director of P & T is made the Chair-
man of the Baord, and there are six
other members, most of them Secre-
taries of different departments, At the
same time, therc is one big hurdl:.
The collertive wisdom of this Board
can be overruled by the Secretary of
the Finance Ministry who has becn
kept there as a checkpost. If he does
not agree with the collective deci-
sion of the Board, he can take the
matter directly to the Government.
Here lies the rub. What is the pur-
pose of having a Board like this, a
sort of lily-livered Board over which
not the Director of P & T presides,
but the Secretary of the Finance
Ministry presides?

8hri Harish Chandra Mathur: Not
Secretary, Joint Secretary.

Shri Hem Barua: Joint Secretary.

The Board is empowered to evolve
polices and that would lessen the
function or the responsibility of the
Ministry as a whole. That is wel-
come, but when they evolve a policy
it there is some dis-agreement, then
the policy matter has to be referrcd
to the Secretary of the Ministry and
it must have the approval of the Min-
istry. In that sense it does not =njoy
any power. It becomes only a rub-
ber-stamp and a post office, and the
decisions of this Board are also con-
veved to the Ministry through the
Secretary for approval. Unless and
until the approval comes, it does not
operate in the right spirit, or it does
not operate at all.

In financial matters also, it can
spend money according to the Budget
provisions. That the Ministry has
been doing. Whenever it goes beyond
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that, it has to approach the Minis-
try and through this Ministry the Fin-
ance Ministry. If the purpose of this
Board is to curtail the powers so far
enjoyed by the Home Ministry and
the Finance Ministry on the Ministry
of Communications, then that very
purpose is being defeated because of
these unwholesome provisions. On
the other hand, had it been an auto-
nomous body, with a separate Bud-
get of course, it would have done
away with the secretariat set-up, but
here that set-up continues it is not
done away with. That is why I say
this Board, however welcome it might
be. does not enjoy real power, real
autonomy. It only becomes a rubber-
stamp or a post office which we can
very well avoid and allow the res-
ponsibilities to be exercised by the
Ministry as they were being exerciscd
before rather than have a Board of
this sort.

Shri Narayanankutty Menon: I
think that no useful purpose will Ye
served by this discussion because in
the original statement made by the
Minister not even an iota of indica-
tion was given as to the powers of
this Board, and after making that
statement the constitution of the
Board has not taken place, and even
now we are not sure what the real
powers to be enjoyed by this Board
in the whole administrative set-up of
the P & T Department will be.

If the hon. Minister had made a
statement about the progress and also
the powers to be conferred upon this
Board, and given us an outline or a
framework of the new set-up of the
administration of the P & T Depari-
ment and the implications of the for-
mation of this Board it would have
been far better, and the Government
could have got the suggestions from
the hon. Members of this House and
be benefited by them. But in the kind
of discussion that we are having,
even if certain suggestions are made,
we cannot know where exactly they
can be fitted in, whether after ali
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they can be accommodated or incor-
poration in the functions of the Board.
Therefore, there is a little bit of
dificulty in having a full-fledged dis-
cussion on the formation of the P &
T Board. But, still, with the cx-
perience of the working of this de-
partment in its various ramifications,
streching its tentacles to almost ¢very
part of the country, I really feel that
there iz something seriously wrong,
and that a sort of cancerous disease
has caught hold of this department
almost down to a post office and a
posial emuployee. We are not sure
whether that disease 1s due to the
lack of co-operation or co-ordination
between the different Ministries, be-
cause we do not gquite know. If that
disease is due to want of co-ordina-
tion and co-operation between the
various Ministries, and if that co-ope-
ration and co-ordination could be
obtained by the formation of this
board, certainly, we shall have to
welcome this, and we shall be the
first to welcome this.

We should like,to know from the
hon. Minister, the exact role that will
be played by this P & T Board in the
whole administrative set-up now, and
how, according to his own vision of
the future administrative machinery,
this board will function. Unless we
get a clear-cut idea about the func-
tions of this board and the extent of
co-ordination and co-operation tnat
it will have from the different Minis-
tries, certainly, it”will not be jo:si-
ble for this House to express its opin-
ion about the future of this board.
But, anyway, the decision has heen
taken to form this board. If this
really means that a new set-up will
arise in the P & T Department, then
it will find at least a partial reine-
dy to the evils that are existing to-
day, and to that extent, the forma-
tion of this board is to be welcomed.

The P & T Department, just like
the railways, is one of the biggest em-
ployer Ministries in this country.
1 am saying this because, apart from
the various administrative burdens
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such as the maintenance of the lines
of transportation and communication
in this country, it has got the added
burden of looking after about a quar-
ter million employees under it. I am
specifically pointing to the fact that
the neglect of the whole department
is due to the neglect of that parti-
cular branch; whether it be lack of
co-ordination between the different
levels of administrative set-up ot
anything else, it ultimately boils
down to this fact that there is 2 dis-
gruntled staff throughout.

For instance, because of i1he lack
of decentralisation, because of the
existence of bureaucracy at every
level, any communication that it ad-
dressed to the Director-General of
Posts and Telegraphs regarding the
service conditions of an employee or
regarding the disciplinary action taken
against an employee, goes Irom one
particylar place and returns back
after years and years, after having
passed through the hands of a hun-
dred individuals who exercise their
own whims and fancies on that com-
munication. I am submitting this be-
cause I have got my own experience
in this regard. The result is that
whatever policy might be thought of
by the Minister, that policy is not
put into effect ultimately, and the
poor employee suffers,

1 may point out for the benefit of
the hon. Minister how this bureau-
cratic set-up has been functioning
right from the beginning to the end,
and how people are affected by it.
There are about half a dozen women
working in the telephone exchange
in,my State. They were temporary
in the beginning. Even though they
were temporary, under the rules,
after working for a week, they were
given a day off; ultimately, after six
months, they were told that they did
not have any continuous service, be-
~ayge one day had been given as off
to them, and, therefore, they were go-
ing to be discharged from service. The
interpretation given by the depart~
ment was that under the rules fram-
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ed by Government one day had to he
given as off to these girls after they
had worked for one week, compui-
sorily; and because of the obligation
of the department to give one day off
to them, they were told that they
were not in continuous service. Uil-
timately, the matter had to be taken
up with the authorities, and only
after a year’s correspondence could
something be done in their case.

Let me give another example now,
and that is with regard to the need
for building quarters for the P & T
employees. I know myself that so
far as the Kerala State is concerned,
many years before, decisions were
taken to build quarters for the P & T
employees. Every time the P & T
officers come and assure the em-
ployees that next week or next month
the work would start, but for ihe
last ten years, these quarters have
not been coming up. No positive ex-
planation has been given by anybody
so far as to why these quarters have
not been coming up. The only posi-
tive explanation is that there 15 lack
of co-ordination between this dircc-
torate and the works, Housing and
Supply Ministry.

These are some of the examples
which show that because of the ra-
mification of this depariment and be-
cause of the existence of bureaucracy,
nothing could be done properly. If
the hon. Minister would realise these
implications of the existence of this
bureaucratic set-up, and would think
it fit to vest tric board with suitable
powers whereby the entire chain could
be broken at least at one level, so
that things could be done easily, then
it would be a welcome feature.

At this juncture, we only hope tha:
this P. & T. Board with undefined
powers at present may not be another
elusive freak in the galaxy of bureau-
cracy that is existing in this country,
and that really this P. & T. Board will
contribute in some measure to the
amelioration of the defects existing
today in the P. & T. administration.
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Mr. Deputy-Speaker: Shri Bhakt
Darshan.

Shri Braj Raj Singh: Before Shri
Bhakt Durshan beging, may I know
from the hon. Minister whether this
Board has been constituted yet or not,
because it was promised in the state-
ment that it would be considered?

Dr. P. Subbarayan: For the infor-
mation of the House, I would like to
say that the board is not yet consti-
tuted: it will come into being about
the 14th or 15th of December, 1959.

Shri Hem BRarua:
now,

It is in embryo

Shri Harish Chandra Mathur: The
hon. Membher mav express his views
now, so that the hon. Minister may
take inio account those views also.

Y WET FWA (TEEIA) - ITedst
wErza, o a9 q W wufaw ¥ qwm
gaT 94 P wAAr @ aggr avedt
A T wary A gmuy w1 47 w7 wmw
79 39 97 faq=re wv R

Dr. P. Subbarayan: I would like to
request the hon. Member to talk in
English, because I do not understand
Hindi, and the hon. Member does know
English.

Shri Bhakt Darshan: I shall deliver
my specch in Hindi, and then give the
important points in English.

Mr. Deputy-Speaker: But I may not
give double time to the hon. Member.

Shri Bhakt Darshan: 1 do not want
double the time. I shall finish within
the time allotted to me.

Shri Narayanankutty Menon: The
hon. Member may speak in Hindi and
give the points in English.

Shri Bhakt Darshan: Let me be
bilingual today.
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AT medt off ¥ ) arr TEw
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a7 fr 38 graew § dFe<r a7 gfax «r
7 Qg W W R AN
ag fades &@7 Tiga g fa av @) sm-
WX FACA 1, A1 &gy A F
AR G, T #Y qEe B Y sd
A ¥ AT F FIHT FT 9@ a8
frr & or-mifEfraYy G4 &, @
W fegrddie & 4320 Y @ AT I
T Fr Ry 9 1 oy §| v
¥ gq ag & swEed FY 9, a @
agfaaa grfry

My submission is that either the
Director-General, Posts and Telegraphs
should be given the powers of a full-
fledged Secretary, or the Secretary to
the Ministry of Communications should
be the ex-officio chairman of this
Board. That will solve the problem

zq A€ ¥ uw Ay WA g A
& qzEm ght i Star fF o Ay A
gamar 2, sfgad F#0E 9w wEat ¥
ftor & faw @ fao A & Afss
g A g MH &1 Iq g ¥ &)
& TEF QY FES T oAam a qo
o feardiie w1 ux §¥% Hifaufa
feqiidiz g1 ok 3w @1 ¥ A ARE
w7 OF TF-miEtaat A Et ) gau
aregy 3 § fv fow o 39 AR
UF GRS AT @1 AT ®/T &, W
fr afefafrdas 30 & faz ot feaig
fafredt & wwrta grm, AfFT @ A
& JwT T o, IET a@ Hodto
oMo ¥ wirmmwr AMw gAfrax
¥ 9% %7 0¥ iR X ¥ 9 AT W
¥EX AT F@, AVE G GHRAE
WAR-ATAY #3 €T TH &7 A AW ¢

P.&T. Board

My suggestion is that either the
P. & T. Department should have a
separate engineering department of its
own, and its head should be an ex-
officio member of this Board, or, fail-
ing that, the C.P.W.D. should be asked
to nominate a member of the rank not
less than that of an Additional Chief
Engineer, so that all these matters may
be thrashed out inside the Board itself,
and the constructian work may be
expedited.

ATYR AR ¥ g AT ¥ fF e
faam & fag o "eer O &7 T
I@ W are Wi SR faamn ¥ fag
Ao AF a_r fau S F
™ ogaE 1 A w@r g W
aaAey g fF s Q@ st favmr
& forg &t 7€ Ay a7 qrar &, @ x@
fasmr & &Y wearEY & fag se-seRT
T AT FY geaw B PR @ Wy
fawm §, araife o7 § w9 g e
THT & HIT FTH qEE & AT &, Afwa
f&T oy g% UF gEY F arg WD
A FT WG &1 oY memda fedady
qEH Y17 &, I F A7 F T F
FTT 9fey Amar & ; Y SET wEET
AT I e F i NS W §
& mrm # /) wvay fw o7 %7 fewre
fea v ¥ frar mgm . w9
& oem @qas A aar W fRuoand
& & 39 ¥ Ot Ut $= sy
AW FET qEEE g1 I

What I mean to say is that I am
opposed to the suggestion made by

-+Bhri Harish Chandra Mathur that

there should be two separate Boards,
one for the postal side and another
for telephones and tele-communica-
tions, because the relationship between
these two wings is so integrated that
they cannot be separated.

¥ X 7 g ¥ AgAT § R QW

uY a9 A gETA @7 41 5 o
Y Ao A+ ww R, Tw K
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¥ aq o ¥ feare fear s o Re-
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e wwE Idaed s 9% 8, Ffea
AT F T NET-ATRCHATTE FLATT
21 @A ¥ g4 T w999 gg fwaa
tfraarEq g M A AT, 9
fe g gz & f& § a1g, 2R i
araEA F8 fawgy w5y o WY 9
F ®F a7 ggy f yEE @ W@ g
QY& 2T ATCA F[ 9% &g fga7 /4 |
Fg fF TeHATe H STUTIETHAH
1% ez o TEeE Sar §, Ar
qfeT § [YIFTT ATH ST 0%
Zaqreq #f R e A § A
qreq wifs TEM FTOFW FTT O
gifgas &1 fedt sruteee, QR 9%
fedY Tratgew aem aar faar g
In England, the post of the Postmaster
General 1s a Cabinet post. We have
inherited that tradition from the
British rulers. But now it 1s an
anachronism. At the head at the
Centre, we have the Director General
of Posts and Telegraphs; but in the
Circles, we have got Postmasters
General. Why not have the same
nomenclature? At the Centre, we have
got the Director General; so we should
have Directors of Posts and Telegraphs

in the Circles. They may have
deputies to look after the diffcrent

sides.

& gaar & wgw =@ § WK A
=T F@ § f6 Ay A6 o o AR
% faare F0 )
shri D. C. Sharma (Gurdaspur): I

welcome the formation of this Board.
Shyl Braj Raj Singh: It has not yet
been formed.
An Hon. Member: He welcomes the
idea.

Shri D. C. Sharma: I hope that this
Board will fulfil all the expectations
that we cherish of it.
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The speeches that have been made
on the floor of this House today make
me think that we are crying before
the milk has been spilt, and 1 do not
see any point in that. 1 think we
should first of all see how this Board
functions and then we can pass judg-
ment wupon it. But I think it is a
definite improvement on what has
been happening before.

The P & T Directorate may have
been there, but it had very limited
powers. Now I find that the powers
have been enhanced—on the adminis-
trative side, on the developmental side,
on the financial side and so on. I
think this is something that is going
to do good to the Ministry of Com-
munications and the Posts and Tele-
graphs and Telephone Departments.

It has been said that the perform-
ance of this department is not as good
as before. It may be true; it may not
be true. But I must say that this
Board, which is going to be a kind
of arms and brains trust of this Minis-
try, will try to see that the perform-
ance is better than before.

A point was made that the postal
side should be separated from the
telegraph and telephone side. The
hon. Member who made the point
argued on the score of economy. He
said that we must economise. Then
he said that there should be two
Boards. I think the Posts, Telegraphs
and Telephones constitute one orga-
nic body and there is organic connec-
tion between the three. I do not see
why they should be separated from
each other. I think there should only
be one Board to deal with them.

Now how does democracy func-
tion? People speak against bureau-
cracy. But has.the world found any
substitute for it, in-afly part of the
world, in any country under any
form of government? No, bureau-
cracy must be there, VYou may call
it by any other name, but 1§ must
be thera,
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I think that this Board is going to
have a kind of cross-section of the
administration of this Ministry. That
cross-section is going to look to the
overall needs of this Ministry. There-
fore, I think that this is going to be
the advantage of all of us.

Now, a point has been made that
this Board should have an engin«er to
look after the building and other
kinds of things. There is a member
for tele-communication, planning,
development and workshops in it. 1
hope the developmental side is also
included in planning. So that point
is also met.

1 feel that this Board should nave
been a statutory Board. But then the
finances should have been separated
from the general finance. That could
not be done. It could have been a
kind of directorate, but a directorate
does not give as good a performance
as a Board can. Therefore, this
Board, which is the result of the deli-
berations of three Ministers, Shri Lal
Bahadur Shastri, Shri S. K. Patil and
Dr. P. Subbarayan, which has re-
ceived the stamp of approval of these
three Ministers, should be given a
hearty blessing so that it can do what
we expect it to do.

Another point I want to make, and
it is this. This Board should present
a report to Parliament every year
1 do not know whether it is permis-
sible under the statute or not. But 1
believe that a separate report of the
working of this Board should be pre-
sented to Parliament every year so
that Parliament can know what work
it has done and what advance it has
made so far as all these things go.

Now, people have been speaking
about the relative position of the
Secretary and the Minister. I think
this is not a very material point, be-
cause ¥ has been said in the state-
ment that the policy-making will be
done by the Minister. Ag long as
policy matters remain in the hands
of the Minister, I think tHis Parlia-
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ment should feel satisfled. Of course,
so far as the implementation of poli-
cies is concerned, it is going to be a
new kind of experiment. I hope that
this new kind of experiment will
succeed.

I therefore think that when a new
baby is born, we should all assemble
to bless it and not assemble to pre-
dict anything evil about it. So far
as this new baby is concerned, it may
not be as good a baby as people
wanted, but all the same, we should
wish it well so that it is able to satis-
fy all those demands which we have
made upon it,

Shri S, C. Samanta (Tamluk): Mr.
Deputy-Speaker, Sir, at last in the
form of a reconstituted Board, Gov-
ernment have heard and reacted to
the grievances put forward since
1924, 1 welcome the Board. At the
same time, 1 would place before the
Minister, the grievances that we put
forward since 1924 and recently, in
1653-54-55 at least in the form of a
Private Member's Resolution moved
by me. While that Resolution was
being discussed, the Minister, Shri
Raj Bahadur told us that they would
not be able to separate the budget in
line with the railways; there were

_difficulties in the way. But he assured

us that they had a depreciation re-
served fund as the rmilways had and
they would try to have a development
fund also.

I would like+ to know from the hon.
Minister whether he is going to form
a development fund for this depart.
ment and also whether a revenue re-
serve¢ fund is going to be formed in
line with that on the Railways. We
would have been glad if it had been
an autonomous body with the Minis.
ter as Chairman just like the Rail-
ways.

An Hon. Member: The Minister is
not the Chairman. He has only the
overall control.

Shri 8. C. Samanta: Within the
short time at my disposal 1 would
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like to remind the new Minister about
the accommodation problem  which
we were speaking so much. I would
like to know whether it would be
solved by the constitution of this
Board. We were given to understand
that there was some sort of arrange-
ment with the CP.W.D. May I know
whether any progress has been made
from 1855 till now? If no progress
has been made, the Ministry should
move the Government that the entire
building work shouid be taken in
hand by this Board so that the staff
who are congested in offices will not
die of T.B. and for want of accommo-
dation there will not be grievances
amongst them

Another thing I would suggest is
this. Railways have established
schools and hostels for the children
of their employees. I would request
the hon. Minister to see that at leasl
some hostels for the children of the
employees are established in b
towns so that the employees remain.
ing undisturbed about the education
of their children can go on with the
work of the department.

I do not know what powers will
be given to this Board. I think th:
hon, Minister will try to give them
such powers that they will be able
to fulfil some of the wishes which we
have.

With these words I welcome the
constitution of the Board.

Shri N. R. Muniswamy (Vellore):
Mr. Deputy-Speaker, Sir, I must con-
gratulate at the outset Shri Mathur
for having initiated this debate with
a view to pin-point some of the as-
pects to which we may draw the
attention of the Minister at the time
of the constitution of the Board. This
Board is long awaited and it is coming
very shortly. I propose to make ces-
tain observations for him to take into
consideration and to implement.

Many of the points which have been
raised by the previous speakers have
been based on certain conjectures
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and probable contingencies that might
arise at the time of the functioning
of the Board. 1 may add somethiag
more to what has already been men.-
tioned.

1 would like to know whether the
policy control and administration
will be by one and the same Board
or whether policy will be separated
from technical control. I mean to
suggest that the Board should have
such members that one section will
deal with policy and administration
and another section will with tech-
nical matters and control. If at the
time of the constitution of this Board
there are no specific duties assigned
to the members it is just possible that
the importance of the teachnical as-
pects may be lost.

As regards finance and accounting
organisation 1t should also be separa-
ted. We know that the Railway
Board is functioning in a different
way. We may not be able to have
the P. & T. Board just like the Rail-
way Board. It will be have a sepa-
rate existence of its own; nor could
we apply the same methods that are
being adopted by the Railway Board
for various reasons. One of the
reasons assigned by the Ministry was
that they did not have a separate
budget. If that was so, it was said
that it would be of a different type
altogether.

It would be better if accounting
is separated from audit. Audit and
accounting must be separated; other-
wise it will create confusion. We
may have a financial adviser or we
may call him a financial commissioner,
He is one of the members of such
boards normally. He must have cer-
tain autonomy and power. His ad-
vice on financial matters must be
given greater weight than the advice
of others on the board. The Comp-
troller and Auditor-General has been
insisting upon the separation of
sccounts and audit. If both are in
one and the same organisation, there
will be anather Auditor-General. Sp,
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it is better to have two different or-
ganisations.

You will have to see if extra ex-
penditure is incurred by the consti-
tution of this Board. If so whal is
the corresponding economy or cffi-
c.cacy that may possibly be achieved
by this? We arc not having any
data to know the extra expenditure
that might be involved. But I take
it for granted that the present board
as it is constituted at present will
be given a different nomenclature and
that there may possibly be no extra
expenditure. All the same 1 would
ask for an assurance from the hon.
Minister that it involves no extra ex-
penditure and that it would function
in a proper and efficient way
Therefore, I would suggest that while
constituting the Board we mus{ have
an eye on the efficiency and correspon-

ding economy also. Efficiency must
be given the first place. If the cost in-
creased, it must be commensurate

with the efficiency that we attempt
to achieve by the constitution ot this
Board.

1 do not know whether it will have
a category of its own, just as the
Railway Board does not come under
the Central Secretariat Service. 1T
want to know from the hon. Minis-
ter whether it will be brought under
the Central Secretariat or it is a
category by itself. On this occasion,
I would request the Minister to reply
to my points about the policy and
administration, separation of audit
and accounts and also whe‘her the
efficiency will at least be commensu-
rate with the expenditure.

Mr. Deputy-Speaker: Shri Braj Raj
Raj Singh.

oft wwow, fa7  Sreaw wiEE, ¥
AT aT. ...

Dr. P. Subbarayan: May I request
my hon. friend to follow the same
principle as my hon, friend Shri
Bhakt Dershan?
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Siri Braj Raj Singh: 1 €M sorry,
Sir, I will not be able to comply with
the wishes of Dr. Subbarayan not for
the reason that I would not be able
to explain things to him in the lan-
guage in which he is conversant but
for the reason that he being a Miais-
ter of the Cabinet rank should at least
try to understand the language which
is supposed to be the national lan-
guage. . .. (Interruptions.)

Shri N. R. Muniswamy: Official
language.

Shri Braj Raj Singh: ....official
language of India. If not, he will at
least keep by his side someone who
will be able to explain matters to
him. ... (Interruptions.}

Mr. Deputy-Speaker: After he has
spoken for five minutes, he will go to
the Minister and explain to him what
he has said.

Shri Thanu Pillal (Tirunelveli): Sir,
I vsould like to point out that an hon.
Member giving this sort of dixection
to the Minister is not very desirable.

Shri Braj Raj Singh: I am not giving
any direction.

Mr. Deputy-Speaker: Every hon.
Member can express hig desire.

Shri Braj Raj Singh: I am
cxpressing my desire.

only

Mr. Deputy-Speaker: The hon. Mem-
ber should not waste his time on this

“*now.

qfex ww sz aww (fragdl) o
oy § W #Y sTsifeea aav T, aw
Tgdfaew ar A8 &)

Shri Braj Raj Singh: If some of my
hon. friends take it ill, Sir, I only
want to say two or three things to
the hon. Minister in the language in
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which he is conversant. When the
hon. Minister knew that the Board
was not constituted, he could have at
least requested the Speaker not to
have this discussion today and the dis-
cussion could have becn held after the
Board was constituted. There is no
purpose in having this discussion when
_the Board itself has not been consti-
tuted. He has given the information
that the Board is going to be consti-
tuted on the 14th or 15th of December.
That, perhaps, may or may nol
materialise. His previous statement
was: “I am hoping that probably
before but in any case during the time
of the next session of Parliament the
Board shall have started to function™.
1 hope that this statement of the hon.
Minister will not m<et with the same
fate as the one which was made by
him on the 11th September.

Sir, 1 am not c¢namoured of the
pattern of the Railway Board. I have
often called the Railway Board the
“white elephant”. in the sense that
by creating separate statutory autono-
mous boards we are simply going to
increase the expenditure on the public
exchequer. Therefore, the main thing
should be that the expenditure should
not increase. 1 would request the
hon. Minister to see that by the con-
stitution of this Board the expenditure
is not increased.

The main thing should be to see that
service to the people is given satisfac-
torily. One complaint about this
department has been that although
before the coming in of independence
this department was quite efficient
after independence it has just become
rotten like other departments. The
complaint sometimes is that corruption
or rottenness in this department is
much more than even in other depart-
ments.

Sir, there is nothing special to be
discussed in this. I would like the
hon. Minister to specifically say whether
the Board is now going to be establish-
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ed on the l4th or 18th of December.
Also, when the Board is constituted, I
would like him to see that the expen-
diture does not increase and service to
the people is given in the manner in
which they hope from this depart-
ment.

Shri Aurobindo Ghosal (Uluberia):
Mr. Deputy-Speaker, Sir, though it is
very premature to say anything on
the working of the P. & T. Board as
it is still in its embryonic stage,
still, as it has been raised by my hon.
friend, Shri Mathur, I would like to
say something about it.

We have known so far that the
Board wiil be formed with seven
members, with the D.G, P. & T, as
its Chairman and six other members
in charge of six subjects. It has also
been stated that the D.G., P. & T, -
will be empowered, will be given
more powers from the Ministry of
Transport and Communications and
from the Home Ministry and Finance
Member mere powers from the
Finance Ministry. It has also becn
announced by the hon, Minister that
it will not be an autonomous body
hke the Railway Board with a scpa-
rate budget.

I am not ready to give my blessings
nor can I condemn a baby which is
yvet to be born. Still, Sir, we shall
hope that the members of the P. & T.
Board, who will be working there not
as members with inherent powers, of
the Board but with the powers bor-
rowed or taken from different minis-
tries will not work as check-post
of the different  ministries but
but will work with one purpose
of developing and running the P. &
T. Department efficiently.

In this connection I would like to
offer one suggestion. The Govern-
ment have already accepted the prin-
ciple of workers' participation in
management. It that principle is
accepted and if the workers are allow-
ed to go into the committee of
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management, why cannot an employec
of the P. & T Department be taken
on the Board? The employees of
the department are organisationally
and educationally more efficient and
intelligent. Therefore, I would re-
quest the hon. Member to seriously
consider this aspect. The P. & T.
Board has not yet been formed, and
so, I would request him to consider
this suggestion seriously. The Board
is going to be a very important
Board for the developmental work and
also it will have to maintain good
relations with the cmployees. So, I
wounld request the hon. Minister to
consider this aspect, namely, of
taking one representative from among
the employees from the department
into the Board.

Shri A. C. Guha: (Barasat): Mr.
Deputy-Speaker, Sir, I am yet to be
convinced about the utility of the
formation of this Board. There is no
parallel between this Board which is
to be created and the Railway Board.
The Railway Board has got its own
finances. This Board will have no
finance of its own and it will have
to depend on general finances. So.
the difficulty,—which they are feeling
now—about the allocation and sanc-
tion will more or less continue. But
particularly now, when the system of
having an internal financial adviser
has been introduced, there should not
be much necessity in the matter of
inter-departmental sanction between
this Ministry and the Finance Minis-
try. Any how the Board is not like-
ly to improve the position.

Mention has been made about the
delay in the construction programme.
1 think that is not a malady which
is special to this department. That
has been the position in all the de-
partments. Near about half the
money allotted every year for cons-
truction purposes is being refunded
and not utilised because the CP.W.D.
cannot cope with the work entrusted
to them. Even now I think it is the
intention of Government that the cons-
truction side will be left to the
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C.P.W.D. So, there would not be any
improvement in this respect unless the
Board decides to have its own cons-
truction side with engineers and other
staff all over the country. Other
departments may have their cons-
truction programme limited only to
cities, but this department will have
its construction programme spread
all over the country down to the re-
motest villages.

While referring to the construction
side. 1 would request the Minis-
ter to go to Calcutta and visit the
post offices there. I am not quite
sure about my figures, but I think
about 25 per cent of the total revenue
ot the Posts and Telegraph Depart-
ment is derived from West Bengal
Circle. Yet, the working conditions
in the post offices in Calcutta parti-
cularly are awfully bad. 1 would
humbly request the hon. Minister to
go and see the conditions in which
postal officials are working in Cal-
cutta.

I am not referring to the residen-
tial accommodation of the stafl to
which my hon. friend Shri S. C.
Samanta has referred, but 1 thiak
that is also a matter to which the
department should give serious atten-
tion. Unless they can provide tolera-
ble living accommodation to the
officers and staff employed in the de-
partment, it would be rather futile for
the department to expect that the
employees would give a proper output
on their part.

It has been stated that in regard
to matters covered by internal finan-
%e the decision of the Ministry of
Communication will be final, but in
regard to other matters, if the Finan~
cial Adviser so desires, a reference
would be made to the Ministry of
Finance. This is also the procedure
in the Railway Board, but the diffe-
rence between the two is, whereas the
Railway Board has got its owa finan.
ces, here the flnances would be de.
rived from the Finance Ministry. So,
here the interference of the Finance
Ministry is likely to be more fre-
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quent than in the case of the Railway
Board and the Fimancial Adviser may
refer to the Finance Ministry much
more matters than the Member
(®inance) in the Railway Board does.
There is hardly a case in a year where
the Member (Finance) refers to the
Finance Ministry, but the number of
such cases may be more here.

Then, as Shri Mathur said, I cannot
understand the purpose of maintain-
imng a separate  secretariat. The
Minister has not given us any idea
as to the increase in the total expen-
diture of the Communications Depart-
ment, particularly the P. & T. section,
on account of the formation of this
board. I think the House should be
given some idea about the increase
in the expenditure due to the forma-
ton of this board.

It has been stated that the forma.
tion of the board would help sitting
round and coming to decisions with-
out sending the file from one table to
another. Even now there is the
Director-General and the memberg of
the Directorate can sit round and
decide things promptly. So, simply
the formation of the board will not
improve matters, unless the whole
department is re-orientated, with the
spirit of services to the people and
the Minister takes keener interest in
the proper allocation and utilisation
of money and proper discharge of
work by the different members, either
of the board or the directoraie.

Finally, I would request the Minis-
ter to consider whether there would
be any necessity at all to continue
the entire paraphernalia of the sec-
retariat-——the Secretary, the Joint
8Becretary, etc.—even after the forma.
tion of the P. & T. Board.

Shrt Thanu Pillai: In this debate,
we are dealing with something which
is not yet formed and observations
aAre mede. We are not discussing
something which has ‘been done by

DECEMBER 3, 109 SMW#P,GT.
Board

3403

the board, but hon. Members offer
remarks on something to be done by
the board. It is not a new depurt-
ment which is being created; it is only
re-aligning, renaming or recasting
some of the functions of the officials
and co-ordinating them. My in-
terest in participating in this debate
is to make use of this opportunity to
bring home to the new board that is
coming up the very many hopes and
wishes of the public and our bitter
experiences with the department as it
functions today.

This department is an empire by it-
self, next only to the railways,
employing a large number ©of people,
engaged in the service of the people.
People come more in contact with
this service than the railway service.
Not all people travel, but more people
receive and post letters. There was
a time when 1 used to say that if a
worker’s statue should be  erected,
a postman’s statue will be the right
type of statue, because he is a very
humble man, who cannot commit
mistakes and who cannot be carrupt,
because there is not much power in
him. But even that man has become
corrupt. Hon. Members might havce
heard that many letters are torn and
for currency notes sent by
mothers to the students studying in
other places. The money order goes
from the father, but the currency
notes go from the mother, without the
father knowing it. It is a mistake
“that these people commit in sending
currency notes, but by this mistake,
not onlv do they violate he rules,
but they also spoil the good
postman  into something bad.
That apart, there is a feeling that the
P. & T. Department is earning. Their
employees say ‘“We are earning so
much. Why not give us more? We
will be satisfied”. But if we look
into the accounts of the Postal Depart-
ment, they are running at a loes,
Perhaps, it is with that motive that
the telephones and telegraphs people
say that there must be two boards.
One section feels that it is the eara-
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ing section and the other section feels
that it is the consuming section. But,
to us, all sections put together are a
utility service.

Now, coming to the telephone
department, as a subscriber, I have
got bitter experience. Hom. Ministers
will not know it, because their Private
Secretaries would book their calls, and
they would get priority. When I tried
to book a call from 2 o’clock to
8 o'clock in the night there was no
proper response. Even when we dial
991 and ask “What happened to the
call?” there is no response. And the
answers are very impertinent and in-
different.

An Hon. Member: Everywhere?

Shri Thanu Pillai: Yes, m Delhi
and everywhere. In my home town
that question brings the answer “The
linesmen that are appointed are not
trained men and I am not resvonsible”.
The Supervisor says “What 1 can do,
Mr.? The linesman 1s promoted, not
for his efficiency, but for his influence.
What can I do?” What can I do? 1
can only bang the telephone and keep
quiet. In the papers they cay that
here in Delhi the position has con-
siderably improved, it is very good
ang all right. 1f you dial a number,
to get an answer from the operator
it takes a long time. The DG.P. & T.
told me that 1t will be done in half a
minute. Today for five minutes, for
full five minutes, I did not get an
answer. 1 again dialled the number
and after some time they gave some
other reference. If I ask for Tirunel-
veli, they ask “Trichinopoly?” If I
ask them to book a call to Colombo,
they ask me ‘“Where is Colombo?”
This is the typc of operators that we
have.

If they want the public to give
s_u'pport to their cause, there should
be ‘response from that side also. The
Hon. Member, Shri Samanta, was
speaking about the construetion of
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houses and other things. Well, the
response should come from the other
side mwlso. The Government should be
a model employer, but the Govern-
ment servants chould alzo he model
employees. But that is not so.
Unfortunately, co-operation is lacking
from the other side. Also, they are
often misled. The P. & T. staff, not
in Delhi but in village side are much
better paid than people who are doing
more arduous work there. Still, they
have got the grievance that they are
not given adequate pay. A strike
threat in 1957 brought them Rs. 5 and
another Rs. 5 now. At the same time,
the State Government servants are
living in the same old condition.

There is going to be a great trouble
in this country because of our handl-
ing of the pay structure and all that.
Of course, thicre will be other occa-
sions for me to speak on that, not
now,

I would only say to the new board
that is constituted that we expect
from them some superior services.
The members of the Board and the
Minister should be the guardians of
the members of the staff, no doubt.
They should be their guardians, and
these people should not be left at the
hands of the agitators. But, at the
same time, they should be our guar-’
dians also; we who pay them the
price for the services should be
treated with cordiality, with respect
and regard by the members of the
staff. They are onerous duties, but
they are nothing new.

V&’e expect that the new Board will
have a new impaet and it will have
the courage to say that its staff must
be paid well and that they must be
given facilities and all that. At the
same time, it must also say ‘‘No”
where “No” is required. They should
not be shivering in their sleeves for
fear of agitations. Now, there is one
hang at the table on the opposite side
and there comes the shivering on this
side. It is not to my liking very much,’
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(Interruptions). We are not weaklings
here. If the challenge comes, we hope
to meet the challenge and we Wwill
acquit ourselves very well I would
only request to the hon. Minister to
take courage and maintain it.

Shri S. M. Banerjee: Mr. Deputy-
Speaker, 1 personally feel that this
discussion would have been more
fruitful had the hon. Minister made
a statement on the floor of the House
giving details of the P. & T. Boa.rd.
However, since the discussion is taking
place, 1 have something to say about
this Board.

Shri Braj Raj Singh: The Board
has not yet been constituied.

Shri S. M. Banerjee: The Board i
going to be constituted on the 15th,
It would be better if we discuss
certain things which the hon. Minis-
ter could keep in his mind and see
that this Board functions efficiently.

As far as | know this Board is being
formed to have efficient functioning
of the P. & T. department. Let me
say only one thing that ‘he Ministry
will have to consider this matter also
very seriously that with efficiency, it
should also function economically.
Because, my fear is only this that
this Board may not be used only as
a plank for further promotions.
Because, that is the history of many
Boards and many corporations and
other places. That is the slogan raised
by some of the members of the private
sector outside this House, They always
feel that anything that is nationalised,
any Board which is formed, any
Corporation which is formed gives
birth to scandalous things. My fear
i only this. I would request the hon.
Minister to kindly see nd keep in
his mind some of the bitter experi-
ences of the Railway Board also,
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belore he decides finally and firmly
about this particular Board.

Some of the points raised by my
hon. friend Shri Harish Chandra
Matnur are worth considering. 1 also
felt, when I read the statement which
was laid on the Table of the House,
why the Secretary should always come
in the picture. The Secreiary is the
pivot of a Ministry. I understand
that and appreciate his work. But,
should he interfere with the day to
day work of the Board? In that case,
the members of the Board will be in
a difficult position and they may not
be able to give their best and it will
also result in some grousy utterances
which might result in something bad
for the Board.

The second point is this, 1 do not
share the views of my hon. friend
who preceded me. I do not know
why he 1s so allergic towards the
employees,

Shri Thanu Pillai: Personal e)xperi-
cncece.

Shri S. M. Banerjee: It may be his
experience was sad. But, .t is not so
sad in the case of other Members. It
may be that he did not get any con-
nection for 36 hours or 48 hours. My
bills can be checked here in the Lok
Sabha. At least I have paid Rs. 234
in a particular month. Even this
month I have paid Rs. 48 for trunk
calls. I do not know how I get a
trunk call so swiftly. I do not men-
tion my name or express my sympathy
towards the employees on 'the tele-
phone. But, still 1 get. The whole
thing is this. This departinent may
have its failings. It has its deficien-
cies. But, I might mention for the
information of the House that my
experience and my association for the
last so many years with the P. & T.
employees has only revealed one
thing to me that this is a department
where right from the peon to the top
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man, is working efficiently and

honestly.

Dr, P, Subbarayan: Thank you.

Shri S. M. Banerjee: Supposing I
become a peon, if I am a dishonest
man, who cares for a letter? I may
put the entire bundle in a well. It
is not registered; it is not bearing. I
have seen postmen, old, ailing post-
men, on a salary of Rs. 30 or 35,
moving throughout the whcle place,
walking and delivering letters and
going to a thousand places. Here, in
North Avenue, I have seen, some tele-
grams are sent, S. M. Banerjee, M.P.,
New Delhi, or Mr. So and so M.P.
He can ask for the correct address.
People have no business to send tele-
grams like this. After all, Members
of Parliament are not the only privi-
leged people in this country. They
could have asked for the -correct
address. The postman comes to the
Lok Sabha, he goes to the Enquiry
Office, gets the address and delivers
it. Let wus not condemn those
smployees only because they want
more pay. That is not cerrect. In that
case we will be discouraging these
persons who will be working with
better efficiency when ‘he Board is
formed.

This National Federation of P. & T.
- Employees was formed by the merger
of nine all-India unions. Shri Jagjivan
Ram who was the Minister ¢f Trans-
port and Communications at that time
realigned it and this particular Fede-
ration was formed. So, there is no
fear in the mind of the hon. Minister
or any official of the Ministry that the
representatives of this Federation will
not work in the interests of the Gov-
ernment. I say this because their
constitution was approved by Govern-
ment, the Federation has Leen recog-
nised by Government, and they have
come out with an open declaration
that they solidly stand by the hon.
Minister or the Ministry or the P. &
T. Board, they have welcomed it. So
it is high time that a representative
of theirs is included in the Board, so
that if there is any feeling that the
workers are not working efficiently
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and that is giving a bad name to the
Board, the Board can pull up that
Member representing the workers. As
cne representing the workers, it will
be his moral responsibility to see that
the persons whom he represents do
not get a bad name for aim, or for
the Federation or for others.

Shri Guha has mentioned about
Calcutta. I come from Kanpur. A
decision has been taken to have a
new post office in Kanpur. The entire
building is cracking. I wrote a letter
to Shri S. K. Patil when he was the
Minister of Communicaticns. Any
day this building may fall down. I
would request the hon. Minister to
see the condition of this buiiding and
start the work soon. A new building
must be given in Kanpur because
the life of this old building is almost
finished.

With these words I welcome this
P. & T. Board, but I would again im-
press on the hon. Minister to see that
this does not become a plank for
further promotion. This should" be
really a Board which works efficiently
in the interests of the people and the
Government. I assure him on behalf
of the employees whom I have the
privilege to represent that they will
give their best for this country and
also for this Board. I assure the hon.
Minister of their efficient working. If
they have failed in any way till now,
they will not fail in future, but they
should be given proper representation.
I hope the hon. Minister will kindly
consider this.

Dr. P. Subbarayan: I am very glad
that Shri Harish Chandra Mathur has
raised this debate because this has
made clear some of the points which
have been working in the minds of
persons like him. Let me first set his
mind at rest that the P. & T. Board
is going to have a great amount of
autonomy. If the Secretary was
mentioned, it is merely for the reason
of stating that in matters of policy
the P. & T. Board’s decision will go
through the Secretary to the Minister.
That is the only way the Secretary
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tunetions, because as long as there is
a Secretary in the Ministry of Com-
munications, he ought to know what
the policy is and what decision the
Government have come to, and unless
he is aware of it, he will not be able
to advise the Minister. It is for the
Minister to accept the advice or not,
but at the same time I do not think
hon. Members can discount the posi-
tion of a Secretary to the Govern-
ment of India as long as the Secretary
exists.

The Railway Board functions in a
differet way altogether. The Chair-
man of the Railway Board is also the
Secretary of the Ministry of Railways.
That is not the case here, because,
as 1 explained at the time I made the
announcement, we cannot have a
separate budget as the Railways have,
and we cannot separate the P. & T.
budget from the general budget. And
as long as there is this financial con-
trol, we shall have to go up to the
Finance Ministry in matters where
the Finance Ministry thinks that the
powers that have been given to the
board have been exceeded.

Shri Hem Barua: What are the
wmpediments that stand in the way?

Shri Harish Chandra Mathur: My
submission was this. Why can the
chairman of this board not be the
Secretary to the Ministry itself? I
do not want that there should be a
separate budget. But why this para-

phernalia? My point was entirely
different.

Dr. P. Subbarayan: At present,
there are so many matters connected
with the Ministry of Communications,
and not merely posts and telegraphs.
I think that for the present at least
my hon. friend should allow the secre-
tary to function as he does now. 1If,
in the course of the working of the
new P. & T. Board, we find that it
‘may be possible to do without a secre-
tary, that might be considered. I do
not give any promise. Let not my
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hon. friend take it as a promise and
then trot it out the next day and say
‘You said so, but you have not done
it’”. Therefore, I am not giving any
promise whatever.

Shri Harish Chandra Mathur: We
want to know the reasons for it.

Dr. P. Subbarayan: The reason for
retaining is that the work is new, and
we want the present system to con-
tinue till we can get the experience
of the working of the new P. & T.
Board.

Shri Hem Barua: What are the
difficulties that stand in the way of
the separation of the budget?

Dr. P. Subbarayan: The separation
of the budget is not entirely my busi-
ness. My hon. friend will understand
that Government works as a whole,
and it is for the Government to come
to a decision; and for the present at
least, there is to be no separate budget
for the P. & T. Department.

Shri A. C. Guha: That is under-
stood that there cannot be a separate
budget.

Shri Harish Chandra Mathur: I
quite understand that there cannot be
a separate budget.

Dr. P. Subbarayan: Hon. Members
on this side, I am glad to see, agree
to the proposition as I have put it.

Some hon. Members were mention-
ing that the Posts were losing as
against the Telegraphs and Tele-
communications. But the flgures as
I have them are as follows: the
Posts have made a profit of Rs. 130
lakhs last year; the Telephones no
doubt made a very big profit of
Rs. 523 lakhs; the Telegraphs, on the
other hand, lost Rs. 6 lakhs, and the
Radio Rs. 55 lakhs. So, altogether,
last year, the profit to Government
through the working of the depart-
ment was Rs. 642 lakhs. It may not
be as much this year; it may be some-
thing nearer Rs. § crores than Rs. 642

N PR
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fakhs. ‘Therefore, I do not think the
hon. Member was correct when he
said that the Posts were working at
a loss.

Shri Harish Chandra Mathur: I
never mentioned anything of that
kind.

Dr. P. Subbarayan: My hon. friend
said that a division should be made.
But it was some other Member who
said that the Posts were working at
a loss; it may not be Shri Harish
Chandra Mathur; I am sorry if 1 had
said that it was Shri Harish Chandra
Mathur who said that.

You will see how the autonomy of
the new P. & T. Board will work from
the fact that up to Rs. 50 lakhs, they
are allowed to sanction works etc.
under the new rules, of course, sub-
ject to the proviso..... .

Shri A. C. Guha: How much can
the Director-General, Posts and Tele-
graphs, spend now?

Dr. P, Subbarayan: The Director-
General cannot spend at all beyond
Rs. 5 lakhs; up to Rs. 5 lakhs. he can
spend; he has to go up to Government
for amounts beyond that. Now, the
board is vested with the power of
spending upto Rs. 50 lakhs, with the
proviso, of course, that if the Finan-
cial Commissioner differs that this
expenditure is not justified, then it
will be put up through the secretary,
because it will become a policy
matter; it will be out up through the
Secretary to the Ministry of Communi-
cations to the Minister of Communi-
cations whose decision should be final,
it is said, but if the Financial Com-
missioner thinks it ought to go up to
the Minister of Finunce for his con-
currence, it will be done. That is
how it will work.

So, to a certain extent, autonomy is
being placed in the hands of the new
board.

Shri Harish Chandra Mathur: I may
mention that this is merely a delega-
tion of power. [ had anticipated this
argument. I said that this kind of
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delegation of power has been made
even to departmental heads to go
right up to the budget limit. Where
is the autonomy of the board? This
is sheer delegation of power. I said
that in Rajasthan the departmental
heads who did not have half the
power have been delegated all the
powers. But where iy the autonomy?
What are we doing about it?

Dr. P, Subbarayan: No doubt, my
hon. friend may think that it is sheer
delegation of power, but when so much
financial power is placed in the hands
of the board, it is a real delegation of
power and not an imaginary delega-
tion of power as my hon. friend seems
to take for granted.

1645 hrs.

[SHr1 C. R. Parraear RAMAN in the
Chairl

Shri Hem Barua: If the Member,
Finance, disagree with the collective
wisdom of the Board, the autonomy
of the Board evaporates.

Dr. P. Subbarayan: It does in that
sense, because the Member, Finance,
is supposed to be the eyes and ears
of the Finance Ministry in order to
check wasteful expenditure; other-
wise, there need not be a Finance
Ministry at all. Everybody can func-
tion by himself. That is the reasan
why this control is given to the
Finance Ministry. It does not exer-
cise it unreasonably at all, As the
hon. Member would realise, if it were
unreasonable, then the whole gamut
of Government could not function. .
think the Finance Ministry has reany
been the watch-dog; at the same time,
the people there are reasonable beings
and they want the Government to
function in a proper manner and they
do not want to interfere when inter-
ference is not necessary.

Shri Hem Barua: Hoping too much.

Dr. P, Subbarayan: What does he
mean by ‘too much’? I am only ex-
plaining the working of Government;
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if my hon. friend were here in my
place, perhaps he would not think
that it is too much.

As 1 sxid, the Director-General of
Posts and Telegraphs would operate
directly to the Ministsr in some cases;
he would not come through the Sec-
retary, and the Minister’s order would
be final. I can assure hon. Members
that if the Minister feels that the
decision of the P. & T. Board is
correct, he is not going to interfere
in the everyday work or the Board.
If ke did that, I am sure the position
of any Minister would become im-
possible. But at the same time, hon.
Members should realise that I am the
only person responsible to Parlia-
ment as far as the working of this
department is concerned. So unless
1 am in touch with what is happen-
ing day to day in the Board, I will
not be able to tell hon. Members what
is really happening.

Shri Harish Chandra Mathur: We
do not want to cut him out; we want
to cut out the Secretary. We want
him ta be in touch with the Board.

Dr, P. Subbarayan: As I said, in
some matters, there would be direct
contact between the DG and the
Minister concerned. But 1 do feel
that in policy matters, as long as the
Secretary exists, he should come
through the Secretary, Communica-
tions, to the Minister concerned. It
daes not mean that the Secretary,
Communications, ig going to interfere
with the day to day administration of
the Board. The Secretary himself
knows his job and will not do any-
thing of the kind.

Mr. Chairmean: Is the Director-
General also of the status of a Sec-
retary to the Ministry?

Dr. P. Subbarayan: He has not the
status of a Secretary at present.

Shri A. €. Guha: He has the status
of a Jaint Secretary.
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Br. P, Sudbbarayan: Yes. My hon.
friend is partly rightt HMe has the
statas of an Additional Secretary.

"The Secretary, Communications, is

still the Secretary of the department
concerned.

Shri Harish Chandra Mathur: That
is the dificulty.

Shri Hem Barua: I want a clarifica-
tion. Has the Board the power to
evolve policies?

Mr. Chalrman: That is what I asked
him-—~how he could go straight to the
Minister.

Dr. P, Subbarayan: The Board can
evolve policies subject to their being
approved by the Minister. Therefore,
it is only the Minister who comes
between the Board and its policies and
not anybody else. However, the
method by which the DG can ap-
proach the Minister is different in
one case as against the other. That
is the only difference.

Shri Hem Barua: After the Board
evolves policies, are these to be refer-
red to the Minister for approval?

Dr. P. Subbarayan: Certainly.
Otherwise, where is my responsibility
to the hon. Member?

Shri Hem Barua: They want it to be
a rubber-stamp affair.

Dr. P. Subbarayan: I am gratetul to
Shri Braj Raj Singh because when I
asked him to speak in a language I
understand, he obliged me. I am
also grateful to my hon, friend, Shri
Bhakt Darshan, who was kind
enough to summarise what he had
said at the end of every point he made
in a language I could understand. I
could understand their wanting to
talk in their own language. 1 would
like to ask where they themselves
would gtand if I prefer to talk in
Tamil, because 1 would like to use my

own language, if possible But I am
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aot going to do thet because English
still remains the official language of
the Union and will remain so till 1988.
Thevefare, I am not in any danger in
that matter.

Shri Hem Barua: There is no ques-
tion of danger. (Interruption).

Dr. P. Snbbarayan: My friend Shri
Mathur reminds me that the Prime
Minister has said that it will continue
to be g subsidiary language for a long
long time to come. I am very glad
indeed because that should be the
position; and I am glad the Prime
Minister has assented to that proposi-
tion. But still I understand hon.
Members wanting to talk in their own
language.

Shri Braj Raj Singh: Not own
language; that is not the position. We
would like every national of India to
talk in his own language and there
was some agency by which it could
be tramslated to others.

Dr. P. Bubbarayan: I quite under-
stand the position of Shri Braj Raj
Singh with which I do not agree.
Otherwise, I would not have written
that dissenting note to the Report of
the Language Commission.

Shri Hem Barua: Language has
nothing to do with the Board.

Dr. P. Subbarayan: 1 am glad for
the discussion that has taken place
and for the guestion hon. Members
have asked about the formation of
this Board. I think it is only after
the Board works for 5 or 6 months
that we will know the effect of what
is happening.

There are complaints about tele-
phone operators not acting promptly.
I myself have had that personal ex-
perience sometimes. (Interruption).

Mr. Chairman: I think that was be-
fore he became the Minister.

Dr. P. Subbarayan: Even after 1
became Minister because I do not
want to tmpose myself as a Minister,
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I omly give the number. Then I know .
what happens. Of course, if 1 said
1 was the Minister I would have,
perhaps, met with better treatment.

I have impressed upon the officers
concerned to quicken up the proce-
dures. I can assure you that the
officers concerned are also trying their
best to see that better services are
rendered especially when we are
making a profit on the telephones, I
should think as a commercial con-
cern we ought to keep those who use
the telephones contented so that the
revenue may increase from day to
day. Therefore a little courtesy is
called for on the part of the telephone
operators and I am sure they will give
it. The human element often falls
Sometimes perhaps when you are
woken up at 2 o'clock in the morning
one is not pleasant. One has got to
do it because it is his duty; but he
feels rather annoyed when he is
woken up at such an early hour in
the morning. Therefore, if he is a bit
impatient we should also forgive that
impatience and understand the limita-
tions under which he works.

I hope, as I have said, with the func-
tioning of the Board we shall see
what happens. If there are any cor-
rections to be made hon, Members
like Shri Mathur are not going to
keep quiet. They will come again
with a resolution like this; and we
will certainly try and correct the
defect. I do hope that the Board will
function in such a manner as to
satisfy the public at large.

One word and that is about the rep-
&esentative of the worker on the
Board. 1 do not think the time has
come for a representative of the
worker to be on the Board as yet. We
shall see how it works. What help
can the worker give to the Board be-
cause it is a technical matter which
wants a certain amount of faculty
which 1 think hon. Members who rep-
resent the workers themselves will
admit the worker does not possess
todey. Therefore there is no question
of the workers’ representative,
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An Hon, Member: If the Joint Sec-
retary possesses it....

Dr. P. Subbarayan: I thank my
friend Shri Sharma for the defence
he made of the new P. & T. Board.

Shri Bhakt Darshan: The hon.
Minister has not elucidated the point
as to how this Board will be instru-
mental in accelerating the construc-
tion programme of the department.

Dr, P. Subbarayan: As I have said
that 1s a matter which has got to be
discussed aud cc--iusions arriverd At
I did nct waat to t.uch that subject
because it is a metier which concerns
the Works, Housing and  Supply
Ministry. If my hon. friend Shri
Bhakt Darshan had given a warning
about this matter I would have asked
my colleague, the Works, Housing
and Supply Minister, to be present.
Therefore, I would not like to deal
with it at the present time.

Shri Harish Chandra Mathur: The
hon. Minister found only a lonely
exception in this House in Shri D. C.
Sharma to support him and to deserve
his thanks.

Dr. P. Subbarayan: I do not want to
make any exception. Although my
friend Shri Guha supported me and
also my friend Shri Mathur, I men-
tioned Shri Sharma specially because
he welcomed the formation of the
Board wholeheartedly. That is the
only reason.

Shri Harish Chandra Mathur: If my
friend takes Shri Guha’s speech as a
support, I think I will have very little
to add. The most important point
which I raised at the outset was about
the superfluity of the Secretariat
which was being maintained. My
friend Shri Guha at least supported
me in this very important respect
which I placed before the House.
The present set-up, I stated with all
the emphasis at my command, will
not be conducive to the effective
working of the P. & T. Board which
is in the offing. Inspite of.all that
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has been said that this discussion is
a little premature, I venture to sub-
mit that we had in this statement
itself a broad ocutline of the propos-
ed Board and my intention in raising
this discussion was to enable the
Minister to hear the views of the
House about the broad features which
he has stated, and to see whether he
was proceeding on the correct lines.
I thought that he would benefit from
the views that were expressed in this
House and revise his decision which,
as I expressed at the outset, i3 not
going to give results as we expect
from this Board. I submit again that
the continuance of the Secretariat
would be the greatest road-block, a
block on the road to progress. My
friend has not been able to advance
one single argument why hé wanted
to retain the Secretariat. It was only
a sort of a fear complex. We should
have a little more courage and in-
sight. While talking of dynamism,
he was terribly afraid as to what was
going to happen. The Chairman of
the P. & T. Board is neither here nor
there. He continues to be the Direc-
tor General. What is the Director
General? He is a departmental head
and he continues to be a departmenta!
head. He continues to be the Chair-
man also. It is neither a horse nor
an ass and I do not know what this
Board is going to produce.... (Inter-
ruptions).

Shri Hem Barua: It will produce a
mule.

Shri Harish Chandra Mathur: He
should give second thought to this
matter. Let him remove this obses-
sion from his mind and these fetters
from the working of this Board.

Shri Bhakt Darshan: Is this expres-
sion ‘horse or an ass’ parliamentary?

Mr. Chairman: I do not know if he
used the word ‘ass’. I heard him
saying ‘horse’ and stop.

Dr. P. Subbarayan: I would like to
remind Shri Mathur of. the English
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expresgion: ‘fish, flesh nor good red
herring’.

Shri Harish Chandra Mathur: With-
out advancing any argument about
the separation of the P. & T., he said
that the funds or profits of one should
not be utilised for the other. My
argument was on entirely different
grounds. It is just one of the smallest
arguments. Why should not they be
separated? He has not even touchzd
it. I see there is great force in my
argumont. I value very much the
views of Shri Bhakt Darshan wbo
takes a lot of interest in the working
of this department, and whom I
credit with certain knowledge. He
mentioned that it is one organie
whole. May I remind my hon. friend
that it is not at all an organic whole?
It appears to us as an organic whole
because they have been functioning
together for some time under differ-
ent conditions. The conditions are
completely changed. 1 wish my hon.
friend to understand how they are
functioning all the world over. I
think, except, possibly, the United
Kingdom, they are absolutely separate.
They ought to be separate, particular-
ly if you want to make technological
advance, if you want to give a sort
of feeling to the engineer that he 13
being trusted, that he can have the
joy of going ahead. I think that is
very necessary. No argument has
been advanced, as a matter of fact.
and my point has not been met in
the least.

Again, when 1 spoke about the
secretariat, about this inherent defect
at that time, in the heat of the
moment, 1 just mentioned my own
personal experience, I wish you to
remember and recollect what happer-
ed in the L1C. affair. The Secretary
had no position so far as the autonu-
mous L.IC. Board was concerned.
But remember, Sir, what tremencd-
ous influence the Secretary had over
the functioning of the Board, what
tremendous influence the Secretary
had over the Chairman and Managing
Director. Now, here is a Secretary
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who iz directly dealing with the
Board; everything goes through him.
Do you think that this Board can have
freedom in  any sense of the term?
Even where the Secretary had nothing
to do with the Board, where the
Board was autonomous, the Secretary
exercised tremendous influence, and
the example of the L.I.C. is before ws

Sir, we will be saving a consider-
able lot in economy. Apart from that
economy, I said, this Board will ba
much more effective and important
for the purpose. If you read the
points which 1 had raised, what 1
wanted to discuss on the floor of the
House, I had clearly mentioned how
we could make this Board more
effective. It is, as my hon. friend
read it, I could say, as clear as any-
thing to anybody who knows a littie
about the administration, that this
Board will be crippled. 1 wish my
hon. friend gives second thought to
this matter.

He was absolutely new when he
took up. He had no time to consider
the whole matter and this whole
thing was hustled through. I do nct
say that he was taken unawares; sb-
solutely, he did not give thought or
consideration. This matter must have
gone to the Cabinet, as he himeself
mentioned. But I wanted to raise
this point, particularly, before the
Board was constituted, so that wmy
hon. friend may give a second thought
to the matter, take the matter to the
Cabinet and rectify it in time.

My hon. friend further underlined
this idea when he said that in tihe
gnited Kingdom the Postmaster-

eneral was a man of the Cabinet
rank. T.ook here, what great import-
ance is attached to it. All that I
want is—the Posimaster-General may
not be a man of the Cabinet rank-—
that he should be under direct com-
munication with the Minister and no-
body should stand in between him and
the Minister.

Dr. P. Subbarayan: If I may inter-
rupt the hon. Member for a minute,
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[{Dr. P. Subbarayan]
the Postmaster-General is not the
Director-General of Posts and Tele-
graphe; he is a politician, a member
of the Cabinet who deals with posis
and telegraphs.

Shri Harish Chandra Mathur: That
is the position of my hon. friend, tke
Minister. As a matter of fact, Sir, a*
this stage my hon. friend was feeling
a little embarrassed. He has not bren
able to reply to any of the poiuts
raised. He has not been able to say
what are the powers which are going
to be conferred by the Home Minis-
try, what is his arrangement with thre
Finance Ministry, what are his
arrangements with the other Minist:y
and so on. He has also not been atle
to say anything about the constructicn
programme about which so much
stress has been made by me and aiso
others. He should have come prepar-
ed. He jis not in a position to szy
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anything.  Therefore, there is no use
in my going into this. .

Again, while concluding, T just want
to emphasise the fundamental issues
regarding the constitution of this
Board and I hope my hon. friend will
take good note of them.

Myr. Chgirman: The question is:

“That this House takes note of
the statement regarding the set-
ting up of P. & T. Board made by
the Minister of Transport and
Communications in the House on
the 11th September, 1958.*

The motion was adapted.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Decem-
ber 4, 1959/Agrahayana 18, 1881
(Saka).
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WRITTEN ANSWERS TO
QUESTIONS—contd.

UsQ.
No,

85x

8s2
853

854
855
856
857
858

859

861
862
863

864

865
866

867
868
869

870
871
872
873
874
87s
876

877
878

879

880

Railway

Subject

Sefirjung Hospital,
New D:lhi . .

Wild life in Orissa

Bxprt Committee on
Coop:rative  Credit

M *1tal Health Services

Price of suger

Mdel*Towa Plcn ung
L gislation

Shippi g repair tacxlx-
ties

W st G:rman Agn-
cultural Dc:legation

National Harbour
Board . .

Delay in  payments to
coatractors

Metalled road for
Buddhist Centrcs in
Orissa

Children’s Park, Pubhc
Swimmirg Pool etc.
in N:w D:lhi .

Mi .or accide its and de-
railments

Losn from U.S. D-ve-
lopment Loan Fund
for reilways .

Ma ipur State Co-
op:.ative Bark .

Mtipur Ap°x Co-
operative irketing
Society .o

Airstriy at  Bhuitar .

Locust  invasion

Rucal elecmﬁcmon in
Punjib

Adaman forcsts
Aadamen  forests
Anjaman forests

Ti nber from Andamans
Timber from Andamans
Grand Trunk Road

Railway Ualforms
Committce. . .
Accidents in Delhi
Wire for telephone
‘connections . .
bridges on
N.E.F. Railway .
Kuth .
Development of medici~
erbs .

{Danry Diazst)

CoLuMNS

312328
312§

3125
3126
3126
3127
3127
3127-28
3138

3128-29

3130

3130-31

3131-32

3132-33

3133

3133
3134
3134

3134-35
3135-36
3137
3137-38
3138-39
-3139
313940

3140
314041

3141

314142
3343

314343

WRITTEN ANSWERS TO
QUESTIONS-—contd.

U.sQ.

Subject

No.

882

883

884
885
886

887
888

839
890

891
892
893
894

895
896

897
898

899

900
901

902

903"
904

906 -

907
908

‘Landless

Poul'ry

farms in
Pu ijab .

Agriculrura}
Labourers Colony
- in Tripura .

N-w railway lincs in
Wast Bengal .

Irrigation and power
Works uxder the
Bhakra Nangal Project

Loan to Bihar
Warehousing Scheme .

Train accident in
Asansol Division .

Lockers at Stations

Rural  water supply
schemes .

Unplanned growth of
Imphal Town

Post and  Telegraph
Circle, West Bengal

Advancepayto P. & T.
staff of flood aﬂ'ectcd
areas .

King Institute, Guindy
Milk yield from Goats
Indian pantrymen in
S. “Strathaird” .
Multi-parpose tribal
blocks . . .
Recruitment on S, E,
Railway . .
Recruitment of S.C,
and Scheduled Tribes
in  Orissa Posml
Circle
Block developmcnt units
wWild life conservation
schemes

Price of sugar in Tripurl

Fighery tanks in Tripura
Co-operative  Societies
in Tripura . .
Food Adviso Comi-
mittee of Tripura .
Bridge at Vinay Nagar
way  Station
Family Planning

Blectrleity * Project at
Rohru, Hima-~

~ -chal Pradesh .-

World Agricultural Fair
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CoruMNs

3143

314344
314443
3145
3146
3146
3147

= 3147-48

3148
3148-49
3149
3149-30
3150
3150—S2
3153

3152-§3

3153

3153
3154

3154
3155 -
3158 |

3156
315658 -

3158 -
3rs8-59
- 3189
315960
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WRITTEN ANSWERS TO
QUESTIONS—contd.

USQ. Subject
No.

910 Accidents on Hill
Section of N F Rail-
way . .

911 Post Offices

912 New Telephone con-
nections in Andhn
Pradesh . .

913 Night Air Mail Scrvice

914 Confirmation of staff in
Post Offices . .

915 Bridge Engineerin
Works at Manmad g

916 Over-bridge at Mmmad

917 Telephone connections
in Delhi . .

918 Air strip, Shillong

919 Pooling of airline
routes .

920 Train accident .
PAPERS LAID ON THE
TABLE . . . .

(1) A copy of Notification
No. F.12(80)/8-MT/
Home dated the a3rd
J uly, xglgg, published

Gazcne,
undcr sub-gection 3)
of Section 133 of t
Motor Vehicles Act,
1939, making certain
amendments to the
Delhi Motor Vehicles
Rules, 1940.

(a) A copy of Notification
No. G.S.R. 884 dated
the 4th October, 1958,
under sub-section (6)
of Section 3 of the Es-
sential Commodities
Act, 1955, making
certain further amend-
ments to the Sugar-
cane (Control) Order,
1955,

MESSAGES FROM RAJYA
SABHA . . N .

Secretary  reported the
following messages from
Rajya Sabha :

0] That st its sitting held
n the 30th November,

1939, Rajya Sabha had
agreed  without any
amendment to the Arms

(Darvy Drazsy)

CoLU.ux8

3760-61
3161

3162
3162
316263

3163-64
3164

3164:-65
3165
3165-66
3166

3170-71

317t

BILLS INTRODUCED

NKESSAGES. FROM RAJYA

ABHA —comd.

Bnu, 1959, passed by Lok
abha on the x7thy No-
vembcr, 1959. '

(#) That at 1ts sitting held
on the 1st December,
1959, Rajya Sabha had
agreed  without any
amendment to the
Haj Committee Bill,
1959, passed by Lok
Sabha on the 24th No-
vember, 1959.

CALLING ATTENTION TO

MATTER OF URGENT
PUBLIC IMPORTANCE

ﬁhrl Vajpayee called the
attention of the Minister
of Health to the acquisi-
tion of about thirty-five
thousand acres of land of
the execution of the
Master Plan for the
Greater Delhi.

The Minister of Heglth
(Shri Karmarkar) laid
on the Table a statement
in regard thereto.

(1) The Kerala Appropria-

tion (No. 2) Bill, 1959.

(2) The Sugar (Special Excise
Duty) Bill, 1959.

(3) The Motor Vehicles

(Amendment) Bill, 1959.

STATEMENT RE: SUGAR

(SPECIAL EXCISE DUTY)
ORDINANCE .

The Minister of Revenue and
Civil Expenditure (Dr.

« B. Gopala Reddi) laid on
the Table a statement ex-
plaining the circumstar ces
which  necessitated im-
mediate legislation by the
S (S; cise
Duty) Ordinance, 1959.

BILL REFERRED TO JOINT
31%1——3::

COMMITTEE

Further dlscusslon on the
motion to refer the Legal
Practitioners Bill, 1959 to
a Joint ttee Was
concluded and the mo.
tion was adopted.
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CovLunnex

3171--74

. 3124-75, 3176

3178
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cal-muu
BILL 2R )
SIDERATION 3834~4$
The uty Minister of

Law (Shri  Hajamnavis)
moved that the Dowry
Prohibition Bill, as re-
poroe:l by the Joint Com-
mittee be raken into con-
sideration, The discussion
was not concluded,

MOTION RB : SETTING
UP OF P. & T. BOARD 32453302

Shri Harish Chandra Mathur
moved that the House take
note of the statement re-

nr.ﬁns the set g up of

& T. Board made by the
Miniseer of Transport and
Coha ninications on rith

MO‘HON‘ RE ; SETTING
UP OF P. & T. BOARD
~—contd.

rember 9. After
SCP ’) !95 the
modon wu cdopted

AGBNDA FOR PRIDAY,
DR

Consi:lerluon and passitig
of (1) the Kersla Apgfo-

priacion  (No. 2)
1959; (2) the Dowry Pro-
ill, as reported

lqﬁon re: Reorgtmsmon
of the cotry's adminis-
tration nd other private
Mzmbers’ resolutions.



